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LOK SABHA

Monday, December 9, 1963/Agraha-
yang 18, 1885 (Suka)

The Lok Sabha met «t Eleven of the
Clock,

[Mg, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Indians in Ceylon

+

(Shri Vishram Prasad:

| Shri Hem Barua:

[ Shri Surendra Pal Singh:
*444.{ Shri Bade:

] Shri Kachliavaiya:

] Shri Rameshwar Tantia:

| Shri Balkrishna Wasnik:

Will the Prime Minister be pleased
to state:

(a) whether the atiention of Gov-
cernment hag been drawn to a state-
ment made by the President of the
Ceylon Workers Congresg to the effect
that the Ceylon-Indian issue is a do-
mestic issue and that “interference,
however well meant on the part of
the Indian Government has far from
solving the problem, created psycholo-
gical barriers”; and

(b) if so, Government’s rcaction to
the statement?

The Ministey of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). Gov-
ernment are aware of the statement
‘made by the President of the Ceylon
Workers Congress. The Government
of India feel that the stateless persons
in Ceylop are basically the responsi-
1693 (Ai) LSD—1,
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bility of the Government of Ceylon,
but they have always been willing to
discuss the matter with the Govern-
ment of Ceylon in order to help the
latter to reach » satisfactory sclution
to the problem.

oft faome wrT ¢ AT AAAT HI
M G AT AT 3w a0
a1 W & Tl giE §

Shrimati Lakshmi Menon: The
Government is not happy about it but
then, it can do very little about it.

= o wewe o omfr fumer
fe=i mmraTrwl ¥ o wnw BRoaEr
= WA ¥ e & foww g3 & fAn
;oweT FEEsT (RaT o, SwWa ARl
el ¥ WREE T 0% A7 | § g e

=reat g fw gav wIET Al guad
afr amwE F
Shrimati ELakshmi  Menon: The

Ceylon Government ig a sovereign
governmeni and it can do whatever it
likeg about the remitlances to be sent
abroad. We have no control over it.

Shri Ranga: Has any effort been
made to secure the good offices of the
International Labour Office in order
to gee that the conditions of our
workers are improved without in any
way impinging upon the soverecignty
of Ceylon and the political relations
beiween India and Ceylon?

Shrimati Lakshmi Menon: We have
not made any approaches to the Inter-
national Labour Office.
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The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shrj Jawaharlal
Nehru): I do not think we have made
any approach to the International
Labour Office. The question of the
living conditions there, so far as 1
know, has not arisen. The real gucs-
tion is whether they are alloweg to
stay there or they are sent back, what
their general view is going to be.

Shri Bade: Havce you received any
complaint from the Ceylon Workers’
Congress about the psychological bar-
riers? The complaint is that far from
solving the problem our Government
has created psychological barriers.

Shri Jawaharlal Nehru: I still do
not understand the psychological bar-
riers—between whom?

Mr. Speaker: A slatement was
made by the President of the Ceylon
Congress Workers that the Govern-
ment of India has, far from solving
the problem, created psychological

barriers.
Shri Jawaharlal Nehru: I cannot
say what he meant. I suppose he

might have meant that this problem
shoulg be left to them entirely to
deal with and we should not come in
the way. Thet is to say, the Govern-
ment of India coming in rather leaves
the workers’ representatives out of the
picture; that, I suppose, is hig idea.
We would be very happy if the matter
is settled between the Ceylon Gov-
ernment and the workers’ organisa-
tion of Ceylonn We do not wish to
come in the way. But, as the House
knows very well, we are interested
in it. There is a whole history behind
it; even before independence and
since independence we are trying to
help them. We woulg be interested
in any steps that might be taken. We
do not wish t0o have any barriers.

sy wgEm : # 9g qAT ATEar
g v wm gam qdT § G W Ay
Tq ey ® oF fawr ar ;) afx g, At
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Shri Paji: There Was a news item.
that the Ceylonese Prime Minister
wag going to come to India. Then
there was another news item that she
has cancelled it. She said it is not
possible to come and discuss the sub-
ject here. In view of all this hag the
Government taken any fresh initiative
to solve this problem which is long
pending?

Shri Jawaharla) Nehru: I do not
know how far these news ilems are
correct. We have invited the Prime
Minister of Ceylon to come here and
I hope she will come when convenient.
No date was fixed for it. I do not
know what fresh proposals the hon.
Member expects us to make We
have written to her directly and, in
order to facilitate matters, we have
suggesteq that we shall have a talk
about it. I hope she will be able to
come. Perhaps, she could not come
in the near future. She might come
a little later.

-rSiu-i Kapur Singh: Do the Govern-
ment feel justifiedq in hoping that in
the foreseeable future the Ceylon
Government is likely to accorg to
persons of Indian origin the status of
full citizenship? If not, what are the
Government going to do to ameliorate
the serious state of affairs so far am
these people are concerned?



3567 Oral Answers

Shri Jawaharial Nehru: It is very
difficult for me to say whether we
can hope this way or that way. But,
long ago, when I met the then Prime
Minister of Ceylon, Mr. Senanayake,
it was suggested that both Govern-
ments should facilitate the acquisition
of the respective nationalities; that
is, the Ceylon Government should do
that and our Government should also
proceed in that way. But that did not
result in any major change because
though most of the pcopnle applieg to
the Ceylon Government then, their
applications were rejected, and in the
case of those that applied to us some
of them were rejected, the effect be-
ing that a great majority of the popu-
lation remained unaffected by this.
that is the position now.

Shri D. C, Sharma: May 1 know
whether the same view is held by
other organisations in Ceylon which
represent Indians demiciled in Ceylon
like the Federal Tamil Party and
others? Have their Presidents and
Secretaries spoken something to con-

firm this?

Shri Jawaharlal Nehru: Which or-
ganisation is the hon, Member refer-
There are two major labour

ring to?
organisations there which concern
themselves with the Indian estate

labourers there. The other organisa-
tions would probably be—1I do not
know——some non-labour organisa-
tions.

&faw At framsa

gy, st WETIEIR WY 0 T
sfeer w7 A @@ #YoFO w6
fr -

(%) &frw weqamat  fagomem
1 T & W wfaxs afsr awR
F qracy ¥ war wafa g€ €

(@) 71 w1 AW g I oAE-
oAt & fanr faowe 38 wiy-
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[{a) Steps have been taken to
strengthen the Military Intelligence
Directorate with a view to ensure bet-
ter collation evaluation and assess-
ment of intelligence. The number of

officers in the Directorate has been
increased by about 50 per cent.

(b) No officer has either been re-
moved from service or transferred
out of the Army on the basis of his
performance during the operations in
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'NEFA and Ladakh ‘One omcm- has
howew.r been reverted from the
rank of Bnag‘a.dlen' to Lt.-Col, for un-
satisfactory performance.

(c) In addition +o the existing faci-
lities -available in the School of
Foreign Languages in New Delhi for
teaching foreign languages, a Lan-
guage Wing has been added to AEC.
School, Pachmarhi, and a number of
Sen‘vice officers have been sent abroad
for  learning Chinese. No new

arrahgements ‘have been made for

teaching Russian language.]

ot SRR e 0 AW i
& foE & o welt ot ¥ S I
3 gag ¥ faar or, SuF oi G
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Cw gl AR feg frw avg @ FRRY
feard | oT @ W 3H §R g
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S wAy 78 AR §, AR T A-
qrw fearmar  ? afe g, v ag o
Fgi a% Sfaq 4V, 70 foe & o4 &
qrg ?
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IEHT AT AT qAY ¥ AG F qrAw §
F AT | TR AR F ITH AT EA-
wa gar § ag fergeam & ameR 39
F1 7Y Far § wifq & sy §F | A9
¥ St # A FB F A%, w4 fewwq
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St AT FET o wEee # aET
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mmnim mﬁ%ma‘r%
fmafﬁmmna@gf*
f‘m‘rﬂmﬁmﬂﬂéan
The Minister of Defence Production
in the Ministry of Defence (Shyl

Raguramaiah): The Brigadier who
has been reduced in rank ., .

Mr. Speaker: Not that. He says
that the Officer who was in-charge of
that ang wag respongible for all those
lapses has been promoted.

- Shri D, R. Chavan: 'We have no in-
formation at present. I want notice
for that,

st weEET mewr - & W
argaT § fF a ad & W0 W
fagm & fodr frqy ww € AR w9H
feray ST TeaTaF HTH FX W@ &7 I
g FT IAF T q¥ ARAET &1 Y
AT WY & SEETT E, T & v
FYE sqawdT HY O @l g 7

S IWo Wo Igron: FN wwT e
#ag fear & f5 o7 o & feoolt &
HRA ACATT A | F0F FTaT TH
dqas o e frar @ gwadt A
Sad fregqw @ Ay dnefaw
feamr & faur ameg fear a7 & )
FE HEEI F AE AT TAT ¥ FD
FEW § I qqud ey F fad o

WEqE ARG © IAHT Fel § (6 qgr
St AT ST FTH FT @ F, AR geT
FT g W frgen Il
@ F A @ § 7

! AATETATH FEE : 7T AT g
o @Y fadr wv farar Al Srar 97
T F15 7 gfaer 78 5 T 7% T
W FCE § | g W g § fraw
¥ apr Y faar @ § ar & faar

gt T afomer O A A o
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ot s e wEy g
a1 ag § o fora eafer & grag sy
fagfe g€ @, swwr oF wea, v
1t ¥ agT agr wwET & ) fnT wER
e Y frafirr g, & o agr faga
FOHEE FT &0 A8 F4, g Y
9T g wwar g 7

Shri Harfi Vishnu Kamath: Is it a
fact that among the major contribu-
tory causes of the disgraceful debacle
last year was the fact that in the pre-
vious years the Directorate of Military
Intelligence, rather what little intelli-
gence there was, was bedevilled and
its work gravely imperilleq by the
presence inside the organisation of
pro-Communist, particularly  pro-
Chinese elements and the Directorate
itself was misdirected by some pro-
Chinese bosses higher up and if so,
have such anti-national elements been
eliminated? Is the Government in a
position to assure the House that there
are neither pro-China nor pro-Paldis-
tan elements now in the Directorate
of Intelligence.

Shri Jawaharlal Nehru: We have
no information on the subject of what
the hon, Member is saying. We do
not keep in Intelligence any person
who ig anti-national whoever he might
be.

Shri Hari Vishnu Kamath: Your
intention may be good . .

Shri Jawaharlal Nehru: If the hon.
Member has any particular informa-

tion, he should kindly convey it to
me,
Shri Hari Vishnu Kamath: In

every department there are cells.

Wit aoaw fag WA G4 g
fir gary @ femridie ¥ o fawrer Ty
sw <@ & fr wifafades ¥ 1 &
T qgry & faw W g€ W fr fe-
9EdT §, STET AT AT A B F
frifeac & o< =g wer ofeww afag
s d fiaw § 7 FREgag A
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Shri §. M, Banerjee: I would like
to know whether it is a fact that the
letters received from the Government
of China are only translated by a
Chiriese who is in the School of
Foreign Languages and that there is
no other source t» have .the transla-
tion by an Indian. Is it a fact?

Shri Jawaharlal Nehru: I can’t say
what is translateq by whom. We
have, I believe, a number of persons
knowing Chinese in the External
Aﬁai'!‘s M_inﬂstry.

“Mr. Speaker: He says, he doeg not
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i

know whether all the letterg recelved

from China are being translated only
by some Chinese and not by Indians.
Shri Jawaharlal Nehru; No . . .
Shri 8. M. Baperjee: My point is
this. There was an allegation. that
the Chinese letters are translated I;z
the Chinese and the news is known
the Chinese Fmbasgy - first. They

-
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know much better than what we
know.

Shri Kapur Singh: We have no
qualified non-Communists.

Shri Jawaharlal Nchru: I can't say
how a particu.nr letter was translated.
I know that there are g number of
well-qualified Indians who know
Chinese in the External Affairgs Minis-
try. il

Shri Sham Lal Saraf: The Intelli-
gence Bureau stationed in Jammu and
Kashmir is not supposed to work for
civilian intelligence, ang it is stated
that it is working for military intelli-
gence. May I know, if it be a fact,
whether they are working in the rear
of the army or where?

Shri Jawaharlal Nehru: Who?

Mr. Speaker: They ore working in
Jammu ang Kashmir.
Shri Tyagi: Is it in the public

interest to divulge the information as
to where our intelligence is?

Order, order. Should
Tyagi say that
Some

M. Speaker:
I say or should Mr.
this is in the public interest?
Minister might say it.

Shri Tyagi: Ministiers must have at
least this much intelligence!

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: May I add
in connection with the question of
translation of Chinese notes? Usually,
we get a note from the Government
of China. An English translation is
attached to it by the Chinese Govern-
ment or their Embassy. That is
checked in our Ministry. Their trans-
lation is the original.

Shri S, C. Samanta: Is it not a fact
that for the benefit of advanced stu-
dents, a magazine is going to be pub-
lished from the department and, if so,
may I know in which languages it
will be published?
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Shri D. R. Chava*: Defence depart-
ment?

Mr, Speaker: Ig it relating to the
Defence department?

Shri S. C. Samanta: Yes, Sir.

Shri D. R. Chavan:
lishing Sainik
languages,

We are pub-
Samachar in several

Shri Indrajit Gupta: In view of the
experience that we had last year
during the NEFA campaign, I would
like to know whether this Directorate
of Military Intelligence is henceforth
going to be made the principal agency
dealing with intelligence or is the for-
mer reliance on the Central Intelli-
gence Bureau of the Home Ministry
going to be continued?

Shri Jawaharlal Nehru: I must say,
Sir, that T sympathise with the hon.
Member, Shri Tyagi. We cannot go
into details as to how we carry on
our intelligence. The very idea of
intelligence should be secret.

Shri Swell: With reference to the
effectiveness of our Military Intelli-
gence, is it a fact thai recently a num-
ber of coniractors working in NEFA
under the border roads organisation
were removed from  their contract
because they were found to be spies
and whether the Military Intelligence
is seized of this matter of the
existence of spies amoengst contractors
working in border areas?

Shri Jawaharlal Nehru: I do not
know anything about this. But, even
according to what the hon. Member
says, the Military Intelligence must
have removed them because they have
been watching this,

Shri Bade: On & point of order.
In Part (a) of the main question Shri
Prakash Vir Shastri has asked whe-
ther . . .

-Mr, Speaker: After that, about half
a dozen questions have been asked.
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Shri Bade: Part (a) of the main
question has not been replieg to. 1
‘thought that some light will be thrown
on it,

Mr. Speaker: About half a dozen
questions have been put after that.
Now, I cannot allow the hon. Member
‘to go back.

Shri Bade: T want your protection
in this respect because the House has
been kept in the dark,

Mr. Speaker: Rather, I want pro-
tection from the hon. Member that
he may kindly resume his seat,

Shri Bade: My request may be
granted . . .
Mr Speaker: There is no question

-of any request now. After that ques-
tion, several other questions have been
pul. I cannot go back now.

Juie Wage Board

+
Shri S. M. Banerjee:
| Shri Umanath:
*446. { Shri Bibhuti Mishra.
| Shri Bhagwat Jha Azad:
Shri Sham KLal Saraf:
l_Shri Dinen Bhattacharya:

Will the Minister of Labour and
‘Employment be pleased to state:

(a) whether the recommendations
of the Jute Wage Board have been
implemented by all the Jute Mills;
and

(b) if not, the number of those
which have not implemented the
‘same?

The Deputly Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) and (b). Im-
plementation of the recommendations
is in progress. Reports are awaited

from the concerned State Govern-
ments.
Shri S, M. Banerjee: May I know

whether it is a fact that the recom-
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mendations of the wage board, includ-
ing the recommendation for interim re-
lief have not been implemented in any
of the jute mills in UP, and if so, what
action has been taken by Government
to see that the report is implemented?

Shri R. K. Malviya: The informa-
tion is that the recommendation for
interim relief has been implemented
in all the mills throughout the coun-
try. So far ag the other recommenda-
tions are concerned, we are still awai-
ting the reply of the State Govern-
ment, and then we shall know the
position,

Shri S. M. Banerjee: I have con-
fined my question to my State, and not
cxtended it to cover the whole country.
May I know whether it is a fact . _ ..

Mr. Speaker: The Deputy Minister
has said that the report has been
asked for from the UP Government.
That is being awaited. As soon as
that arrives, then Government would
have the information,

Shri S. M. Banerjee; In case the
wage board recommendations are not
accepted and implemented by thce em-
ployers, may I know whether Gov-
ernment contemplate to bring forward
legislation?

Shri R. K. Malviya: That stage has
not come yect. If that is required, that
will be considered.

Shri Umanath: Is it a fact that the
Indian Jute Mills Association has sent
a circular to all its member mills to
mmplement the recommendations, and
if so, which are the mills which are
members of this association and which
have not yet implemented the recom-
mendations, and has any action been
taken against the association or
against such of those member mills as
have not implemented the recommen-
dations?

The Minister of Supply (Shri
Hathi); May I submit that the recom-
mendations of the wage board were
published only recently? They gave
their recommendations on 27th “ep-
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tember, 1963, only two months before.
We had sent these recommendations
to the wvarious agencies. It is now too
early to say which have implemented
them and which have not implemented
them. Not much time has passed since
then.

Shri S. M, Banerjee: On a point of
order, A specific question has been
asked about the Indian Jute Mills
Association. The Minister of Supply
has given the same answer as was
given by the Deputy Minister earlier.
T would submit that when a pointed
question is put, a straight answer
should be given. If the hon. Minister
does not have the answer, he may say
that he does not have it and let him
ask for notice.

Mr. Speaker: Is that a point of
order? .
Shri Dinen Bhattacharya; May I

know whether it ig a fact that a large
anumber of trade unions from West
‘ Bengal have complained against the
non-implementation of the jute wage
board’s award by so many mills in
the State of West Bengal?

Shri R. K. Malviya: Yes, Sir; re-
presentation hag been receiveq from
the National Jute Workers’ TUnion,
Calcutta. That complaint has been
made to the West Bengal Government,
and a copy has been sent to us.  They
have complained that the bonus part
of the recommendation has not been
implemented.

Shri Sham Lal Saraf: May I know
what sanction the recommendations of
the wage board carry in order to ob-
lige these mills to implement these
recommendations fully?

Shri R. K, Malviya: The sanction is
the tripartite agreement,

=Y frafer faey © Fewd § S AS-
g ST #T @Y § A aga fedl o it
et % F17 < § Y A 9T I ATH
qeaTATe megRl ¥ fowe ¥ agt <@
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Warships

+
Shri N. R. Laskar:
Shri Ramachandra Ulaka:
*447.{ Shri Dhuleshwar Meena:
Shrimati Savitri Nigam,
l_Shri D. C. Sharma:

Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 424 on the
2nd September, 1963 and state the
decision taken on the report of the
delegation which visited UX. and
Sweden in connection with the pro-
duction of warships?

The Minister of Defence Production
in the Ministry of Defence Shri
Raghuramaiah): The matter is still
under consideration of Government.

Shri N. R, Laskar; May I know why
Government take such a long time to
come to a decision in vital matters like
this? What are the factors that hinder
the taking of a decision?

Shri Raghuramaiah: It is true that
this report was submitted to Govern-
ment some time back. Certain tenta-
tive conclusions were arrived at, and
the matter is being pursued with one
of the foreign Governments involved.
The final conclusion will depend upon
those negotiations,
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Shri Raghuramaiah: The delegation

consisted of the Deputy Chief of

Naval Staff, one of the Joint Secre-

taries to Government, and the Manag-
ing Director of the Mazgaon Docks.

Shri Hari Vishnu Kamath: May I

know whether Government are aware
that China, after its recent rift with
the Soviet Union, has scoured -all
Western ' countries for military equip-
ment and stores, and if so, whether
Government are prepared to assure the
House that the efforts of Government
will not be limited by any doc-
trinaire or ideological considerations
so far as strengthening the Navy
along with the Army and the Air Force
is concerned?
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Mr. Speaker: That is much beyond
the scope of the main question.
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The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
and (b): No judicial enquiry was held
to investigate the accident. A Court
of Inquiry was ordered andey the Air
Force rules and the repor*, ic awaited.

[ (%) s (@). gde & &
TRTEAY W9 AGN L | fawe
T frargt & e OF R e g aT-
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Shri N. R. Laskar: I believe that
from such inquiries Government
derive some benefit. As a result of
this inquiry, may I know what bene-
fits ‘Government are going to derive?

Shri D. R. Chavan; After the report
of the inquiry is received, in the light
of the recommendations made by the
court of inquiry, remedial measurea
are taken.
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Shri Ranga: We have not received
any particulars about the number of
people who died and the cause of the
accident, and the Deputy Minister is
only talking about the recommenda-
tions aboul remedial measures for the
future.

Shri Daji: On a point of order.
Part (b) of the question is very clear,
and it reads thus:

“it so, the particulars thereof?”.

A judicial inquiry may not be there,
but an inquiry was there. What is
the result of the inquiry? We must
‘have the particulars at least, Other-
wise, what is the use of this part (b)
-of the question?

Mr. Speaker: The Deputy Minister
has said that the report of the court
of inquiry is awaited.

Shri Ranga: What about the cause
of the accident which was responsible
for this? Who have been responsible
for it? Government have notl. said any-
thing about it.

Mr. Speaker: The court cf inquiry
is there, and how can cne guess what
they would say about it?

The Minister of Defence Production
in the Minisiry of Defence (Shri
Raghuramaiah): The first part of the
question is whether the inquiry has
been completed and if so, the particu-
lars thereof. If that refers to particu-
lars of the report—which was what my
hon. friend had in mind when he gave
the carlier answer—they would be
known to Government only when the
repori comes. If on, the other hand.
hon. Members want to know the
number of persons killed, I can give
it

Mr. Speaker; Yes.

Shri Raghuramaiah: The following

five IAF personnel were on board the
aircraft and were killed as a result of
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the accident: Flt. Lt. P, D. Kaura, Pilot
Officer Garcha, Pilot Officer S. Seth,
Wing Commander P. N. Mukherjee and
Sgt. D, Satpal.

Shri Ranga. Why did they go on
that flight? Was it necessary? These
are the points which are supposed to
have been investigated. Did they take
permission to go on that flight? These
are all high power officers and they
have died and the country has lost
them.

Mr. Speaker: What does he want
now? If he wanted to ask a supple-
mentary, I have allowed him. If he
wants to put another question, I would
allow him.

Shri Ranga: What was the official
purpose for which thig flight was
undertaken?

Shri D. R. Chavan: That, s I have
already stated, would be known only
after the report of the court of inquiry
is available.

Mr. Speaker: The inquiry would
reveal how the accident happened and
where the fault was. But what neces-
sitated the flight must be known to
Government.

Shri Jawaharlal Nehru: It will pro-
bably come out when the inguiry re-
port is available, how they took off,
who authorised them ectc. It is very
difficult to answer until the whole pic-
ture is known.

oY T Fwwme o ¥ ogg wAAT
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Shri Jawaharlal Nehru; My collea-
zue has got some details.

Shri Raghuramaiah: The accident
occurred 50 miles from Agra. The air-
eraft was on a ferry flight.

Shri Abdul Ghani Goni; Pending
the report of the inquiry, has any in-
terim relief been given to the families
of the victims?

Shri Ranga: My difficulty is that
when the Prime Minister says some-
thing, whether it is satisfactory or
not, we are supposed not to be able
to put any more question at all to him.
Is that the way of getting any proper
answers from them? His deputy has
supplemented that information which
we were not able to follow.

Mr. Speaker: If he had not followed
the particular answer, I can ask him
{10 repeat it.

Shri Ranga: Even otherwise.

Mr. Speaker. Whether that satis-
fies him or not is a matter on which I
eannot help.

Shri Ranga: This is because the
Prime Minister gives a vague answer.
You were satisfied with it and we
were expected to be also  satisfhed.
Thereafter, he himscl® was not satis-
fied and therefore he usked the junior
Minister to give an additiona] answer.
Is that the way the House is 1o be
treated?

Shri Raghunath Singh: Why lose

temper?

Mr. Speaker: Whether an answer can
satisfly anybody or not, I cannot inter-
fere.

Shri Ranga: Are we to understand
+hat we are to keep quiet with what-
ever answer is given?

Mr. Speaker: There are other re-

medies,
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Shri Ranga; What other remedies?
We know what happens.
Mr. Speaker: What should I do?

Shri Ranga: 1t is in your power to
say that it is a vague answer.

How can I
I can-

Mr. Speaker: No, no.
compensate for the numbers?
not do that.

The hon.
What

Shri Jawaharlal Nehru.
Member is needlessly excited.
[ said was....

Shri Ramga: You do not give the

answer.

Shri Jawaharlal Nehru: I said that
the full answer could only be given
after the inquiry report was received.
My colleague then reminded me and
said he had some facts, not the full
answer. I said, ‘You should place
them before the House’, And he has.

Shri Ranga; That only shows that
you do not give us the required infor-
mation.

st fra qraae o § oAg srAAr
=gl 4T o a7 f9E wa g% W |
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FE TEIAAT AT WL E AT WA 7
Shri D. R. Chavan: The

would be available in about a
night.

report
fort-

As regards interim compensation,
family gratuity has been paid in cases
where it is admissible.

Shri Hari Vishnu Kamath: The
Minister of State said something which
we did not hear. That was in reply to
a question as to what kind or flight
it was.

Shri D. R. Chavan;
flight.

It was a fenrry
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Shri P. C. Boroozh: The hon. Min-
ister was saying that the rcport would
be available within a fortnight. The
accident occurred 6 months ago. If
the report is not submified in 15
days, will Government remind {aera?

Shri D. R. Chavar: Normally the

report of a court of inquiry is com-
pleted in about two months’ time.
But in this particular case, delay " as

been due to several other factors, e-
cause all these officers were very
busy with the air defence exercises.
The members of the court of en-
quiry hag to visit a number of sta-
tions. That is the reason for the
delay.

War Service Concessions

*451. Shri Raghunath Singh: Will
the Minister of Pefuvbee e pleased lo
staie the number of Stales which have
implemented the scheme of war scr-
vice concessions in their States?

The Deputy Minister in the Minis-
try of Defence (Shri D. R, Chavan):
The State Governments heve sanc-
tioned a number of coacussions lo
Defence Scrvice personnel and their
families during the present emergency.
A statement showing these concessions
based on the information supplied by
them is 1aid on the Table of the Houcse.
[Placed in Library, See No. LT-2053/
63].
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Shr: B. R. Chavan: We huve not got
that inf{ormation,

Suri B. €. Sharma: I find from the
statement that the concessions granted
differ from State to State, re: educa-
tion, grunt of land and other things.
ITas Joverninent ied to  formulaie
a uniform policy which could be fol-
lowed by all States?
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Shri D, R. Chavan: All these con-
cessions have been anncunced by the
various States, and the concessions so
announced have been brought to the
notice of the various States.

Mr. Speaker: Has Government done
something to see that &1l these con-
cessions are uniform in all States?

Shei D. €. Sharma: For example,
the bhoodan thing is in UP, but there
is no bhoodan in Punjab. Of course,
conditions differ from State to State.
But still in the matter of such conces-
sions like supply of books, ex gratia
grants, grant ¢: land, facilities for
litigation etc. what has been done to

effect urniformity? Or is it left to
States to go their own way?
Shri Raghuramaiah: While it is

certainly the effort of Government to
have uniformity in these matters, the
House will appreciate that each State
has ils own concessions according to
ils own facilities and so on. But it is
the effort of Government io sce that
a uniform policy is laid down.

Shri P. Vemkatasubbaiah: Do Gov-
ernment propose to give frce legal
aid to such of those jawans as have
to fight their cases when dispuled in
courts of law?

Shri D. R. Chavan: Some States have
done that.

Shri Tyagi: What are the details of
the scheme of war service ccncessions
commended to the States by the
Centire? What is the type of conces-
sions the Centre wants io be given?

Shri D. R. Chavan: The Home
Ministry has made a certain znnounce-
ment with regard to the Central Gov-
ernment employees who have joined
military services, their seniority, pay
and service rightg have becn proiect-
ed. The Central Government have sent
copies of those orders {0 various State
Governments requesting them to
announce such type of concessions.
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Shri B. B. Chavan: If any parti-
cular instance is brought to our notice,
we shall look into it.

Shri Igbal Singh: One lakh acres
of land have been given by the Rajas-
than Government, and one lakh by
‘Madhyva Pradesh. What progress has
becn made in the distributior of this
land?

Shri D. R. Chavan: At present, we
have no information about it.

Shri Hem Raj: May I know whether
all the States have enacted the neces-
sary legislation to restore land to the
defence personnel when they return
from service?

Shri D. R, Chavan: All these details

are available in the statement laid on

the Table of the House. It is a Jong
statement covering ahout 44 pages.

Shrimati Sharda Mukerjee: In addi-
tion to the grant of land, may 1 know
whether Government have made any

provision for the rehabilitation of the

AGRAHAYANA 18, 1885 (SAKA)

-employed. Has

Oral Answers 358

disabled soldiers? For instance, those
who are armless or legless can he re-
Government made
any attempt to rehabilitate them?

Shri Raghuramaiah: The Dirccto-
rate of Resettlement have already
some schemes for rehabilitation, and
this matter is constantly under the
review of Government, and every
cffort is made to do that.

Shaktiman Trucks

¥452. Shri P. C. Rorooah: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that iadi-
genous content in the Shaktiman
trucks manufactured by ordnance fac-
tories has been increased lately and
if so, the exient thercof;

(b) the present production capacity
for these {rucks in India; and

(c) how the cost of production of
Indian components compares with the
cost of imported components?

The Minister of Defence Produe-
tior in the Ministry of Defence (Shri
Raghuramaiah): (a) Ves, Sir. The
indigenous content in the Shaktiman
Trucks manufaclured in the Onrdnance
Factories has increased  from 48.8%
in September 1962 to 61.92% in
October 1963.

(b) The present production capacity
for these frucks in Ordnance Faclories
is 1300 per annum.

(c) The cost of componenis indi-
genously produced is generally higher
than the cost of imported components
at the moment.

Shri P. C. Borooah: Whal is the
total cost of Shaktiman tiruck at
present, and how far has it been
reduced since production staried in
1959 on accounti of increuased indigen-
ous components?
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Shri Raghuramaiah: In the last part
of the answer I have submitted that
the cost of the indigenous compo-
nents is at the moment generally
higher because they are not economic

units. We have a proposal to have a
separate factory for this, Then we
hope to hring down the indigenous

cost. The price of the Shaktiman truck
produced by us is Rs. 43,000. 1f a
vehicle is imported from Germany,
il will be certainly much cheaper, but
we hope to reduce the indigenous cost
by increasing the scope of manufac-
ture.

Shri P. C. Borooah: What is the tar-
get of production of this tiruck this
year, and by what time do they expect
that their requirements would be ful-
filled by the indigenous trucks?

have stated
1,500

Shri Raghuramaiah: I
that the production capacity is
per annum.

Shri Bibhuti Mishra: Do
ment intend to set apart a
percentage of these trucks for
cultural purposes?

Govern-
cerlain
agri-

Shri Raghuramaiah: At the present
moment we need all that we are pro-
ducing for defence purposes, but it
and when we establish a new faclory
exclusively for these vehicles and we
arc able to produce more than we
need, then certainly we can consider.

Shri P. R. Patel: We are told that
the Shaktiman truck costs Rs, 43,000.
1 want to know the value of the
foreign components used in the truck.

Shri Raghuramaiah: The percentage
of indigenous components given in
the answer is in relation to the value.
As I said, it has increased from 48.8
to 61,92 per cent.

Does  the

inciude any
only minor

Shrimnati Renuka Ray:
increase in components
major or viial parts, or
things?

Shri Raghuramaiah: Even in regard
to the engine, we are progressively
making indigenous components.
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Shri A, P. Jain: May I know whe-
ther any care is taken initially to see
that the manufacture is in economic
quantities, because on many occasions
we have found that different kinds of
manufacture are undertaken, and each
one is uneconomic?

Shri Raghuramaiah: Care is taken
to see that sufficient number of these
trucks are produced so as to make
them economical. But, since the
emergency, in addition to this, we
have also taken up the manufacture
of Nissan 1 ton and Nissan Jeep,
and so we could not manufacture as
many trucks as we could have dene
had we concentrated only on these
trucks.

Shri Harish Chandra Matbur: What
would be the number of trucks which
must be produced if they are to he
produced at economic rates, and whai
is that economic rate?

Shri Raghuramaish: 1
to have notice for that,

waouid like

Shri Tyagi: Last time a similar
question was put to the hon. Minister,
he gave the percentage of indigenous
components, but later on it was found
that that percentage also included the
labour charges for assembling. 1
want to know whether this 62 per
cent is the cost which includes assem-
bling charges also.

Shri Raghuramaiah: Manufacture
includes labour charges.

St wEt T oA W Q¥
WTqa ¥ 990G W E 2 Iy e
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& Agar 7 ?

Shri Raghuramaiah: It stands very
good comparison.

Shri Tyagi: My question has not
been replied to., May I appeal to you?

St WEFER SN w0 o9
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It is manutac-
engine is

Shri Raghuramaiah:
tured in Jabalpur. The
being made in Kanpur.

Mr. Speaker: He says the compo-
nents are manufactured in Bombay,
Shri  Raghuramaiah:  Afier the
emergency, in order to increase the
rate of production, we have been
farming out some of the components
to the civil sector. It might be those
parts which the hon. Member is refer-
ring to.
i HGAW T ATAT A FAATH
1 T A g waw e Qi aare
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Shri Raghuramaiah: I do not know
whether the hon. Member is referring
to Shaktiman. I am not aware of
any of them lying idle,

Shri S. M. Banerjee: The hon.
Minister stated that the price of
Shakiiman was more than the price
prevailing in Germany, It ig a fact
that the price of Shaktiman in India
is less than that of the trucks sup-
plied by Premier Automobiles and
TELCO?

Shri Raghuramaiah:
have not got. What 1

are the present rates
MAN of Germany,

Shri Tyagi: A clarification was
needed. My question was not replied
to......

Those figures I
have given
in relation to
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Mr, Speaker: I will give him an-
other opportunity, but he should nof
intervene after every supplementary.

it itz qea o et
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Shri Raghuramaizh: 1 have already
submitted that in order to increase the
rate of production not only in reiation
to these trucks, but also the tractors
and the Nissan 1 ton and Nissan
jeep, Government have under consi-
deration a proposal to establish e
self-contained factory.

Shri Tyagi: 1 wanted a clarifica-
tion as to whether this 62 per cent
includes labour on the manufacture of
components or even assembly charges
are counted in this 62 p o1 cent.

Shri Raghuramaiah: Naturally when
the whole product is evaluated or
any part thercof is eviluated the
labour charges as well as  charged
involved in assembly go in as part of
the labour charges.
give the

Shri Tyagi: Would you

break-up?

Mr. Speaker: 62 per cent includes
the assembly charges also?

Shri Raghuramaiah: That is my
present information.

Shri D, C. Sharma: The hon. Minis-
ter stated that the cost of these
trucks ig higher than the cost of
some strucks produced in Germany.
May I know how long will it take us
to bring down its cost to the German
level?

Shri Raghuramaiah: 1 have alrcady
stated that the whole object ig to
have a self-contained factory to
increase the rate of production go that
the cost will go down.
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Mr. Speaker:
idea of the time?

Could he give an

Shri  Raghuramaiah:  Until {hat
factory is siarted it will be too pre-
mature.

Shri Kapur Singh: Is there any
targetal dateline for producing a
purely ewadeshi military truck and
if so what is it?

Shri Raghuramaiah: In all cases of
manufacture with foreign collabora-
tion, the ultimate ohjeci is to have
everything  indigenoual™ produced
except in relation to such proprietory
items as any couniry would import
from any other country.

Mr. Speaker: Is there any target
line by which we will be able to
achieve that goal?

Shri  Raghuramaizh: V¢ are
anxious to do it as soon as we can.

Hindustan Aircraft Ltd.
+

(" Shri Sidheshwar Prasad:
Shri P. B. Chakraverti:
| Shri D, D. Puri:

#4563,

Will the Minisicr of Defence be
pleased to state:

(a) whether it iz a fact that the
Indian Air Force have accepted
‘Krishak’, a light four-seater aircraft
developed at Tlindustan Aircraft Lid.
and has ‘seed an initial order for

irerafi; and

(b) the amount of foreign exchange
earncd by Hindustan Aircraft Lid. in
1962-63?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
Raghuramaiah): (a) Krishak aircraft
developed by  Hindustan  Aircraft
Limited has been accepted by I.AF.
and an order for 30 aircraft has been
placed.

(b) By indigenous manufacture of
various types of aircraft, aero-engines
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and rail-coaches ete., Hindustan Air-
craft Limited has worked out foreign
exchange to the extent of Rs. 777-09
lakhs as saved during 1962-63.
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Shri Raghuramaiah: The programme
of productivn is that during 1964,
they will be ¢ ¢ to do three, during
1965, 24 and ... ihat,
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Shri Raghuramaiah: The cost of
production will be about Rs. 97,000
per aircraft.

Shri S, €. Samawia: May 1 know
ithe percentage of indigenous parts
used? May I know whether the
engine is also indigenous?

Shri Raghuramaiah: The hon.
Member will get an idea if I say
that out of this Rs. 97,900, there is an
element of Rs. 56,000 foreign ex-
change.

Survey of Border areas of U.P, and
Punjab
+

( Shri P. Venkalasubbaiah:
Shri B. P. Yadava:
Shri Dhaon:

| Shri Hein Raj:
!
I
454, 1
| Shr
 Shri P. C. Borooah:

Shri Sidl:eshiwar Prasad:
Shri Bishanchander Seth:

Will the Minister of Planning be

pleased to state:

(a) whether the Planning Commis-
sicn propose to conduct a comprehen-
sive survey of the border areas of
U.P. and Punjab;

(b) if so, the main items on which
the survey will be conducted; and
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(c) when the survey will be com-
pleted?

The Depuiy Minister in ihe Minis-
try of Labour and Employment and
for Planning (S.ri C. R, Pattabhi
Kaman): (a) The Planning Commis-
sion does not propose to conduct a
comprehensive survey of the border
areas of UP. and Punjab., The Re-
search Programmes Committee of the
Planning Commussion gponsored in
March, 1961 a socio-economic survey
of the Uttarkhand region in U.P.
which is being directed by the Vice-
Chancellor, U.P, Agricultural Uni-
versity, Pant Nagar,

(b) The socio-economic survey of
Uttarkhand region was designed to
wollect  socio-economic data which
would be useful for purposes of plan-
ned development of the region. It
was to cover all important aspects
including demographic features, agri-
culture and livestock, transport, trade,
labour, consumer expenditure and
housing.

(¢) An extensive survey of Uitar-
khand has been completed and a
preliminary draft report has been pre-
pared. Intcnsive studies of selected
sectors are proposed to be undertaken,

Shri P. Venkatasubbaiah:
the report submitted by this
mitee, do the Central Government
propose to give any financial assist-
ance to the Staie Government of U.P.
to executive some  of these recom-
mendations?

As per
com-

Shri €. R. Pattabhi Raman: The
Research Programme Committiee ap-
proved Rs. 36,934 being the cost of
the scheme in view of the strategic
importance of the area. A special
advisory commitiee has been corsti-
tuted the External Affairs Ministry
and other Ministries are also there.

Shri P.  Venkatasubbaiah: May 1
know whether there would be a per-
manent standing committee for this
area to review the proposals?

1693 (ai) LSD-—2.

AGRAHAYANA 18, 1885 (SAKA)

Oral Answers 3596

Shri €. R. Pattabhi Raman: The
advisory commitlee js fairly perma-
nent and it will keep in touch with
all the developments in that erea,

Shri Hem Raj: May I know whe-
ther the position of Punjab, Himachal
Pradesh and Kashmir border areas is
the same as that of Uttarkhand and
if so why no such survey of these
areas has been undertaken?

Shri C. R. Pattabhi Raman: We
have now started with Pithoragarh,
Chamoli and Uttarkashi. They are
border areas.

Shri P, C. Borooah: May 1 know
whether one of the objects of this
survey is to launch  a scheme for
bringing national integration.

Shri C. R. Pattabhi Raman: 1 do
not know whether it arises out of
this question,

shri K. C. Pant: May 1 know which
will be the agency for making an
intensive study of sclected  scctors
and also whether Government have
selected these sectors?

Shri C. R. Pattabhi Raman: The
advisory committee consists f  re-
presentatives from the Ministry  of
External Affairs, Home AfTairs, De-
fence and Survey of India. The re-
port of Mr. Stevension, Vice-Chan-
cellor of U.P. Agricultura] University,
Pant Nagar, is already before us.

Shri K. C. Pant: My question is
not answered. Who will conduct
this intensive survey—the  Vice
Chancellor or the Government?

C. R. Pattabhi Raman: The
advisory committee  has  overall
charge, The socio-economic — survey
includes anthropological, geograpaical
and political aspects also.

Shri
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Shri C. R, Pattabhi Raman: Certain
decisions have been tuken; they are
fairly long. We are following them
up.

Dr, Sarojini Muhishi: On the basis
of the statistical information what
will be the salient features of the
intensive development scheme under-
taken by the Government?

Shri C. R. Pattabhi Raman: 1t is a
socio-economic survey it includes an
anthropological survey of the people
of these districts. All the economic
contents are involved.

Shri D, J. Naik: The border areas
of Punjab, Himachal Pradesh etc.
are also under-developed and  are
inhabited by tribal people. What
steps do Government propose to take
to improve the economic condition of
the tribals and develop these areas?

Mr. Speaker: That is a much
broader question,
Shri C. R. Pat{abhi Raman: The

basis of thig was {wo research pro-
posals: firstly, ‘a pilol study project
for an historical and anthropological
survey in Lahaul and Spit?’ prepared
by Dr. S, R. K. Chopra and Dr. P. L.
Mchra and secondly, ‘socio-cultural
economic study of the people of
Ladakh’ by Dr. Biswas and Dr. I. P.
Singh of Delhi University. All this
formed the basis.

Shri Kapur Singh: May I know
whether Government have nny pro-
posal for establishing peasant-soldier
colonies on these border arcas on the
pattern of the Nahal establishments in
Israel?

Shri C. R, Pattabhi Raman: I would
submit that it does not arise out of
this question.

Shri D. J Naik: Sir, my question
is not answered. It was: What steps
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do Government intend to iake to
improve the economic conditions of
the people and to develop these areas?

Mr. Speaker: That is a much broader
question.

Shri Kapur Singh: On a point oz
order. The hon. Deputy Minisler says
that this does not arise out o f this
question. Firstly, he has no com-
petence 1o decide this question.
Secondly, this questicn arises directly
oul of the original question put. (In-
terruption.). The Nahal settlements
in Israel  are socio-economic and
political scitlements, and tiherefore,
this question arises directly and s
tied up with the original question.

¥r. Speaker: When the Minister says
that this question does not arise out of
that, he only draws iy atiention te
this objection, and he does not take
the decision.

Shri Kapur Siuglh: I rcally want tc
have information on that point. If he
is in a position {o say ‘no’ he can say
“there is no such proposal”, or if he
can say ‘ves'. he can say “there is such
a proposal.”

Mr. Spezker: I am sorry I have nsi
been able to explain myself. Ile took
objection to the Minister taking a dec-
cision on the piea that this was not
relevant to the question.

Shri Kapur Singh: Will he decide or
will you decide? Who is to decide,
Sir?

Shri; Hari Vishnu Kamath: The de-
cision is to be made by you or by the
Minister? That is the question.

Mr. Speaker: That is exactly what I
am saying. When the Minister says
that it is not relevant to the main
question, he only draws my attention
to that objection and does pot take a
decision. That is only a submission on
the part of the Minister to the Chair,.
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and then, if I agree, that matter re-
wains there, namely, that it is not re-
levant. If I do not agree, then I will
ask the Minister to reply to it. That
Is the position.

Shri Hari Vishnu Kamath: If you
do not say ‘Yes’, it rather affects us;
you just pass on without saying yes or
no.

Mr. Speaker: I will try to, but I
think every fraction of a second is to
be saved.

Shri Harj Vishnu Kamath: But not
i the cost of the rules angd efficiency.

Shri Ranga: Whenever we put a sup-
plementary question, raising a ques-
tion for information, the Minister says
&e has not got the information. May
we understand that the gquestion as
well as the answer are just on record?
The Minister is expected to ascertain
the information and if he finds it
necessary, take necessary action in re-
gard to that particular matter.

Mr. Speaker: That is not always ihe
case. It depends on the circumstiances.
When he says he has not got the in-
formation, the Member has {o pursue
that matter further; he may write to
dim z letler, getting the information
privately for himself. If he wanis that
answer to be further clarified on the
floor of the House, he might just
repeat his question, or, if he fecls that
the information given is not adequate,
and he wants some elucidation, he
might ask for a half-an-hour discus-
sion. There are so many things he

can do.

Shri Hem Raj: Question No. 455 muay
be taken up.

Mr. Speaker: I cannot do that. The
Question Hour is over.
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Bull-dozers grom U.S.A,

( br. L. M. Singhvi:
*448. { Bhri Brij Raj Singh-Kotah:
{ Shri Rameshway Taniia:

Will the Minister of Defence be
pleased to state:

(a) whether the United Stiates Gov-
ernment have wagreed to make availa-
ble to us a suflicient number of buli~
dozers and rotary snow ploughs for
use on mountainoug routes in frontier
region;

(b) whether it woulg be possible to
make the snow-bound high passes
passable in the winter; and

e

(c) apart from gnow clearing on the
voutes, whether it is proposed to com-
mission any other devices of transpor-
tation, such as aervial ropeways in the
snowbound high altitude aieas of our
northern frontiers?

The Minister of Defence (Shri Y. B.
Chavan): (a) The US. Government
have agreeqd in principle to make avail-
able to Border Roads some machinery
and equipment. The exient of assis-
tance and other related matters are
under discussion. Some Bull-dozers
have been received and a few snow
ploughs are expected to be dclivered
soon.

(b), Some of the Passes can be kept
open by using cquipment for  snow
removal and «now clearance.

(c) The question of installation of
ropeways in some areas is under con-
sideration.
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Advertisement Hoardings in
New Delhi

Surt Bhagwat Jha Azad:
Shri D. N. Tiwary:
Shri P, K. Deo:

*449,

‘Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the New Delhi Munici-
pal Commitiee has asked Government
to demolish all commercia) advertise-
ment hoardings in the Capital;

(b) if go, the reasons given therefor;
and

(¢) the decision taken by Govern-
ment?

The Minister of Parliamentary Aff-
airs (Shrj Salya Narayan Sinha): (a)
The Directorate of Advertising and
Visual Publicity has no commercial
hoardings within the limiis of the New
Delhi Municipal Committee. They
have, however, in this area eight
National Defence Publicity hoardings
donated free by the adveriising agen-
cies. The New Delhi Municipal Com-
mittee have asked the Directorate of
Advertising and Visual Publicity to
remove the nameg of the donors from
these hoardings.

(b) Doeg not arise.

(¢), The matter is under considera-
iion.

Development of Under-developed
Regions

%455, Shri Hem Raj: Wiii the Minis-
{er of Planning be pleased to state:

(a) whether any surveys have been
undertaken for assessing the possibi-
lities of the developmeni of under-
developed regiong of States;

(b) if so, in which States and which
regions of those States; and

(¢) the results or outcome of such
surveys?
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The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R, Paltabhj Raman):
(a) to (¢). Under the auspices of the
Centra] Government, ng such surveys
have beca undertaken 'so far. A joint
Study Team was appoinicd by the
Flanning Commission to review the
economic and social progress in four
districtg in castern Uttar Pradesh, e.g.
Ghazipur, Jaunpur, Deoria and Azam-
garh, with a view to acceleratling
economic and social developmernt in

this area. The Team’s revort is await-
ed.

Heavy Eleetricals Lid. Bhopal

“456 J Shri Umanath:
* "7\ Shri 8. M. Banerjee:

Will the Minister of Labour and Em-
ployment be pleaseyd to state:

(a) whether it is a fact that the
Central Labour Laws are not made

applicable to Heavy Electricals ILdtd.,
Bhopal;

(b) if so, the reasons thercfor; and

(¢) whether steps have been taken
by Government to apply Central
Labour Laws to all the Public Sector
projects?

The Deputy Minister in the Ministry
of Labour and Employment (Shri
R. K. Malviya): (a) All the relevant
Central Labour Lawg are applicable to
Heavy Electricals Ltd., Bhopal except—

(i) Maternity Benefit Act, 1961;

(ii) Industrial Employment (Stan-
ding Orders) Act, 1946; and

(iii) Industrial Disputes Act, 1947
(except Chapter V-A).

(b) Where Central Labour Laws are
not applicable State Labour Laws are
applicable.

(¢) The Central Industrial Employ-
menl (Standing Orders) Act has re-
cently been amended and as soon as it
is brought into force this Central Act
will apply to all the public sector pro-
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jects under the control of the Central
Government,

Conference on Labour Relationg in
Public Undertakings

*457. Shri Bishanchander Seih: Will
the Minister of Labour and Employ-
ment be pleased {o state:

(a) whether it is a fact that a high
level meeting was convened by the
Union Home Minister to discuss the
strained labour relations in some of
the large public sector undertakings;

(b) if so, the measures suggested by
the Committee to deal with the labour
management in the public sector pro-
jects in the three States of Bihar,
Orissa and West Bengal;

(¢} whether he discussed the issue
with prominent labour leaders; and

(d) if o, how far it has helped him
in solving the question?

The Minister of Supply (Shri Hathi):
(a) Yes.

(b) There was y gencral discussion
to find out ways and means to im-
prove labour relations and to elimi-
nate inter-union rivalries, The union
leaders were advised not to resort to
“go slow tuctlics”, Tt was also decided
that a senior officer of the Ministry of
Labour andq Employment should en-
quire into the situation regarding the
stepg taken for the verificution of
membership of the labour unions of
Hindustan Steel Rourkela,

(¢) Discussions were held with the
concerned union leaders,

(d) The response from the union
leaders was gencrally satisfactory.

Coal Mines in Bihar
AR br, U. Misra:
458. | Shri Mohammad Elias:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether there have been rc-c.ent
instanceg of flooding of coal-mining

Answers 3604

pits belonging to the National
Development Corporation
and other places in Bihar:

Coal
in Giridih

(b) whether it is a fact that workers
of the Kolimaran Pit have been laid
sfl because of flooding of pits;

(c) the extent of damage caused by
flooding of pits, including loss of
human life and mining machinery;
and

(d) the preventive measures  pro-
posed to be taken by Government?

The Deputy Minister in the Miristry

of Labour and Employment (Shri
R. XK. Malviya): (a) Yes. in Giridih
only,

(b) Yes.

(¢) There wag mo loss of life, Cer-
ain pumps and haulages with ancil-
laries and one auxiliary fan and anci-
laries were, however, damaged,

(d) The management have been
directed to prevent accumulation
of large quantities of water on the
surface,

Sino-Indian Border Dispute

*459. Shri Hari Vishnu Kamath: Will
the Prime Minister be pleased to state:

(a) whether any of the Colombo
Powers has suggested to him the desi-
rability of holding talks with the Chi-
nese Premier or joining an Afro-Asian
Conference including China  with a8
view {o resolving the India-China Con-
flict;

(h) whether the Chinese Premier hag
conveyed to Government his desire on
similar lines; and

(¢) if so, the reaction of Government
thereto?

The Minister of State in the Miniy-
try of External Affairg (Shrimati Lak-
shmi Menon): (a) None of the Colombo
Conference countries  hag .qui;t!c.s:ted
the holding of talks between the Prime
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Minister of India and the Chinese Pre-
mier or that India should join an
Afro-Asian Conference including China
with a view to resolving the India-
China conflict,

(b) A suggestion that the {two Prime
Ministers might meet had been made
by the Chinese Premier in hig letter
of October 24th to the Prime Minister
of India. He thas reiterated the sug-
gestion recently in a press interview
with the General Manager of Reuter.

(¢) Government is of the view that
little purpose would be served in a
meeting of the two Prime Ministers in
the context of Chinese intransigence in
accepting in full and implementing the
Colombo proposals,

Industrial Disputes Act

r Shri Sudhansu Das:
*460. < Shri Subodh Hansda:
. L’Shri S. €. Samanita:

Will the Minister
pleased 1o state:

of Defence be

(a) whether it is a fact that Indus-
trial Disputes Act has not been fully
implemented in Defence  Indusiries;
and

(h) i so, the reasong therefor?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b), The pro-
visions of the Industrial Disputes Act
do not apply to Defence Civiliang who
are subject to the Services Act, or are
employed in installations which have
been held to be outside the purview of
this Act. Wherever the Act applies,
its provisions are being implemented
and instances of non-implementation if
any, which come to notice, are looked
into ang remedied.

Educational System in Goa

461, Shri Sham Lal Saraf: Will the
Prime Minister be pleased to state:

(a) tbe important changes if any,
Lrought about in the Educational Sys-
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tem at all levels in Goa, Daman and
Diu, since liberation;

(b) whether, along with other chan-
ges, any training institutions both for
the teachers ang the taught have been
opened; and

(¢) if so, the particulars thercof?

The Minister of State in the Ministry
of External Affairg (Shrimati Lakshmi
Menon) (a) te (c). A statement is laid
on the Table of the House. [Placed in
Library. Sce No. LT-2054/63].

Persons of Indiap Origin in Ceylon

“462. Shri Surendranatp Dwivedy:
Will the Prime Minister be pleased to
state:

(a) whether the Government of
India have received any information
from the Government of Ceylon about
the survey conducted there in the
plantation areas which has shown that
about 3,50,000 estate workers of Indiun

origin wish to return to India withk
their family members; and

(b) if so, Government’s reaction
thereto?

The Minister of State in the Ministry
of External Affairg (Shrimati Lakshmi
Menon) (a) No, Sir. No such surveyv
has been conducted,

(b) Does not arise.

Employees’ State Insurance Scheme

*463. Shri K. N. Pande: Will the
Minister of Labour and Employment
be pleaseq to state:

(a) whether it is a fact that the
Employees’ State Insurance Scaeme &s
applied in plantation areas covers only
the workers employed in the work-
shops and not those employeq in
fields: and

(b) if so, the reasons for such dis-
crimination angd the steps taken to pro-
vide proper medical facilities to the
workers emploved in the fields?
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The Deputy Minister in the Ministry
-of Labour and Employment and for
Planning (Shri €, R. Pattabhi
Raman): (a) Yes, provided the work-
shop is a factory but not a seasonal
factory as defined in the Employees’
State Insurance Act, 1948

(b) The Employees’ State Insurance
Scheme applies at present to factory
workerg only. Fielq workers in plan-
tations get medical facilities in accor-
~dance with the provisions of the Plan-
tations Labour Act 1951 and the rules
Iramed thereunder.

Safety Helmeis for Miners

rqgq, J Shrimati Renu Chakravartiy:
) Shri Indrajit Gupta:

Will the Minister of Labour and Em-
ployment be pleased to staie:

(a) whether a demand for free sup-
ply of safety helmets to miners by
employers has been made to Govern-
ment by Indian Mine Workers Fede-
ration;

(b) whether it is u fact that mine-
awners are asking for a security depo-
wit of five rupecs; and

(¢) the steps being taken by Govern-
ment to see that there is no such curb
put on free supply of safety helmets?

The Peputy Minister in the Minis-
try of Labour ang Employment (Shri
R. K Malviya): (a) Yes.

(b) and (c), The Chief Inspector of
‘Mines has alrcady directed the mana-
gementy that safety hats should be
supplieq free of cost. There is how-
ever a proposal under consideration of
the Standing Safety Advisory Com-
mitiec for taking a sccurily deposit of
Rg, 5 from each worker as a safeguard
against possible misuse of safety hats.
The matter ig to be discussed further
with labour unions,

Code of Conduct for the Press

“465. Shri Yashpal Singh: Will the
Alinister of Information and Broad-

casting be pleased to refer to the reply
given to Starred Question No. 575 on
the 9th Scptember, 1963 and state the
nature of co-operation sought and re-
ceiveq from the Press with regard to
the observance of the Code of Conduct?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Over 4,000 copies of the Code of Con-
duct were forwarded to newspapers
all over the country with the request
that they should observe the Code.
Every paper which has replied so far
hag promised {o observe the Code both
in letter and spirit.

Indians Detained in Tibe{

f Shri P. C. Borooah:
*466- 4 Shri D. C. Sharma:

Will the Prime Minister be pleased
{o refer to the reply given to Starred
Question No. 434 on the 2nd Septem-
ber, 1963 and state:

(a) whether release of five Indian
detenucs in Tibet  bhas  since  been
secured; and

(h) if not. the further action taken
by Government in this regard?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir.

(h) A copy of our note dated the
14th October, 1963, which was hande
over 1o the Chinese Embs in New
Delbi, is placed on the Table of the
House. | Placed in Library. See No.
L'T- 2055 /63].

Wage Board for Non-Journalist
Employeces

{ Shri Bhagwat Jha Azad:
a6y J Shri Balkrishna Wasnik:
' ‘ Shri S. €. Samanta:
\Shri Indrajit Gupta:
Will the Minister of Labour and
Employment be pleased to state:

has breen
Newspuper

any request
India

(a) whether
made by the All
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Employees’ Federation to appoint a
Wage Board for non-journalist em-
ployees; and

(b) if so, whether the same has been
considered by Government?

The Depuly Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (3) Yes.

(b) It has been decided to set up
a Wage Board for the non-journalist
employees of newspaper establish-
ments. The composition and terms of
reference of the Wage Board are being
finalized.

Indians in Mozambique

»*468. DPr. L. M. Singhvi: Will the
Prime Minister be pleasced to state:

(a) the progress, if any achicved in
the repatriation and restoration of the
assets of Indians squeezed out of
Mozambhique;

(b) whether the Government of
India have extended any assistance
for rehabilitation to the aforesaid
persons of Indian origin; and

(c) if so, the details thereot?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (c¢). A state-
ment is laid on the Table of the House.
{Placed in Library. See No. LT-2056/
63].

Dock Workers

*469. I t:«hri P. R. Chakraverti:
7 8hri P. C. Borooah:

Will the Minister of Labour and
Employment be pleaseq to state:

(a) whether it is a fact that nego-
tiations have been going on for more
than eighteen months concerning local
demands  of various categories of
dock-workers at the ports of Bombay,
Calcutta, Madras and Goa;

(b) if so, the possibilitics of early
settlement of the issues; and
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(¢) whether the All India Port and
Dock Workers’ Federation has been

considering the question of launching
direct action?

The Minister of
Hathi): (a) No.

Supply  (Shri

(b) Does not arise.

(c) No. It is however understood
that the Federation observed the 6th
December, 1963 as the “Demands
Day” when deputations were sent to
various port authoritics for settlemenf
of their demands.

Bradr g%

9o, oY THETMAT TEEAt ¢ FAT
atze AT {377 Arp-ua #7 9. 9599
gfafg & qvqF gfaa=sws & wma ¢ &
gEgey { g8 437 @0 @O w41 fF

(7) =fafa &t s fawmfg ax
T wEATgT w1 1¢ g fa gvET wv
OITAT §T1 § THFT Ty sFaen
F1 wiafia =71 597 & o wreeas faam
grefus woar mha A

(=) F91 FqT FT7 7% AHT A
BEAl Rt § gara aEvar @
Fed & foy A1 and i amgw sz
s frr g qar wfa e, ar 3 & 7

sk ®t (st amEm T
qgW™) ¢ (F) w@EEAT UF qeRY F
AT, W AW FEL & H1g BrEdT
gt § mafmn ay % fom, o
¥ SBE T TE Wi &1 fra Al wroww
3, g £

(=) Fatfam qar 7T az=di
& A9 guEar O & o, a9y, 999
aar (g i Fr srafen § w9
&g weael # & uE wgra a7 w@y
# foq zmiw svT @y fRo oam §
&% sawEt & fau argvaw QEds



3611 Written Answers AGRAHAYANA 18, 1885 (SAKA)

JTY F g At o fraeaor & argat
&, wafqs ga gfufadi 1 s T8
& gfawe 3 F faq @ smgw sl
7 fao wo &

Immunity enjoyed by Diplomatic
Personnel

*471. Shri Hari Vishnu Kamath:
Will ithe Prime Minister be pleased to
refer to the statement made on a
Calling Atlention Notice on the 19th
November, 1963 and state:

(a) the categories of diplomatic
personnel and staff who enjoy diplo-
matic immunity;

(b) the categories of diplomatic
personncl and staff who cnjoy immu-
nity from every process of law;

(¢) the procedure in either case, of
bringing an offender to trial in a Court
of Law; and

(d) the offences and crimes exclud-
ed from the scope of immunity?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The categories
of persons who enjoy immunity under
the Vienna Convention on Diplomatic
Relations are as under:

(i) Diplomatic Agents.

(ii) Members of the technical and
Administrative staff of the
Missions.

{iii) Members of the service staff
of the Mission.

(b) Diplomatic Agents enjoy immu-
nity from criminal jurisdiction of the
Receiving State. They also enjoy
immunily from the civil and adminis-
trative jurisdiction of the Receiving
State except in regard to some civil
actions, e.g., a real action relating 1o
private 1mmnvab!e property situated
in the territory of the Receiving State
unless the property is held on behalf
of the Sending State for the purposes
of the Mission.
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(i) Members of the administra-
tive and technical staff, if
they are not nationals of or
permanently resident in the
receiving State, would be
entitled to immunity {rom
criminal jurisdiction, but im-
munity from Civil and admi-
nistrative  jurisdiction shall
not extend to acts performed
outside the course of their
duties.

(ii) Members of the service staff
who are not nationals of or
permanently  resident in the
receiving Slate shall enjoy
immunity only in respect of
acls performed in the course
of duties.

(iii) Members of the non-diplo-
matic staff who are nationals
of or permancntly resident in
the receiving State shall enjoy
privileges and immunities only
io the extent admitted by the
recciving State. However, the
receiving State must excercise
its  jurisdiction over those
persons in such a manner as
not to interfere unduly with
the performance of the func-
tions of the mission.

(¢) If any person falling in any of
the categories mentioned in (a) above
is to be tried for any offence in a
Court of Law, the Sending State must
waive the immunity and such waiver
shall be express.

(d) There are no such offences and
crimes,

Screening of Indian Films in Karachi

rihri P. C. Borooah:
Dr L. M. Singhvi:
“472. { Shri Maheswar Naik:
Shrimati Savitri Nigam:
tShri P. C. Deo Bhanj:

Will the Prime Minister be
to state:

pleasart

(a) whether Pakistan  Government
have been pressing upon the Indian
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High Commission in Karachi to dis-
continue screening of Indian fcature
films;

(b) if so, the reasons given by them,;
and

(¢) Government’s reaction thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The Pakistan
Government requires all foreign Mis-
sions in Pakistan, including the Indian
High Commission, to conform to the
requirements of the Cinematographic
Act in screening their films outside
the diplomatic premiscs. No separate
or specific request has been madc by
the Pakistan Government to our High
Commission asking them o discontinue
snowing feature films.

(by and (¢). Docs not arise.

Ecousmic Growih

%473 { Shri P. R, Chakraverti:
"7 Sari P. ©. Borooah:

Will the Prime Minister be pleased
1o state:

(a) whether the latest assessment
reveals that the growth of the coun-
try’s economy during the last two
vears has failed to keep pace with that
of population; and

(b) if so, the figures showing the
growth of population and the econo-
mic growth in the field of industry and
agriculture separately?

The Minister of State in the Minis-
try of External Affairs (Shrimati
‘Lakshmi Menon): (a) and (b). Accord-
ing to the latest assessment the rise
in national income during the last two
years has been 4.7 per cent as against
an estimated rise of 4.5 per cent in
the population. The income in indus-
try went up by 9.5 per cent during
this period, whereas the income in
agriculture went down by 1.4 per ceni.
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Quarters for H.A.L. Employees

1269. Shri Rama Chandra Mallick:
Will the Minister of Defence be pleased
io staie:

(a) the number of quarters already
construct:; by {he Hindustan Air-

craft Lim:ivd for iheir employees;

(b) the number
under construction;

of quarters still

(¢) the number ¢l employees pro-
vided with quarters till the end ot
October, 1963; and

(d) the number of empioyees pro-
posed {0 be provided with quarter in
1964-65?

The Minister of Defence Productiom
in the Ministry of Defence (Shri
Raghuramaiah): (a) 2,162 (as on 31st
October 1963).

(b) 251.
(c) 2,162.

(d) 251

Bharat Electronics Eid,

1270. Shri Rama Chandra RMallick:
Will the Minister of Defence be pleased
to state:

(a) the tolal number of employees
working at present under the Bharat
Electronics Limited, at Bangalore; and

(b) the number of (i) women em-
ployees, (ii) Scheduled-Castes, (iii)
Scheduled Tribes and (iv) other
Backward Classes cmployvees among
them?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) 3606 (as on 1si
November 1963).

(b) (i) 575. .
(ii) 661. L As on 1st November 1963.
(iii) 2.

(iv) In absence of particulars
of ‘other Backward Classes’
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the Hon’ble member has in
view, it is difficult to fur-
nish this information.

S. Cs. and S. Ts. Registered in Orissa
Employment Exchanges

1271. Shri Rama Chandra Mallick:
Will the Minister of Labour and Ein-
pleyment be pleased to state:

(a) the number of candidates be-
longing to Scheduled Castes and
‘Scheduled Tribes registered in vari-
ous Employvment Exchanges in Orissa
us on the 30th June, 1963; and

(b) the number of such candidates
as were provided with employment
assistance during 1962 and from Janu-
ary to June, 19637

The Deputy Minister in the Min-
istry of Labour and Employment and
for Planning (Shri €. R. Paitabhi
Raman): (a) Scheduled Castes 5,306

Scheduled  “Iribes . 8,904
‘t) The information is given below:—-

tCategory of No. placed in em-

applicants plovment during
January
1062 June,
1963
(1) () (3)
Sch cduléd Castes 1,210 682
Scheduled Tribes 2,015

Workers’ Education Centres in Orissa

12%72. Shri Rama Chandra Mallick:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether any workers’ education
Centres have so far been started or
proposed to be started in the State of
Orissa during 1962-63 and 1963-64;
and

(b) if so. the details thereof?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) A Regional Centre for
Workers' Education started function-
ing at Rourkela with effect from 8th
August, 1963.

(b) A batch comprising 24 worker-
teachers has completed three months
training which included group discus-
sions, lectures, local excursions, an
cducational tour, debates, role-plays,
and instructions through audio-visual
aids. One unit level class for train-
ing of workers has since been
organized.

Filins on Remeoval of Untouchability

1273. Shri Rama Chandra Mallick:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether any assistance has been
given to the Government of Orissa for
the production of films in Oriya langu-
age, on the removal of unlouchability
during the last three ycars; and

(b) if so. the tolal amouni given
or proposed to be given and the details
ihereof?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) No, Sir.

(b) Does not arise.

Jeejeebhoy Commitice on Employees
of Major Ports

1274. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether a Tribunal has been
appointed to adjudicate on anomalies
arising out of the recommendations of
the Jeejecbhoy Committee on cate-
gorisation and classification of Class
III and Class 1V employees in major
poris;

(b) the reasons why the ports of
Madras, Kandla, Cochin and Visakha-
patnam have not been covered in the
Tribunal’s terms of reference, despite
represeniations by workers’ unions in
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these poris for inclusion of their ano-
maly cases also; and

(c) whether il is proposed to include
those who are excluded in the interests
of industrial peace?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes. The cases
referred {o the Tribunal pertain only
to the Bombay Port Trust anq the
Calcutta Port Commissioncers.

(b) and (c¢). Representations have
been received from Cochin and Visa-
khapatnam and these are under con-
sideration.

Unregistered Dock Workers’ Scheme

1275, Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the
Unregistered Dock Workers' Scheme,
1957, popularly known as the “Listing”
scheme, was intended only as a first
step towards decasualisation of various
categories of dock workers; and

(b) the steps taken by the Dock
Labour Boards of Bombay, Calcutta
and Madras to bring such “Listed”
categorics under their respective
Boards as per the Registered Dock
Workers’ Scheme?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) One of the objects
of the “Listing” Scheme is to collect
necessary data with a view to see
whether the listed workers can be
ultimately decasualised and given the
benefit of regular employment gua-
ranteed wages ete.

(b) This question has been con-
sidered and it has been found that
the time is not yet vipe for covering
the listed workers by the Registered
Dock Workers Scheme. In Bombay
listed Chipping and Painting workers
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have been made entitled to the bene-
fits of minimum guarantee, attendance
allowance, Provident Fund, gratuity,
holidays ete. in terms of an agree-
ment.

Labour Welfare Officers in Madras
Textile Mills

1276. Shri M. P. Swamy: Will the
Minister of Labour and Employment
be pleascd to state:

(a) the number and names of
textile mills in Madras State which

have not cmployed labour welfare
officers so far; and
(b) the steps Government propose

to take in the matter?

The Deputy Minister in the Minis-
try of Labour and Fmploymeni and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). Information is
being collected from the Government
of Madras and will bc laid on the
Table of the Sabha as soon as it is
received.

State Engineering Works, Gwalior
127%. Shrimati Vijaya Raje Scindia:

Will the Minister of Defence be

pleased to slate:

(a) the steps taken so far or pro-
posed to be taken for defence produc-

tion in State Engineering Works.
Gwalior; and
(b) the naturc of weapons and

ammunitions to be produced?

The Minister of Defence Production
fn the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). The
possibility of production of Defence
Stores at the State Engineering,
Works, Gwalior, is under the exami-
nation of Government, The nature of
stores to be produced there will be
determined after the potential of the
Workg has been critically assessed by
the Director General Ordnance Fac-
tories.
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Educated Unemployed in Madras

1278. Shri Malaichami: Wiil the
Minister of Labour and Employment
be pleased fo state:

(a) the number of educated un-
emploved in Madras State as on the
31st December, 1962; and

tb) the number of Scheduled Castes
and Other Backward Classes amongst
them?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Patlabhi
Raman): (a) 41,083 educated per-
sons (matriculates and above) remain-
ed on the Live Register of Employ-
ment Exchanges.

ib) Scheduled Castes 1,707
Sheeduled Tribes* | . 13
?Separate tigures for other Back-

ward Classes are not available.
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Tibetan Refugees

1280. Shri Yashpal Singh: Will the
Prime Minister be plcased to state:

(a) the total number of Tibetan re-
fugees in the country at present; and

(b) the amount spent on them upto
1962-63?

The Prime Minister, Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Approximately 37,000.

(b) Rs. 1,59,92,429/-.
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Office of Controller General of Defence
Producticn

1283. Shri S. M. Benerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the post
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of Controller General of Defence pro-
duction hag now been abolished;

(b) if so, the reasons therefor;

(¢) if not, whether this post has
been split up into three posts; and

(d) if so, whether this
done for greater efficiency?

has been

The Minister of Defence Production
in the Ministry of Defence (Shri Ragu-
ramaiah): (a) The oost of the Con-
troller General of Defence Production
which had been re-designated as the
Controller General of Inspeclion &
Planning in March 1963, ‘has been
abolished recently,

(b) to (d). With *he increase in the
range and volume of Defence equip-
ment, following the emecrgency, it was
considered that there shoulg bhe one
officer wholly responsible for Inspec-
tion ang another officer wholly respon-
sible for the Planning of new Ordnance
Factorics, The pose of the Controller
General of Inspection & FPlanning has
been therefore replaced by that of the
Director General, Inspection. An Offi-
cer on Special Duty Jleoks afier the
planning and establisnment of new
factories. These arrangements have
been made with a view 1o securing
greater efficiency.

Ex-Servicemen in NEFA

( Shri Kiaheswar Naik:
1284. { Shrimati Savitri Nigare:
{ Shri Hem Raj:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question N. 857 on the 26th
August, 1963 and state the progress
made regarding the rescttlement ot
ex-servicemep in NEFA?

The Minister of Defence (Shri Y. B.
Chavan): As stated by the Prime
Minister in reply to Unstarred Ques-
tion No. 465 on the 25th November,
1963, a Pilot Project for ihe settlement,
in the first instance, of 200 ex-service
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families in the Vijaya Nagar area of
Tirap Frontier Division in NEFA has
been approved in principle and is un-
der examination in detail,

U.K. Comets foi China

Shri Bbagwat Jha Azad:
[Shri D. N, Tiwari:
| Shri P. Venkatasubbaiah:
. { Shri Maheswar Naik:
| Shrimati Savitri Nigam:
| Shri S. N, Chaturvedi:
[ Shri Balakrishna Wasnil:

1285

Will the Prime Minisier he pleased
to state:

(a) whether Government’s attention
has been drawn to the Chinese bid to
buy Comet aircraft from UXK.; and

(b).  whether
taken up this issue
Government?

Government  have
with the UK.

The Prime Minister, Minister of Ex-
ternal Affairs and Mvnister ¢f Atomic
Energy (Shri  Jawaharlal Nehru):
(a) While Government's aitention has
been drawn to newspoper reports of
Chinese interest in huying Comet air-
craft from the United Kingdom, no
such sales to China have taken place
sc far,

(b) In the circumstances, the ques-
sion of the Government of India tak-
ing up this question with the UK.
Government does not arise,

Mangla Dam

1286. Shri Yashpal Singh: Will the
Prime Minister be ple: to state
the latest position regarding the con-
struction of Mangla DPam by the Gov-
ernment of Pakistan?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru):
Government have no official informa-
tion, However, according to reports
in the Pakistan Press, the construc-
tion of the Dam is in progress. The
Government of India have made their

position clear in their protests lodged
with the President of the Sccurity
Council in 1957, 1958 and 1959.

Foreignerg in Himalayan Expedition

1287 Shri Yashpal Singh: Will the
Prime Minister be pleased to state the
number of foreigners who were given
permission, during 1960, :961, 1962
and 1963 up-to-date to go beyond the
‘inner line’ on the Himalayan expedi-
tion?

Minister of

The Prime Minister,

External Affairs apng Minister of
Atomic Energy /Shri J-waharlal
Nehru): An Indo-Japarese Expedi-

tion comprising of six Indian and six
Japanese nationals was permiilted 1o
go to Jongri in Sikkim in 1960. No
other foreign Expeditions were allow-
eq to go to the Himalayas in 1961,
1962 and 1963 (up-to-date).

The year-wise number ol foreigners
allowed to visit the :Timalayas for
tourismirekkingimountaincering  from
1960 onwards is given belew:i--

1960 58
1961 5
1962 3
1963 14

Accidents in Coal and Iron Ore
Mines

1288. Shri Yashpal Singh. Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of accidents "
various coal and iron ore mines  in
the country during 1962-63;

(b) the number of persons who
died and those who  were  injured
and the total amount of money paid

to the injured workers and the  be-
reaved families as compensation; and

(c) the steps taken o prevent «uch
accidentg in future?
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The Deputy Minister in the Min-
istry of Labour and Employment
(Shri R. K. Malviya): (a) and (b):

Accidents. No. of Persons

Coal 237 2934 283 3037

Tron Ore il 133

Information in regard {0 compensa-
tion paid is not avaiiable.

(c) Safely precautions are laid
down in the Mines Act and the Regu-
lations which are enforced and in the

event  of violation prosecution s
launched. In order to inculcate
safety consciousness among workers

safety weeks have been conducted in
coal mines and a considerable drop in
serious accidents has been observed.
A National Council for Safety in
Mines has been set up  to conduct
Safety education ang spreag safei

consciousness among workers. Also
statutory rules arc being framed pro-
viding for vocational training of per-
sons employed or  sceking  employ-
ment in mines.

Plan Qutlay in Rajasthan

1289, Shri Harish Chandra Mathur:
‘Will the Minister of Planning be
pleased 1o state:

(a) whether Third Plan ocutlay for
Rajasthan has been considerably cut
down and if so, the reasons therefor;
and

(b) whether tempo of work and ex-
penditure instead of going up from
year to year is going down and if it
‘s so, the steps being taken to correct
he position ang to make up for the
thort falls?

The Minister of
B. R. Bhagat):

Planning  (Shri
(a) and (b). No, Sir.
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Indians in Soulh Africa

J‘ Shri Surcndra Pal Singh:
1290. { Shrimati Savitri Nigam:
[ Shri Sarjoo Pandey:

Will the Prime Minisier be pleased
to state:

(a) whether it is a fact that the
Government of South Airica have
drawn up a new scheme for the bene-
fit of the Indian settlers in that coun-
try under which  some opportunity
will be given to them to builg up
their own prospects ans #uture in that
country without infringing on the
rights of other racial groups; and

(b) it so, the details thereof?

The Prime Minister,
Externa! Affairg and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). Government is
not aware of any such scheme drawn
up by the Government of South Africe.
1n the absence of diplemutic relations
with the-Government of South Africa,
Government are not in a position to
obtain the information asked for.

Minister of

Although Governineni has no defi-
unite information, it is evident that any
policy that the South African Govern-
ment might be conlemplating would
be in conformity with their policy of
apartheig which they have not aban-
doned. In the circumstances, any
amrangements or any scheme whick
might separate persons of Indian ori-
gin with others in that country could
not possibly be beneficial to any cate-
gory of citizens.

Bharat Sewak Samaj

1291. Shri Bibhuti Mishra: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Bharat Sewak Samaj (Delhi) has a
Yoga health department;

(b) it so. the expenditure incurre.d
by the Bharat Sewak Samaj (Delhi)
on this, year-wise, since 1958: and
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(c) the achievements made by the
“Yoga health department since 1958?

The Minister of Planning (Shri
B. R. Bhagat): (a) Yes, Sir.

(b) and (c). A staement is placed
on the Table of the House. [Placed
in Library. See No. LT-2058/63].

Electronic Complex

1292. Shri Surendra Pal Singh: Will
the Minister of Defence be pleased to
state:

(a) whether there is a mroposal un-
-der the consideration of Government
to set up an Electronics Complex in
the country for the production of
fdefence equipment; and

(b) if so, whether this enterprise
will be set up in the public Sector or
in Private Sector?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raguramaiah): (a) Yes, Sir. This is
in addition to the faciory proposeq to
be set up in Hyderabad as part of the
Mig Project,

(b) The whole subject is under
-examination at present,
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Civilian Ofiicers for Army {‘ommission

1291 Shri Sivamurth; Swami: Wwill
the Minister of Defence be pleased to
state:

(a) the number of civilian officers
who have joined army as Commission-
ed Officers since ihe declaration of
emergency;

(b) whether their seniorty will be
considered from the date they joined
the army or the civil service; and

(c) the present policy ot Govern-
ment in such cases of civilians who
are transferred for military service
during the emergency?

The Minister of Defence (Shri Y. B,
Chavan): (a) 1553. "This number in-
cludes both gazetted and non-
gazetled civilian Government servants.

(b) and (c). Normally civilian
officers count their seniority from the
date of grant of commission in the
Army. There is, however, an excep-
tion in the case of engineers and
doctors. Engineering graduates on
grant of short Service Regular Com-
mission in the Technical Corps of the
Army get an ante-date of 2 years for
the purpose of seniority and pay for
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possessing one of the vrescribed tech-
nical qualifications. Those among the
engineers who have hag previous civil
employment under Central or State
Governments or public sector under-
takings are eligible for an additional
ante-date for a maximum period of 2
years as follows:—

(i) one year for every completed
year of service as Executive
Engineer or equivulent ap-
pointment.

(ii) one wyear for every two com-
pleted vears of service as
Assistant Engincer or equiva-
lent appointment,

As regards -civil doctors granted
Emergency Commission, anie-date on
commission to the extent of hals the
period of professional experience for
clasg II service, full period towards
class I scrvice, and in addition 1%
years for house appoiniments and post
graduate qualifications, is permissible.
It ig possible for an officer to get a
maximum of 6} years of combined
ante-date in this manner.  Short
Service Commissioned officers in the
Army Medical Corps can get a maxi-
mum of 18 months ante-date depend-
ing on qualifications and experience.

Space Research

1295. Shri Vishwa Nath Pandey:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Gov-
ernpment have asked for Italian Gov-
ernment’s assistance for space Te-
search in India; and

(b) if so, the reaction of the Italian
Government thereto?

The Prime Minister, Minister of
External Affairs and Minister e7 Ato-
mic Energy (Shri Jawaharlal Nehru):
(ay and (b). Government has not
asked for the Italian Government's
assistance to implement India’s space
research programme, Informal dis-

DECEMBER 9, 1963

Written Answers 3630

cussions have, however, been held
regarding the possibility of collabora-
ting with Italy in arcas of common
interest in space research. The dis-
cussions are still in an exploratory
stage.

National Defence College

1296. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
Stat(:‘;

(a) whether the Nalional Defence
College, which was closed at the time
of the Chinese invasion last year, has
since been re-opencd; and

(b) if so, when?
° The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). The National

Defence College will re-open on the
15th January 1964.

TATHY T SRS

9200, ot HiETTare agar @ 1
wfqcwt Wal @ G @ g T
fir

() =fs &, ar ae o fa
arrE { oA &1 WA 7
wfeenr A=t (=0t
Tgor) () S oE

RRECIESE |

(@) q «7@71, 92%¢ ¥ 1
R § g A & fag Wit

gRes. =i WiFEs @ AT
gfater @5t TE AW & @7 A\
far

(%) amr = ww & 7 awew
(o) e wEIET, 988Y @
aTg WA F WAL UE &Y GAT 5



3631 Written Answers AGRAHAYANA 18,1885 (SAKA) Written Answers 3632

(@) afz &, &t gad fau @
gfaamd & wir €, A

(7) wagfem wnfeat & fau
faat gz dr ag g 7

sfae waTem §  sfaRen SuwHst
(310 To mgmr) : (F) FAT (T).
aR T fawe A & fag @l #rer
# qo af gy, W &7 W A | WEE
fomta & & fag, Sage w1 fatm
THREY, THY T UK K12 FAT TEAT
g | T fow ag sqEy wfertai
F1 qgT ToA AT TIIAT ) AR IqE
fau amwy wqm, afmes, g ety
& fery gfeand aar daa S T E

() wrrgfae sl w1 5w ame
¥ arf gy a4 S

Reloading of Empiy Cartridges

1299. Shri Karni Singhji. Will the
Minister of Defence be pleased to
state whether it is possible for the

Ordnance Factories to reload empty
12 bore cartridges for clay  pigeon
practices for the use of civilian

ehooters in view of the short supply
of imported ammunition?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): Production of civil
trade items in the Ordnance Factories
has been accorded a low priority for
the period of the present emergency.
It will not therefore, be possible to

reload at present empty 12 bore
carlridges for clay-pigeon  practices
for the use of civilian shooters.
Atomic Knife
1360 Shri Raghunath Singh: Wil

the Prime Minister be pleased to

state;

(a) whether it is a fact that ‘Ato-
mic Xnife’ an instrument has been
invented by a scientist of California

University which has proved to be a

successful  treatment for Cushing’s
Disease with a 900 million electron
volt beam from an atomic smasher;

and

(b) if so, whether the Government
of India have made any efforts to get
full details of this instrument?

The Prime Minister, Minister of
External Affairs and Minister of Ate-
mic Energy (Shri Jawaharlal! Nehru):
(a) The Government of India are
aware that scientists of the Univer-
sity of California have developed a
184-inch synchrocyclotron which 1is
an elaborate instrument designed to
generate a 900 million elcectron  volt
alpha-particle beam. This instrument
has been in use for the past four
years, during which 19 cases of tu-
mours of the pituitary gland have
been treated with it. In 16 cases, the
patients have found some relief from
their complaint. It is not, however,
known whether this treatment  has
been employed successfully in cases
of Cushing’s Discase.

(b) The Atomic Encrgy Establish-
ment Trombay are aware of  the
principles of the construction of a
synchrocyclotron. However, full de-
tails relating to the design of this
instrument have not bheen calied for.

Technical persons registered in  Em-
ployment Exchanges of U.P.

1301. Shri Vishwa Nath Pandey:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of technical person®
registered in various Employment Ex-
changes in  Uttar Pradesh during
1962-63;

(b) the number of persons (hoeth
skilled and unskilled) regisicred with
various Employment Exchanges in
Uttar Pradesh as on the 30th Sept-
ember, 1963; and

(c) the number of persons out of
them provided with employment
assistance during 1962-63?
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The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) 78,558,

(b) 4,80,607.

(c) 91,989 (both skilled and un-
akilled).

Gnat Aircraft

Shri Subodh Hansda:
1302. Shri S. C. Samanta:
LShri Basumatari:

‘Will the Minister of Defence be
pleased to state.

(a) whether it is a fact that there
is a proposal 1o stop the manufacture
of Gnat Aircraft in the Hinduslan
Aircraft Lid. Yactory at Bangalore;

(b) if so, the reasons therefor?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) No, Sir.

(b) The question does not arise.

Procurement of Arms

f Shri; B. K. Das:
1303'\_Shri S, C. Samanta,

Will the Minister of Defence be

pleased 1o state:

(a) whether any programme  has
been chalked out as to the arms (i)
to be produced in India, (ii) to be
imported as outright purchase and
(iii) 1o be procured from outside on
the basis of other kinds of deals dur-
ing any specified period of time; and

(b) if so, the broad outlines of such
a programme?

The Deputy Minister in the Minis-
try of Defence (Shri D. R, Chavan):
(a) Yes, Sir.

(b) It is not in the public interest
to disclose the details.
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Cyclone in Cuba

1304. Shri Vasudevan Nair: Will the
Prime Minister be pleased to state:

(a) whether Government have re-
ceived any request from the Govern-
ment of Cuba for help for the vic-
tims of the recent hurricane in
Cuba; and

(b) if so, the action taken thereon?

The Prime Minister, Minister eof
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) No, Sir.

(b) The Government of India on
being informed of the extent of
damage to life and property caused
by the hurricane had decided to send

supplies of medicines, clothing,
shoes, tea and coffce. These have
been forwarded to Cuba by air

freight.

Defence Production and Research

Saraf: Will
pleascd

1305. Shri Sham Lal
the Minister of Defence be
to state:

(a) whether Defcnce Production
and Decfence Research and Deveiop-
ment have been integrated with the
National Planning and if so, the Sec-
tors where this has been given effect
to; and

(b) whether a coordinating agency
has been crcuted to correlate  the
achievements of the Defence Depart-
ment in this behalf and in other fields
in the country and if so, the details
thereof?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah); (a) and (b). One of
the principal aims of National Plan-
ning is to develop a balanced indus-
trial basze in the country. This indus-
trial base should be built up, with a
view {o meeting the civil require-
ments in peace and to its conversion,
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in an emergency, to meet Defence
requirements to the extent necessary.
The industrial base for Defence pro-
duction is built up, related to the
Defence needs, with the possibility
of re-conversion for civil require-
ments in periods of low defence de-
mands.  Coordination has  been
achieved by the consideration of these
problems in two Committees of Secre-
taries constituted for this purpose,
namely, the Production Committee
of Sccretaries and the Services Com-
mitiee of Secretaries. The Scientific
Advisory Committee to the Cabinet
achieves coordination as far as Re-
search and Development are concern-
ed.

ZEl AR Sy w1 famior
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Documentary Film on Agriculture in
Punjab

1307. Shri Daljit Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any documentary film
has been produced by the Films
Division on the agriculture in Pun-
jab during the last five years; and

(b) it so the details thereof?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):

(a) and (b).. No documentary film
has been produced cxclusively on
agriculture in Punjab during the last
five years.

Publicity in NEFA and Assam

1308. Shri P. C. Borooah: Will 1he
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Director of Adver-
tising and Visual Publicity, Govern-
ment of India has recently studied
the various problems of publicity of
Assam and NEFA and recommended

Central financial and  technical
assistance; and

(b) if so, Government’s reaction
thereto?

The Minister of , Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) Yes, Sir.

(b) The matter is under considcra-
tion,

Defence Personnel in Afro-Asian
Countries

1309. Shri Indrajit Gupta: Will the
Minister of Defence be pleased to
state.

(a) whether it is a fact that 365
Indian Defence personnel have been
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deputed for imparting training to na-
tionals of wvarious Afro-Asian coun-
tries; '
(b) if so, the countries concerned

and the type of training to be im-
parted by them; and

(c) whether the Indian personnel
include  defence technicians and
specialists?

The Deputy Minister in the Min-
fistry of Defence (Shri D. R. Chavan):
(a) 245 Indian Defence personnel are
on deputation for impariing training
to the nationals of the various Afro-
Asian countries.

(b) It will not be in the public in-
terest to divulge the names of the
countries or the type of training
being imparted.

(c) The Indian Defence personnel
include some technicians and special-
ists.

faere & fafer aET
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Army Commissions

1312. Shri Hem Raj. Will the Min-
ister of Defence be pleascd to stute:

(a) the number of J. C. Os and
N. C. Os. who have been given per-
manent commissions during 1961-62
and 1963, so far; and

(b) whether any percentoge has
been fixed for permanent commis-
sions for the above mentioned ranks
for future guidance and if so, how
much?

The Ministey of Defence (Shri Y. B.
Chavan): (a) 1961—236.
1962—199

1963—869
(upto 30-9-63)

(b) During the cmergency, 24 per
cent of the vacancies for Permanent
Regulay Commissions to be granted
after pre-commission training are re-
served for JCOs and NCOs. In addi-
tion, they are also directly granted
Permanent Regular Commissions in
the special list which is mainly meant
for them. The total authorised num-
ber for special list commissions is
1500.

In addition Permanent Regular
Commissions in the Non-technical
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- branch of the AMC are granted at

the rate of 5 per year.
WK e arfesr ateast
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Objection against the Film “Mere !
& Far AT g ?

Mehboob”

1314. Shri Anjanappa: Will the
Minister of Infermation and DBroad-
casting be pleased to state:

afen d@@ (oft amERcE
TgOr) ¢ (7)) S oEr

() waw e | owdfer da &
afaw fazare o &fmn afgan ot 4
A Al 21 WA VAT W
faurerdm &

(a) whether it is a fact that the
film cntitled  “Mere Mehbooly” has
been severely eriticised for contain-
ing certain sequences in which the
Hindus of the Punjalb have been very
much ridiculed; and

(b) if so, whether Government . (TT) LIRS (W) wa o e fang
have taken any steps {o ask the g CAE H A
Board of Film Censors to deiete the

objectionable portions from this

film? " G

The Minister of Parliamentary Affairs
(Shri Satya Narayan Sinha): (a) and 230%. W SETEIT ey o
(b). Criticism of the kind mention-  gfgzert W1 a2 TAT7 &7 G0 T
ed has appeared against the film fr
“Mere Mechboob” in some journals. F
The matter has been examined in
consultation with the Board of Film
Censors and it has not been consi-
dered necessary to delete any por-
tion from the film.

wéfre g, fasst graey
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Planes from Canada

1317. Shri S, M. Banerjec: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that some
planeg from Canada have been pur-
chased recently;

(b) if so, the number of such
planes; and

(¢) the price paid for each cuch

plane?

The Deputy Minister in the Minis-
try of Defence (Shri D. R, Chavan):
(a) and (b). Yes, Sir. We have en-
tereq into a contract for the purchase
of 16 Caribou aircraft.

(c) $693,824°58.

Increase in Pensions

1318, Shri S. M. Banerjee:
Minister of Defence
state:

Will the
be pleased tq

(a) whether there is any proposal
to increase the pensions of Army
Jawans, Airmen and Naval Ratings;

(b) if so, to what extent; and
(¢) from which date?

The Minister of Defence (Shkri ¥, B.
Chavan): (a) No, Sir. In this con-
nection, it may be mentioned that the
pensions of the ‘Other Ranks' in the

DECEMBER 9, 1963

Written Answers 3642
Defence Services were increased with
effect from 1st April 1961; and that ad
hoc increases varying from Rs. 5-00 to
Rs. 10:00 per mensem have been sanc-
tioned with effect from 1st October,
1963 to those in receipt of pensions up-
to Rs. 200:00 per mensem.

(b) and (¢). Do not arise.

“Inner Line” Regulation

1319. Shri Rishang Keishing:
the Prime Minister be
state:

Wilt
pleased to

(a) the names of the arcas where
“Inner Line” Regulation is enforced;

(b) whether the “Inner Line” spe-
cial pay is admissible to all Govern-
ment employees in the areas where
the “Inner Ling” Regulation is en-
forced; ang

(c) if not, the reasons therefor?

The Prime Minister, Minister of
External Affairs anq Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):

(a) the areas bounded by the Inner
Line fall under two categories, The
first covers NEFA, Nagaland ang Miza
Hills District of Assam where the
entry of all persons is regulated by
permits under a Regulation of 1873.
The second covers, in addition, specifi-
ed frontier belts of the Punjab, Hima-
chal Pradesh ang the U.P. as well as
Manipur and the Treaty States of
Sikkim and Bhutan, under the
Foreigners (Protected Areas) Order,
1958, regulating the entry of
foreigners.

(b) Employees of the Nagaland
Government and the NEFA Adminis-
tration draw a special pay of 33-13
per cent of basic pay subject to various
maxima and minima. In certain re-
mote areas of NEFA, this Inner Line
Special Pay was recently raised to 50
per cent. Staff of other Central Gov-
ernment Departments working in
NEFA ang Nagaland and governed by
separate concessions admitted to each
such Department, after taking into
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consideration the Inner Line Special
Pay of NEFA and Nagaland employees
and their terms of service elsewhere.
In other frontier areas, State Govern-
ments, dcpending on the relative re-
moteness and the difficulty of the
area, have similarly sanctioned various
compensatory, hill or winter allow-
ances, special pays or other such con-
cessions.

(c) Uniformity is not possible owing
to variationg in conditions in each
area. Further, in areas not directly
administered by the Centre, it is for
each State Government to prescribe
such concessions taking into account
the other terms and conditiong of ser-
vice of their employees,

News regarding Prime Minister’s
Press Conference on All India
Radio

Shri Bhagwat Jha Azad:
1320. { Shri Balkrishna Wasnik:
L Shri Balmiki:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the emphatic reference
of the Prime Minister to Voice of
America Jeal in his press conference
sometime in the second week of Octo-
ber, 1963 was completely omitted from
all the news broadcasts of the All
India Radio;

(b) whether Prime Minister in the
same Press Conferencc referred to the
exit of Dr. Jivraj Mehta, the ex-Chief
Minister of Gujarat, and also to the
charges against Punjab Chief Minis-
ter, Shri Pratap Singh Kairon; and

(c) if so, how the broadcast dealt
with those two references viz. Dr. Jiv-
raj Mehta and Shri Pratap Singh
Kairon?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) Yes, Sir.

(b) Yes. Sir.

(c) The reference to the charges
against Shri Pratap Singh Kairon,
Chief Minister of Punjab, wag briefly
covered in the mid-day and main night
bulletins. The Prime Minister’s refe-
rence o the resignation of Dr. Jivraj
Mehta, former Chief Minister of Guja-
rat, was reported in the mid-day bulle-
tins.
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New Magazine “Wedding Bells”

1322, Shri Harj Visiinu Kamath: Will
the Minister of Information and
Broadeasting be pleased to state:

(a) whether a new magazine called
“Wedding Bells” has recently made its
appearance;

(b) if so, the names of the editor,
printer and publisher thereof;

(c) whether it is a fact that its very
first issue carried advertisements of
the Dircctorate of Advertising and
Visual Publicity; and

(d) if so, whether it was done in
accordance with Government policy?

The NMinister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) Yes, Sir.

(b) The name of editor, printer and
publisher is Mrs. Santosh Bhatnagar.

(c) Yes Sir. It carried an adver-
tisement relating to National Emer-
gency for which free space was offer-
ed in the magazine.

(d) All voluntary offers of free
space made by the newspapers and
periodicals for publication of adver-
tisements relating to National Emer-
gency are accepted irrespective of
whether the newspapers|periodicals
offering the free space are used for
paid advertisements or not,

Interview with Prime Minister Pub-
lished in “Playboy”

1323. Shri Hari Vishnu Kamath: Will
the Prime Minister be pleased to
state:

(a) whether his attention has been
drawn to an item captioned: “Play-
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boy Interview: Jawaharlal Nehru” and
published in the October, 1963 issue of
an American Magazine “Playboy”;

(b) whether the said interview was
actually given by the Prime Minister
and whether he has been correctly re-
ported; and

(c) ihe reasons for giving the inter-
view?

The Prime Minister, Minister of Ex-
ternal Affairg and Minister of Atomic
Energy (Shri Jawabharlal Nelaru): (a)
Yes, Sir.

(b) No, Sir.

(¢) In August last ihe Indian Em-
bassy in Washington informed the
Ministry of External Affairs that a
forthcoming issue of the “Playboy”

agazine would carry a purporied in-
w with the Prime Minister On
‘king the records it was confirmed
: such interview was given by
the Prime Minisier 1o any represonte-
tive of the “Playboy” or to the per-
son alleged 1o have had it. Our
Embasey in Washinglon appriseq the
editor of the “Playboy” accordingly
and the Jatler agreed to publish this
Information along with the article
which hagd already gone fo print.

Endusirial Disputie at Ramnagar
Colliery
( Shri Mehammad Elias:
| Dr. U. Misra:
1324, {4 Shri Iedrajit Gupta:
{ Shri Dinen Bhatiacharya:
( Shri Prabhat Kar:

Will the Minister of Labour and
Employment{ be pleased to state:

(a) whether the award of the Cen-
tral Government Industrial Tribunal,
Calcutta, Ref. No. 46 of 1962, Ram-
nagar Colliery and its workmen,
dated the 10th September, 1963 has
been implemented; and

(b) if not, the steps taken by Gov-
ernment to ensure implementation of
the same?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) The workmen
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concerned hag been reinstated in the
Colliery with effect from the 26th
November, 1963. The Colliery manage:
ment has also paid an amount of
Rs, 200/- towards costs as awarded
by the Tribunal. Steps are being
taken by the managcment 1o pay the
workman the wages for the back
period.
(b) Doeg not arise.

Industrial Dispute at New Jemehary
Khas Colliery
,f Shri Mohammad Elias:
| Dr. U, Misra:
1325. { =hri Indrajit Gupta:
| Shri Binen Bhattacharya:
{_ Shri Prabhat Kar:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the management of the
New Jemehary Khas Colliery has im-
plemented the award of Shri L, P.
Dave, Presiding Officer, Centiral Gov-
ernment Industrial Tribunal, Calcutta,
Ref. No. 33 of 1962, dated the 3rd
Oclober, 1963; and

(b) if not, the steps taken to imple-
ment the same?

The Deputy Minister in the Minis-
try of Lzbour and Ewvlovment (Shri
R. K. Malviya): (a) Yes, in so far as
rcinstatement of the five workmen is
concerned; the management js yet to
pay the costs awarded by the Tribu-
nal; to the union.

(b) A show-cause notice has hcen
issued to the management, in regard to
the non-payment of costs to the union.
The management has, it is understood,
promised to make the payment early.
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Berubari

Shri S, M, Banerjce:
[ Shri Umanath:

Will the Prime Minister be pleased
to state the progress made in the de-
marcation of Berubari ang the Hill
Scetor?

1327,

(ulll‘l B. C. Sharma:
3

The Prime Minisier, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru):
Demarcation of ithe Berubari and the
Hill Sector is progressing accoraing 10
the schedule agreed to beiween the
Directors of Land Records and Sur-
veys of West Bengal and East Pakis-
tan, at their meeting in Calcutta, held
on 5th and 6th August, 1963.
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Financial help to U.P, Government

1330. Shri Vishwa Nath Pandey: Will
the Minister of Planning be pleased to
state:

(a) whether it is a fact that Gov-
ernment of Uttar Pradesh have asked
the Centra] Government to give more
financial help to the State for the
Third Five Year Plan especially for
the eastern districts of Uttar Pradesh;
and

(b) if so, the reaction of Govern-
ment thereon?

The Minister of Planning
R. Bhagat): (a) Yes, Sir,

(Shri B.
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(b) The matter iz under considera-
tion.

Study of Employment and Occupation
Pattern

1331 Shri H, C. Soy: Will the
Minister of Labour and Empioyment
be pleased to siate:

(a) whether any study has been
undertaken to see what changes have
taken place in the employment and
occupational patiern in  agriculture
and industry during the last two Five
Year Plans in the new industrial zone
of Bihar, Bengal and Orissa; and

(b) if so, the results thereof?

The Deputy Minister in the Ministry
of Labour and Emptoyment anid for
Planning (S8hri €., R. Fattabhi
Raman): (a) No. .

(b) Does not arise.

Fourth Five Year Plan

1332. Shri Sidheshwar Prasad: Will'
the Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Planning Commission has suggested to
the State Governments to set up
Working Groups for the Fourth Five
Year Plan; and

(b) if so, the reaction of State Gov-
ernments thereon?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) Some State Working Groups
have been set up and others are in
the process of being formed,

Plan Outlay for 1964-65

1333. Shri Shree Narayan Das: Will
the Minister of Planning be pleased to.
state:

(a) whether the examination for fix-
ing the annua] plan outlay for 1964-65
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for all the States has been completed
by the Planning Commission; and

(b) if so, the picture that has emer-
ged in this respect?

The Minister of Planning (Shri B. R.
‘Bhagat): (a) No.

(b) Does not arise.

Development Schemes in Nagaland

1334, Shri D. C. Sharma: Will the
‘Prime Minister be pleased to state:

(a) the progress made s0 ar n the
implementation of various develop-
‘ment schemes in Nagaland; and

(b) the amount spent thereon so far?

The Prime Minister ang MiniStey of
External Affairs anq Minister of Ato-
mic Energy (Shri Jawaliarlaj Nehru):
(a) and (b). A statemeant is placed on
the Table of the Housc. [Placed in
Library. Sec No. LT-2059/63].

‘Civilian Radar Mechanics jp Devlali

1335. Shri Hari Vishnu Kamath: Will
ihe Minister of Defence be pleased to
state:

(a), the details of the pay scale ap-
plicable 1o civilian radar mechanics
-working the Artillery Static Workshop
E.ME. Devlali (Maharashire);

(b) whether the pay scale js much
jower than the pay scales applicable to
comparable ‘mechanics jn the Railways,
Police Wircless Transport and Bharat
Electronics Ltd.;

(¢) if so, the reasons for ihe dispar-
ty;

(d) whether it is proposed to squa-
lize the scales; and

(e) if not, the reasoas tharefor?

The Minister of Defence (Shri ¥. B.
Chavan): (a) The Hon’ble Mcember is

apparently referring to Civilian Tele-
com Mechanics employed in lieu of
combatant Telecom Mechanics (Radar)
{n the Artillery Static Workshop, Deo-
lali. Their scale of pay is Rs. 150-5-
175-6-205-E.B.-7-240 per mensem. This
is based on the recommendations of
the Second Pay Commission.

(b) The information is bemng collect-
ed,

(c) to (e). Do not arise at this stage.
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12.05 hrs.

RE: MOTION FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

Mr. Speaker: I have received notice
of Adjournment Iiotion ang atso a
Calling Atlention Notice about the
lathi charge on the students of Tibbia
College by the Delhi polica. I want to
know the facis, and I am ncw taking
the Caliing Attention Notice.

12.65 14 prs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

(i) LATHI CHARGE ON TieBiaA COLLEGE
STUDENTS

Shri S. M. Banerjee (Kanpur): I call
the attention of the Minister of Home
Aflairs to the following matter of urg-
ent public importance and I requcst
that he may make a statement thereon:

“The lathi charge by Delhi
Police on the students of Tibba
College on the 6th December,
1563.”

The Minister of Flome Affairs (Shri
Nanda): Sir, this whole occurrence 1o
which I am referring here briefly is
exiremely deplorable and has caused
me great distress. For some time past,
cction of the students of the Tibba
e had been pressing for the ac-
ceptance of demands such ag affiiliation
of the college with the Dethi Univer-
sity, dissolution of the present Board
of Management and assumbtion of {he
management of the college by the Gov-
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ernment of India and the removal of
the present Principal. This agitatlion
came to a head in the first week of
November this year when some of the
students squatted before the residence
of the Mayor who is the President of
the Board of Management of the
Tibbia College. The ;tudents, how-
ever, called off this 'method of protest
on the intervention of leading citizens;
but they insisted on the postponement
of the impending evaminaiions until
the question of affiliation was decided.
The students called a general strikzs on
November 30, 1963 and two of them
started a fast in the college premises
beginning from December 3, 1963.
When it was found that the condition
of one of them was fast deteriorating
and causing anxiety, it was decided to
remove these two studenis to a hos-
pital. A police party under a Depuly
Superintendent of Police, accompanied
by w Sub-Divisional Magistrate, reach-
ed the college premises on Decentber
6 at about 1 O’ clock, and removed the
two hunger strikers in a iruck to the
Tihar jai] hospital.

Shri Ranga (Chitoor): In a truck;
not even in an ambulance.

Shri Nanda: It is reported that
shortly aflerwards some incidents oc-
curred in front of the Original Road
police station in the course of which
a number of students as well as a
number of policemen including a
Superintendent of Police received in-
juries. I personally went to the Tib-
bia College that same evening and met
the students and saw those of them
who had been admitted ip the hospital.

Government have decided to appoint
a District Judge of Delhi as a Commis-
sioner under the Commissions of In-
quiry Act, 1952, to conduct an inquiry
into these incidents and {o make a re-
port to Government,

Apart from this, I shall go into
various aspects of the problem so that
such things 'may be prevented in
{uture.
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Shri D. €. Sharma (Gurdaspur): I
also sent a notice.

Shri P. R, Patel (Patan): I had also
sent a notice for cailing attention.
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Shri Tyagi (Dehra Dun): May I raise
a point of order?

a result of which ~somebody was
wounded.
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The hon. Minister
had made a statement in which he has
said some incideni occurred ang so on.
That is something very difficult for us
to follow. What type of incident was
it? He s2id some incident occurrcd ®s
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Shri Daji (Indore): Sir, before you
give permission {0 put questions, may
I raise a point of order? You ruled,
and we submitted to your ruling, that
before you would proceed further, you
would like to hear the Minister, We
have heard the Minister and even after
the Minister’s statement the position
is not very clear. The facts ~re there.
"So, if it is a matter of urgent public
importance and if the facts are to be
ascertained, because the statement is
not very clear I would most respeci-
fully submit that consent should not
be withheld for the adjournment
motion. It has been moved in time
and the facts afe partly ascertained.
So, instead of allowing a calling atten-
tion notice, I would submit ihat con-
sent should be given to the adjourn-
‘ment motion.

Mr. Speaker: After ascertaining the
facts, I am now in a position to say
that I cannot give my consent to the
adjournment motion because it is bar-
red under rule 59. When a statutory
commission has been appointed for an
inquiry, no adjournment motion can
le.
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|
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Shri Nambiar (Tiruchirapalli): Sir,
1 want to make a submission. A re-
forence made to a court of inquiry
does not bar our discussion here, he-
cause il is only an enquiry proceed-
ing; it is not a proceeding in a court of
law. The reference in the Rules of
Procedure is about the court of Iaw.
‘Therefore, our prerogative cannot be
taken away merely because some en-
quiry has been ordered. So, we must
be permitted to discuss that subject
here. '

Shri Tyagi: Sir, may I also make a
submission? The Calling attention
notice is meant to elicit information
and the Minister gives to the House
whatever information is in his posses-
Sion. Bui it must be pointedly relat-
ed to the calling attention notice. 1In
this case, the calling attention notice is
about the lathi charge, bul it has not
at all been mentioned in the statement
of the Minister. He has stated that

1693 (Ai) LSD—4.
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some incident has occurred whereby

some people were wounded. What is
the fact about the lathi charge?
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Shry Tyagi: How? Was it there?
(Interruptions). .
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Shri S. M. Banerjee: Sir, I rise on
a point of order. You were pleased
to refer to rule 59. It reads:

“No motion which seeks to raise
discussion on a matter pending
before any statutory {ribunal or
statutory authority performing any
judicial or quasi-judicial functions
or ary comm;ssion or court of en-
quiry appointed to enquire into,
or investigate, any matter shall
ordinarily be permitted to be
moved:”

But there is a proviso which says:

“Provided that the Speaker may
in his discretion allow such mmat-
ter being raiseq in the House.”

So, the Speaker in his discretion can
allow such a discussion to be raised.
Therefore, I would only appeal to your
sense of justice and impartiality that
ap incident has occurred, people have
been ruthlessly beaten....

Shri Daji: The reply is not satisfac-
tory.
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Shrj S. M. Banerjee: No police offi-
cer has been suspended.

Shri Indrajit Gupta (Calcutta South
West): There is not even a mention of
the lathi charge in the statement.

Shri Daji: Ap inquiry by a District
Judge would not do.

Mr. Speaker: If four or five hon
Members simultaneously speak, what
can I do? )

Shri Nambiar: We submit that it is
in your discrctionary power ip allow
the adjournment motion. Airter all, an
incident has happened, it has been ac-
cepled by Governmcent and an enquiry
has becn ordercd. But that is not a
proceeding in a court of law.

Mr, Specler: Order, order. That
first objection thiat has been taken is
not relevant at all because rule 59
does net regquire enquiry by a court.
It covers a commission also. Sccond-
ly, Shri Bancrjee has taken refuge
under the proviso to raise a discussion.
But he has not rcad the whole pro-
viso.

Shri S. M, Banerjee: 1 will rcad it.
Mr. Spzaker: No, no. 1 will do .if.
He need not. It says:

“Provided that the Speaker may
in his discretion allow such maiter
being raised in the House as is
concerned with the procedure or
subject or slage of enquiry if the
Speaker is satisfied that it is not
likely to prejudice the considera-
tion of such matter by i statu-
torry tribunal, statutory authoriiy,
commission or court of enquiry.”

So, discussion at my discretion can
relate only to the procedure—what
would be the procedure followed by
the tribunal, at what stage is the en-
quiry, whether it will take evidence
or not and so on. I do not know
whether it is laid down in the Com-
missions of Enquiry Act or not. In
any case, any other discussion I can-
not allow even in my discretion.
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Shri Daji: A general discussion
can be allowed.

Now
Shri

Mr, Speaker: Order, order.
only questions can be asked.
Banerjee,

Shri S, M. Banerjee: Sir, you have
raled....

Mr. Speaker: No, no. He might put
his question,

Shri S. M, Banerjee: I would like
to know whether it has becn brought
lo the knowledge of the hon. Minis-
ter during the enquiry that the police
officials man-handled women, bealen
a working journalist and there are
about one hundred c<tudents in the
hostel who have gone on  hunger
strike. T alto want to know whether
any police official has been suspen-
ded before the enquiry has actually
started.

Mr. Speaker: The later portion
can be answered, but not the earlier
portion,

Shri S, M. Banerjece: Why not?
Mr. Speaker: Order, order., When

the matler is before {hce  enquiry
commisison how can any  Minister

answer whether women were mis=-
handled or not?
Shri S. M, Banerjee: Complaints

have come. ... (Interruptions).

Shri Nands: So far as the first part
is concerned, as you have yourself
indicated, since I have agreed to the
appoiniment of a commission, I did
not think that I should give facts
one way or the other, So far as the
second part is concerned, as I said,
I was personally present there. I
saw to it that whatever could be
done was done. I had later the ser-
vices of the best doctors to go and
examine them. Everything that is
possible was done.

Shri S, M. Banerjee: What about
the hunger strike?
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Mr. Speaker: Is it true that about
hundred students are on hunger
strike?

Shri Nanda: Two persons are on
hunger strike.

Shri S. M. Banerjee: They are in
the jail hospital.

Shri Ranga: Sir, are you permit-
ting those [Members who have not
given notice to put questions?

Mr. Speaker: No.

Shri Indrajit Gupta: In order that
the work of this Commission of En-
quiry may be fruitful, does not the
Ministér think it necessary that the
co-operation of the students should
be obtained especially when the stu-
dents have made it clear that they
will not participate in the work of
this enquiry unless the police officials
responsible for the lathi charge are
suspended? What is the view of the
Minister?

Shri Nanda: I have consulted the
Mayor also, who is the President of
this institution. We are going to
make further efforts. I am going to
meet the students. I am also going
to take the help of others in order
that they may be persuaded to help
the enquiry.

Shri Indrajit Gupta: My question
was whether the police officials will
be suspended.

Shri Nanda: No, Sir; certainly "ncrt‘.

Shri Daji: We have received com-
plaints that the residents of the area
are being terrorised even now by the
local police officials not to give evi-
dence before the commission against
‘those officials who have misbehaved.
So, may we know whether at least
the local police officials would be
transferred in order to have a smooth
enquiry where ‘we will - get ‘at ‘the
truth?

AGRAHAYANA 18, 1885 (SAKA)
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Shri Nanda: I cannot characterise
this demand that—there is going to
be an enquiry—I will not pre-judge
the issue and send away the police
officers; not even transfer. -In that
case, the whole police machinery will
have to be sent away from the city
because if it is not ‘A’, then it is ‘B’
who is involved. (Interruptions).

3664

Mr, Speaker: We should listen to
the answer. How can I get the ans-
wer when so many voices come and
interrupt the answer that is being
given? I want to listenclearly to
what is being said on this side or on
that side. If one Member speaks at
onc time, then alone we can follow
the proceeldings and not otherwise.
At least that rule should be observed
strictly.

Shri Nambiar: If the police officers
continue to be there, the enquiry
would be prejudiced. We know of
many instances like that,

Mr, Speaker: He will kindly sit

down because I cannot argue Wwith
him that he must do it. He _says,
‘No’. He is not going to transfer
them.

Shri Daji: What about the terms of
reference? ’

Shri Nanda: I shall give the infor-
mation later.

Mr. Speaker: He says, he will give
it later on. (Interruptions).

Shri Bade (Khargone): We want
to know whether the <Commission
will go into the matter whether the
lady students were beaten or not. We
want to know that. We want to
know whether all that will be looked
can. we put
questions? Let it be postponed to
5 O’clock. Let him place the terms
of reference before us.

Shri Nanda: I will state here and
now that all -the circumstances will
be enquired into andgthey all will be
a part of the enquiry,
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Shri Ranga: That is not a responsi-
ble reply. Either he has got the
terms of reference with him as a
responsible Minister or he has not
got them. He says, all the circums-
tances wil] be looked, into. ‘What is
this omnibus reply? (Interruptions).

Shri Hari Vishnu Kamath (Hos-
hangabad): On a point of order. If
I heard the Minister aright, he said
that under the Commission of In-
quiry Act, 1952, an enquiry has been
ordered. Ig it not the rule that when
an enquiry is ordered, whether judi-
cial or quasi-judicial, simultaneously
the Government also gives the terms
of reference to the tribunal or the
court which holds the enquiry? Here,

- apparently, the judge is asked to
begin without any terms of reference.
How can that be?

Shri Nanda: It has been decided—
we decided it last night. The order
is being framed and, therefore, I
will get it and place it before the
House,

Mr. Speaker: Is it possible for the
Minister to give it by 5 O’ clock?

Shri Nanda: Yes, Sir; it is possible.
I will give it even earlier if possible.

Shri Daji: I put that question de-
liberately with this intention. My
point of order now is that if the terms
of reference and the order have not
been gazetted, no court of enquiry
having been ordered, there is no
question of sitting in judgment etc.
(Interruptions). So, it does not
debar the adjournment motion. The
Government may have decided but
they have not gazetted and notified
and announced it by way of terms of
reference as required under the Com-
mission of Inquiry Act. There is no
commission sitting........

Shri Nambiar: That is a very rele-
vant point. So far ag this House is
concerned....

Mr, Speaker: He has said that.
What else is he going to say? He is
only repeating.’

. ment motion.
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Shri Nambiar: My point is, so far
as this House is concerned, there is
no order. This House can proceed
with the discussion on the adjourn-
That is our point,

Shri S, M. Banerjee: Rule 59 does
not apply here,

Mr. Speaker: All views might be
expressed,
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faafuat ¥ gaar fear &1, @ k@
wefEat av |

weaw WERA ¢ g fear

o W wAER fgar: uF aq
R FEAT § | 7a § 97 wgH A fw v
g2ET gafwat gz 7o § wgr GF g woer
e # I ARSI wgr g O faaaw
@ & fr gfrm & gardr wefedl Y
He qg=TdT | qg a1 & W9 ¥ g ]
qrEaT § |
Shri Ranga: Before you give your
decision, I would like to make one
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point. This is an old affair which has
‘been hanging fire for several months
and they have made three demands,
apart from other demands also.. One
is, affiliation; the other is recognition
and the third is the the postponement
of their examinations. I do not know
whether the Home Minister and also
the Education Minister who is con-
cerned have gone into .this matter
and have taken any kind of decision or
are going to take some decision in order
to satisfy the students concerned.
You can easily understand why the
House is so much exercised because
we have read in the papers that
three girls had had to run away and
keep themselves hiding till about
11 O’clock and could reach home only
at 12 O’clock,

Mr. Speaker: I could appreciate and
realise myself that the Members are
justified in being agitated and exer-
cised and as advised by Doctor Sahib,
I will certainly go and see them.
That I promise. But even after
I have seen them, the point is whe-
ther we can proceed with that in a
different manner or whether this
should be the procedure. Now, it has
been said by our friend Mr, Daji that
because it has not been gazetted, that
cannot be a plea here to debar the
adjournment motion; that must be
taken up. Mr, Daji does not just ap-
preciate this point that I have to give
consent after getting the facts. Now
I have been told that a commission
of inquiry has been appointed. Be-
cause the terms of reference have not
yet been gazetted, the plea made is
that at this moment I should give my
consent and that this should be dis-
cussed before the commission of in-
quiry takes it up. Is it desirable that
we should discuss the whole thing
here thread-bare? Would it not pre-
judice the inquiry itself which is
going to be held?

Shri S. M, Banerjee: It was done in
the Bhangi colony firing.

Mr, Speaker: Hon. Members would
realise that I cannot persuade myself
to agree with this po'nt of view when
I have known that a sessions judge
is going to make a judicial inquiry
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and all facts are to be gone into. I
cannot give my consent to an ad-
journment motion being discussed
and different views given by differ-
ent Members. I will take jt up at
5 O'clock and the Minister also might
collect the facts.

« Shri Jashvant Mehta,

Shri Kapur Singh (Ludhiana):
Should we not put some gquestions?

Mr. Speaker: I am taking it up at
5 O'clock,

Shri Shivaji Rao S. Deshmukh
(Parbhani): On the 6th of this month,
I had given another notice about the
same question. Prior to the incident
of lathi-charge, I had given a calling
attention notice addressed to the
Health Minister regarding the ques-
tion of affiliation. That also should
be taken up along with this,

Mr. Speaker: I would not answer
that. I am sorry that even a Cong-
ress Member should stand up in this
manner and obstruct the proceedings
of the House.
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An Hon, Member: Is it an insinu-
ation? (Interruptions).

Shri Shivaji Rao S, Deshmukh: I
had no intention to obstruct the pro-
ceedings of the House.

Mr, Speaker: When the permis-
sion of the Speaker is not given and
then too the Member begins to speak
and continue to speak, certainly that
is an obstruction of the proceedings

of the House. What else could that
be?

Shri Nambiar; Is if to be taken
that non-Congress members are ob-
structing the proceedings of the
House?

Mr, Speaker: Order, order. I have

taken the second item now,

Shri Nambiar: When you said that
a Congress Member should not do so,
it means that non-Congress Members
are doing like that. (Interruptions}.

Mr, Speaker: Order, order,
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Shri Ranga: We may be permitted
to speak,

Mr. Speaker: On this
cannot allow a discussion,

Shri Jashvant Mehta,

Shri Bhagwat Jha Azad (Lhagal-
pur): We resent that remark. The
Congress Member has as good a right
as the Opposition Member has to say
anything, The Opposition Members
stand up and say anything they like,
but when one Congress Member
stands, I think, it is unfair ‘o say
that the Congress Member nbstructs
the proceedings of the House? Cong-
ressmen also have the same emotions
and feelings as other Members are
displaying in the House....

queslion, I

Mr. Speaker: I know my duties. 1
shall decide whether somecthing is
fair or not, and it will not be for the
Member to say that that is not fair.

Shri Bhagwat Jha Azad: I um also
w Congressman and 1 must also have
the right to have my say in this
House.
S Sc'?ﬂ”"ﬂ? qrERy o T
T UF STEEAT AT wr?r
FETETT AT T 2
Fg fr @ w1 Ew ot aF &, Ao
ST = & A1z 91 e fafgar arfrs
T o @A A A T T G w7 ofaw
W"?‘IT'T‘WT’ZT"'TWT-T'TMGT
#t gfesat 7z v & &1 su frow 4
Fq FAT § #1900 |feafae 537 7

WU WERY WY OTF TH A%
oM TET AL & KA QoY AR
Z AR mfgx & fr 17 3 A9y e
BN AT T & AT A AT o vafey
aTE ZRT A T q5 A AT T AT
g 99 aq :{ﬁr ST "qEAT | AfEE T o
&7 W0 Al THS1 § WAT Few ow F
7 a1 A% a1 qgr g1 gt & |
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(ii) Srruarion ON CEASE-FIRE LINE IN
KASHMIR

Shri Jashvant Mchta (Bhavnagar):
I call the attention of the Prime
Minister to the following matter of
urgent public importance and I re-
quest that he may make a statement
thercon:

“The reported arming of civi-
lian population by Pakistan so
as to create tension on the cease-
fire line in Kashmir.”,

The Minister of State in the Minis-
iry of External Affuirs (Shrimati
Lakshmi Menon): Recently the Presi-
dent of the so-called “Azad Kashmir”
Government, which, as every one
knows, is completely controlled by
the Gevernment of Pakistan, announc-
ed that 10,000 rifles had been distri-
buted among civilians along that side
of the cease fire line which Pakistan
has occupied by force, He is also
reported to have stated that another
10,000 rifles were also to be distri-
buted to the civilians, The rifles
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were being distributed, according to
newspapers, to “resist Indian troops
raiding villages on the Pakistan side
to lift cattle and molest women”.
While distributing the arms, the so-
called “Azad XKashmir” Government
is reported to have taken an oath
from the receivers that these arms
would not be used against the local
poeple.

2. Before I go further, I must cate-
gorically coniradict the malicious
statement that Indian troops raid
villages on the other side of the ccase
fire line, to lift catlle and molest
women. Like many other state-
ments which are made by the autho-
rities in Pakistan, from time to time,
about our country, particularly about
Jammu and Kashmir, and to one or
two of which I shall refer later in the
course of this statement, these allega-
tions arc completely false and base-

less.

3. We have no correct information
about the arming of civilians on the
Pakictan side of the cease fire line,
beyond the fact that armed civilians
in Pakistan-occupied Kashmir have
all along been known to make trou-
ble in various sectors along the cecasc
fire line.  The President of the so-
called “Azad Kashmir” Government
has unwittingly now confirmed this.
We have also  seen  (authoritative)
reports in Pakistan about the train-
ing of guerillas. Naturally, it is not
possible for us to ascertain exactly
how many arms have been distribut-
¢d and where, or whether any oath
hes been administered to  the reci-
pients,

4. The Hov.r will recall that re-
cently ilie Goverament of Pakistan
made a great dcal of fuss over the
village of Chaknot, which is on our
side of the Cease TFire Line, east of
Keran. In a protest lodged with us
and in a letter sent to the President
of the Security Council, Pakistan
made allegations ihat we had con-
centrated troops in this village or in
its vicinity, to take forcible possession
of the village, although they admit-
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ted that the village was actually on
our side of the Cease Fire Line. The
truth is that there was a military
build-up on the Pakistan side of the
Cease Fire Line in this area.

5. UN. Military Observers, after
their investigations, have now estab-
lished the facts. In a report receiv-
ed from the Chief Military Observer,
we have been informed thai the U.N.
Observers were unable to find any
trace of Indian troop concentrations
in the Chaknot area. On the con-
trary, the report says that the TU.N.
Observers found that Pakistan troops
had, in fact, reinforced the area
south-east of Kel, in contravention of
the Karachi Agreement. The Chief
Military Observer has, therefore,
given an award of Violation by Pakis-
tan and an award of No Violation by
India in regard to Chaknot,
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6. These facts vindicate our posi-
tion fully and demonstratc the extent
to which the Pakistan authoritics can
make political capital out of non-
existing situations in their crusade of
hatred against India, and in their
determination to mislead the world
about Indo-Pakistan relations. Since
the Government of Pakistan had
made these serious allegations against
us in their official notes addressed to
us and to the President of the Secu-
rity Council, I have fclt it necessary
to make public the findings of the
U.N. Military Obscrvers,

7. We deeply regretl that our neigi-
bour, with whom we have always
striven to establish friendly, co-
operative relations, should resort to
such tactics. It is not our policy to
hold out threats of force, though we
shall naturally defend ourselves, if
attacked. At the samc time, as we
believe in solving difficulties by
peaceful methods, we will give every
assistance to the U.N., Obscrvers to
preserve and maintain the inviola-
bility of the Cease Fire Line and the
Cease Fire Agreement.

Shri Jashvant Mehta: May I know
whether after the agreement belween
Pakistan and China, Pakistan has
started increasing tension on the
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border and systematically started pro-
pPaganda against India all the world
over, and if so, what steps we have
taken to counteract the false propa-
ganda by Pakistan and also the in-
creasing of tension on the border by
Pakistan?

Shri Ranga: The statement
should be broadcast all
world,

itself
over the

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I could not follow the cues-
tion.

Mr. Speaker: Pakistan has been
carrying on false propaganda in
other countries. The hon. Member
wants to know whether we have
taken steps to counteract that pro-
paganda. Aftler this question, there
was a suggestion made by the other
side that this statement itself must
be broadcast to all the countries.

Shri Jawaharlal Nehru: We have
taken the usual means to correct mis-
stalements in the Pakistan propa-
ganda. We have done that. This
statement, no doubt, will also be
brought to the attention of others,

Shri Hari Vishnu Kamath: Govern-

ment seem to be always on the
defensive,
Shri P. Venkatasubbaiah (Adoni):

In view of the fact that the conti-
nued hostility towards our country by
Pakistan is a dcliberate and calculat-
ed move io preveni friendly count-
ries, especially the United  States  of
America, from giving us the assist-
~ance to fight the Chinese aggression,
or: the pretext that the arms suppiied

to us will be wused against their
country. ...
Mr. Spezker: The hon, Member

should not proface his guestion with
sucih a long statement.
o

Shei P. Venkatasubbaiah: ....I
would like to know whether the

ECEMBER 9, 1963 Attention to Matter of 3674

U'rgg'nt Public Importance

Prime Minister would like to take the
earliest opportunity to meet the new
President of the USA so as to keep
up the cordial relations between our
two countries.

Mr. Speaker: That is a suggestion
for action.

Shri Kapur Singh: I want {o know
whether according to the assessment
of our Government, this particular
development taken in conjunction
with other sensitised areas of Indo-
Pakistan relations constitutes a flash-
point for possible eruption of hot
hostilities in the near future?

Shri Tyagi: Are Government vigi-
lant enough?

Shri Jawaharlal Nehru: As for
Shri Tyagi’s interruption, I would say
that Government are vigilant. As
to whether this is a flash-point or not,
I hope not. (Shri  Hari Vishnu
Kamath): It might be a flash in the
pan.) I cannot say decfinitely what
all this might lead to, but we do not
look upon it as having entered the
last stage, and we shall still continue
our peaceful policy.

Iy

st agwe fog (d70=T) "

gu e § frognd owin TwEE
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Shrimati Renuka Ray (Malda):
There is a calling-atiention-notice on
this, which will come up presently.

Shri D. C. Sharma (Gurdaspur): In
view of the fact that so many thou-
sands of rifles have been distributed
{0 the civilian population and in view
also of the fact that guerilla fighters
are being {rained, may I know whe-
ther we have any adcquate prepara-
tions in case any surprise attack or
any accidental attack takes place
along the cease-fire line on our side?
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Shri Tyagi: Vigilance means the
same thing.

Shri Jawaharlal Nehru: I do not
know what the hon. Member expects
me. to say; I do not know whether he
expects me to give him an idea of the
disposition of our forces and the
number of rifles that they have to
meet 4,000 guerillas. I think that
they are strong enough to meet 4,000
or even 10,000 or even 20,000 guerillas.

12.40 hrs.
RE: ANSWER TO CALL
ATTENTION NOTICE
Shri Daji (Indore): Before I pro-

ceed to the next item, I have got a
small submission to make with your

permission. 1 know I cannot ask a
question because I have not signed
the notice calling attention. Day

before yesterday, on Friday, we rais-
ed the issue of this call attention. We
raised the point and pointed out that
though it was raised here, the Gov-
ernment did not choose {o reply here
but earlier made a statement in the
Rajya Sabha about it. Thereatter,
we raised the question of our rights.

Mr. Speaker: I have called for the
debates. I had been out yesterday.

Shri Daji: It has come up
We would like to know.

today.

Mr. Speaker: I will take it up with
Government, if necessary.

12.41 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

(iii) REPORTED FORCIBLE GCUUPATION OF
TNDIAN  VITLAGE  BY E. PARISTAN
FORCES

Shri Daji (Indere): T call the atten-
tion of the Prime Minister to the
following matter of urgent public
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importance and 1 request that he may
make a statement thereon:
“The news of forcible occupa-
tion of Indian village Dumabari
by East Pakistan forces.”

Shrimati Lakshmi Menon: The
House will recall that I made a
statement on the situation prevailing
in the Lathitilla/Dumabari area on
the 21st September, 1963. There has
not been any noticeable change in
the situation prevailing in this area,
since that date. A Starred Quesiion
on this subject has also been answer-
ed on the 25th November. Evidently,
the report carried by a section of
the Delthi Press, is merely a write-up
on the situation as it has prevailed
for quite some time.

2. In my earlier statement, J nad
stated that, besides Lathitilla, there
had been encroachments by the East
Pakistan Rifles, in Dumabari between
July and Sepiember this year. That
had led to the firing between 15th
and 20th Septiember, after which a
cease fire wag declared on the after-
noon of the 20th September. Pakis-
tan has not opened fire again, There
have been no fresh encroachmenis,
but they have not vacated their pre-
cease-fire  positions. They continue
tc maintain the bunkers and trenches
which they had constructed in parts
of Lathitilla and Dumabari.

3. On the 4th of October, 1963, a
meeting took place at Brigadier level,
whenr the two Commanders agreed
to maintain their existing positions.
without resorting to firing or to add
fresh troops, dig new {treaches or
bunkers or make any improvemenis
in the exisiing defensive posilions

o

Herc again, Pakizien has not ¢
adherea to the Ictler of
ment,  Profests have leen

the State Government  devel ang at
Central Government level,

4. W

hove offered discussion
1 at GOCs level, [5 main-
tenance of “stelrg qun” in the “dis-

puted area”, butl so far there has
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been no positive response from
Pakistan. We had also proposed
“crash demarcation” by the Central

Survey authorities, to find a p - 1a-
nent solution to the problem arising
from the dispute. Pakistan has now
agreed to the two Surveyors General
meeting for this purpose in Dacca on
19th December.

Shri Daji: Is it true that in the vil-
lage of Dumabari, an area of 109
square acres, the house of Shri
Satyendra Das is being used as the
headquarters of the Pakistani forces
for a huge military build-up in the
area?

Shrimati Lakshmi Menon; Yes, the
house of Shri Satyendra Das has been
occupied by the Pakistani forces.

Shri Ranga: It is on our side.

Shrimati Lakshmi Menon: It is one
of those little hillocks in that urea.

»ft guare T8g A
faa ami & o
orrfre

AT i

ECTR T

Shrimati Lakshmi Menen: People
have been taken away from time to
iime whencever there is a border inci-
dent, 1 want to know whether a
parioular incident is referred to.

Mr. Speaker: The allcgation is that
some pecple were taken away. Is it
{rue? Has Government any informa-
tion?

Shrimati Lakshmi Menon: Duma-
bari? We have no information.
=t amma fag o oarw AT A AT
g HowiE T
Shrimati Renuka Ray: Is it true

that in the village Nalihuti, next to
Dumabari Indians are not able to
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cultivate or harvest because the
Pakistan Military Rifles do not allow
it?

Shrimati Lakshmi Menon: Where-
ever our nationals have cultivated the
land and the harvest is ready, we are
giving them adequate Pprotection to
go and harvest it,

Shri Sweli  (Assam-Autonemous
Districts): If I heard the Minister
aright, she has admitted that Pakistan
troops have taken posscssion of the
house of Shri Satyendra Das. Is the
house in Indian territory or Pakistan
territory? If the former, what steps

have Government taken to  eject
them from that house?

Shri Jawaharlal Nehru: This is
what is called a disputed territory

which has been partly in our posses-
sion. That is where we want the
Surveyors General to go. We have
tried to cxpedite this so that they
may decide where the exact border
Jine is. That is also the reason why
we have iried to avoid these inci-
denis developing into major incidents
because we would rather setile these
through ihe normal civil means than
by fighting on a big scale,

So Tw Wiy Wfger @ FAI
gt T A J7 TET f——ATH =TT
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T d

MEWM WEIET : SEY, WY | AT

ARG ECIE R Ik

o UK WAET Ffger @ 4omer
wgize, AT A SR W 79 agw &
Zom @ 1 e W A v o

oey oy
& AT G G G AUSC | g
FAT T FE@ A0 T



Culling
Attention to
Matter of Urgent
Public Importance

Shri S. M, Banerjee: Is it a fact
that on the day the Prime Minister
declared the Latithilla and other
areas as disputed areas, Pakistan
started occupying it, not only by their
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civil population but with the help
of the East Pakistan Rifles? Is it

their intention to terrorise the popu-
lation of that area and remove the
border pillars, making this area
theirs? If so, what action has been
taken to drive them out from that
-area?

Shri Jawaharlal Nehru: What their
intention is I cannot naturally say.
They may have all kinds of  evil
intentions. They have taken some
slight  possession of the  Latithilla
arca. Dumabari is entirely separate.
‘We ure trying very hard to get a
proper demarcation made. They have
now agreed to the Surveyors General
meeting soon, in about a few days
time, to do that. Whether that will
succeed, I cannot say, but T hope it
will,

Shri Hari Vishnu Kamath: They
keep on advancing, we keep on re-

trentling,

o mgy Aoy wERE, AT &
ax ® vw Efaw vimm iftr g
R 3 o Y e &0

Shri Prakash Vir Shastri: On a
point of order.

Mr. Speaker: I have just finished
oie item. The next has not been
taken up. Where is the point of
order?

ot WEEER A W T e
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12.48 hrs,
PAPER LAID ON THE TABLE

REPORT ON ACCIDENT AT JAMNMIKONDA
HirL Roap METAL (JUARRY.

The Deputy Mimnister in the Minis-
try of Labour and Empleymeni (Shri
R, K. Mualviya): I beg o «y on the
Table a copy of Report of wne Chief
Inspector of Mines on the fatal acci-
dent at Jammikonda Hill Road Metal
Quarry, Visakhapatnam District,
Andhra Pradesh, on the 28th July,
1963. [Piured in Library. See No. LT-
2052[637.

12-48) hrs.
MESSAGES FROM RAJYA SABHA

Seerefary: Sir, I Lave {o report the
following messages received irom the
Sceretary of Rajva Sabha:—

(i) ‘In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Ruleg of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith {he
Appropriation (No. §) Bill,
1963, which was passed by
the Lok Sabha ut its sitting
hield on the 28th November,
1963, and transmitted tc the
Rajya Sabha for its recom-
mendations and to state that
this House has no recom-
mendations to makce to the
Lok Sabha in regard {o the
said Bill.’
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Rajya Sabha ' (Amendment) Bill
[Secretary]
(ii) ‘In accordance with the pro- (iv) ‘In accordance <with the
visions of sub-rule (6) of rule provisions of rule 125 of the

162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return hcrewith the
Appropriation (Railways) No.
6 Bill, 1964, which was passed
by the Lok Sabha at its sitting
held on the 29th November,
1963, and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill.’

(iii) ‘In accordance with the pro-
visions of rue 101 of the
Rules of Procedure and Con-
duct of Businesg in the Rajya
Sabha I am direcled to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 5th December,
1963, agreed to the following
amendments made by the
Lok Sabha at its sitting held
on the 22nd November, 1963,
in the East Punjab Ayurvedic

and Unani Practitioners
(Delhi Amendment) Bill,
1962:—

Enacting Formala
(1) That at page 1, line 1,—

for  “Thirteenth”
“Fourteenth”,

substitute—

Clause 1
(2) That at page 1, line 4,—
foir “19627 substitute “1963”,
Clense 2
(3) That st page 1. line 18,—
for “19627 substitute “19637.
Clause 3
(4) Thal at page &, line 84—

for “1962” substitute “1963”,

Rules of Procedure and Conduct
of Business in the Rajya Sabha,
] am directed tc inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the.5th Decem-
ber, 1963, agrced without any
amendment to the Requisitioning
and Acquisition of Immovable
Property (Amendment) Bill,
1963, which was passed by the
Lok Sabha at itg sitting held on
the 27th November, 1963.

12.49% hrs.
PRESIDENT’S ASSENT TO BILL

Secretary: Sir, 1 lay on the Table
the Industrial Employment (Stand-
ing Orders) Amendment Bill, 1963
passed by the Houses of Parliament
during the current Session and
assented to by the President since a
report was last made to the House
on the 18th Ncevember, 1963,

12.49% brs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRTIETH REPORT

Shri Hem Raj (Gauhati): I beg to
present the Thirtieth Report of the
Conu ee on Private Members’ Bills
and Tesolutions,

12.5¢ hrs.

COMPANIES (AMENDMENT) BILL
(1y Sprecr COMMITTEE REPORT
St Khadilkar  (Khed): I beg to
tha report of the Select

Commiitee on  the Bill  further +te
amend the Companies Act, 1956.
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(2) EVIDENCE

Shri Khadilkar: I beg also to lay
on the T2h'e a conv af the evidence
given beiore  the Select Committee
on the Bill further to amend the
‘Companies Act, 1956.

Shri S, M. Banerjee
Will it be circulated?

Shri Ranga (Chittoor):

(Kanpur):

Of course.

12.50% hrs.

SLUM AREAS (IMPROVEMENT
AND CLEARANCE) (AMENDMENT)
BILL

EXTENSION OF TIME FOR PRESENTATION
oF JOINT COMMITTEE REPORT

Shri Thirumala Rao (Kakinada):

1 beg to move:

“That the {ime appointed for
the presentation of the Report of
the Joint Committee on the Bill
f» amend the Slum Areas (Im-
provement and Clearance) Act,
1956 be extended upto the 18th
December, 1963.”

Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
to amend the Slum Areas (Im-
provement and Clearance) Act,
1956 be coxtended upto the 18th
December, 1963.”

The motion was adopted.

12,51 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, your Secretariat has forwarded
to me copy of a letter from Shri Ram
Sewak Yadav and has conveyed your
desire that T should make a state-
:ment in the House today on the sub-
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ject of Short Duration Discussion on
steps to root out corruption in ad-
ministration and the No-Day-Yet-
Named Motion relating to Backward
Classes Commission’s Report.  Shri
Prakash Vir Shastri also wrote to
me directly about this No-Day-Yet-
Named Motion,

As you would have noticed, the
entire time of the House this week
is booked ©n discussion of Mid-term
Appraisal of the Third Five Year

- Plan, the Preventive Detention Bill

and the Companies (Amendment)
Bill and certain other important
legislative  measurcs. Against the
availability of 22} hours for transac-
tion of Government business, there
is a balance of 11} hours for further
discussion on the Plan, and an allot-
ment of 10 hours for Preventive De-
tention Bill. You would thus see
thai the Government would be in
difficulty in finding time within the
week for the other important legis-
lative items which have to be given
priovity so that they are seen through
in both Houses, Therefore, so far as
the current week is concerned, I
would not b2 in g position to provide
time for any No-Day-Yet-Named
Motion, However, I am quite willing
to agree to a d'scussion rn the steps
to root out corruption in administra-
tion in the next w+ek starting from
the 16th of December.

So far as the Backward Classes
Commission’s Report is concerned, I
have already submitted to you in the
Chamber, and I say 4o this House
also, that it will not be possible for
us to provide time for that discussion
in this session, but I would be glad
to provide time for the discussion >f
this report during the Budget Session
definitely.

Y TREAF AT (ATIAT)
74T wERT ¥ FEr fF 3w A w1
MNfF aga oawas &, SEF fvera
3 fom# gorg & ag A N9 €Y &Y
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[t wwaas a=T]
ardt 2 | # fAgzq FTAT FEar gofT aw
qag #Y fxewa av ghaw g1 vedr £
W § 1A WA WX G FST AT
£ 3T S A5 & T, I 9T Y
|97 T AT gHAT &7 THA TT TATE
T T IS 219 fga1 g ag Sf=Ea
T OE O F mwE I A wEE ¥
FgAr AreT g v ar at T a7 w5 wafy
F1 a7 fxa1 srg a1 few U 91 q5w
& °2 i, TAR! FQT f7AT ¥ HIT gW
T SATRT X7 76 A51 F7 | FF AT 2099
ST AT AT A I g 3 1 frger
i FHIT @t A7 {96 & g FE gvay
T Tardt TA 0T W 8 | W G qgET
T gz wm g v oo T o0 oagw
& & g A g1 ag e g 7
Shri Hari Vishnu Kamath (Hoshang-
abad): We are now in the fourth week
of thig five-weck session, and I would
like to know whether Government has
taken a firm decision ic terminate
the session on the 20th of this month.
Or, will the House sit for a few days
bevond the 20th so as to accommodate
other business?
=t A (FAWE)  §FEE Ftaa
Ffgoe e & ¥ e gEer oY
TP T3 TE Y [T i owast
% fafaces =g 7 98w Ww
fagam faenar o1 f& =@ 999 § z=-
F1 wFT 7 famn S 0T A
afa & N " TIE AT W oI
F wEta ¥ gAl R T T2 AR
ez o 1 @37 & 713w % 5 oaeTe 5w
&9 T AGY A1 98 T FT AN G99 H
79zq TEH F {AY gAY AR @ ¢

Weqe REVEW © A7 AT JEIA qTRT
F7 frar g |

+ft QEATE qUET . M HE1EY,
SET FT AT AE 8
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qTE WG . T AT A
STAAY WEY ofY, 39 &7 &9 @ fam
g | T FT FeREr qATT

St ®o W AWl (FHIT) : AF-
AT F 2T WOHT AR EETH o
| A AT IS AT AT Fwy o7
FIFT vTae F1feq 317 neswHiz g
TGN ST el AR 39 & A
HATAT q7 I 7E E, 77 v ¥, o ared
TAT T R ET FT AT owIF Al
T ZI AT AT FAAT 4T 75T
fF 7w Ami &1, AT awel #)
AMeAT TET BT T T UF [E %
AT T S awe B osm sy
ST HTA oA # wefaz 21 gar @
#qT 37 97 7 35T g o 3§ i
T U wTer uzae Aifen w5
TIFT S5TE G910 77 7 ey T AT
TE AW T T ° AR ar saa
qHATE | ?

=T Wew wrevaw fag AR WA A
|

Pl

WA WEEG  ATRF ST A T AT
FaT T H AT g7 3 | TRE A H
H ogqr g |

st ew Ao fag : SAr GF T
WU F2T AT i gred wiw wy ¥ oo
gy fr Am-dfaefer  fafoqe &
fam far g faaren s 81 Z@E
foo foar w9w g9 ggi fawree 2
RICCEANE S L I Er St e
ot wrfrde F farar strar Z 1 wrfE
aE MiHe § AT THHT F9 G A
wafen fafaqw gistae & & 1 #mvr
T gH TEE Ay faerery & 1 fagen
TR T FHS W fAwrer w7 3y
fa frmar s frer a1 1 AR
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House
G W @ oA % femie
g g T fEam o wwg fAwTen
sm o1 # Sfwfredr wEr §
w7 awEy fRm & 5 AT AT Jew
ATAT | Wz avE § Figma & fore
taet 7 oY Avg 9T § 1 WY AR
T AT SZT THA § A1 T AT ZET HIT
ZEeA | Fa7 feowa £ 1 & U qUar #%

fagr & « o wfuw g & T8 I
THEAT | ANE JAT § €T gEAl A
ferar s

o W TAGRY AMfgar  (FHaT-
a3 : 7 e 731 g3 8, freaframan
A FHE &1 R v w0 ww
AT T AT T TRt § 1 WA AT
St g e #7 S T AT 3% we

& 1 At = a1 arvy WA 7y qaav
%znrr:a#*zrraw—mr:m T q7T

q3 YIAT HTA T TR € Ar |

o7 gfe fueg qwe @ 2o AT AF
a1 g AT oA 437 7

it Hex Aoy TRg o oY A1 WE
aw g & 9 av 9% " &1 uAr
TARFER AT q 71 W7 {F w439
T 3R WIGY EN A BN TE |

Qi AT qIEQ 0 9FHI AR A@Y

g |

S wew AN {§g : THET FE AT
IO FT TN T ARAT ¢ | WA Ao
famdy Y T g1 A § AT T AR F2AT
wZ 1A § AR 99 g9 § g7 9T ¢
UF UF AR q§ A | FE AR
T E TE, q ITFET  FAT fEwAT AT
T |
Shri Hari Vishnu Kamath: On a
point of order. I find that in every

(Amendment) Bill

session, they do not give us any de-
cision about the ending of the session
till two or three days earlier. We
have requested you time and again to
see to it that, to make it convenient
to all the Members, for the entire
House, at least ten days before the
session it should be made known when
the session is going to conclude. Today
is the 9th, and for the 20th there are
only ten days more tc go.

Mr. Speaker: At least a week be-
fore the session concludes, the Mem-
bers should know.

The Prime Minister and Minister of

External  Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): So far as we are concerned,

the session is to conclude on the
20th, but he has added that if some
emergency arises, if anything un-
foreseen happens, it is a different
matter, and it might go on for another
day or so.

12.58 hys.

DELH] DEVELOPMENT
MENT) BILL*

The Deputy Minister in the Minisiry
of Health (Dr. D. S. Raju): On be-
half of Dr. Sushila Nayar, I beg to
move for leave to introduce a Bill to
amend the Delhi Dcvelopment Act,
1957. (Laughter).

Mr. Speaker: Hc ‘s her Deputy.
Why should there be a surprise when
he acts on her behalf?

(AMEND-

Tlo Ty wAgT |ifgar : w1 w71
gH 5 7
Heqer : H ATEHT FEY FR T

The question is:

“That leave be granied to intro-
duce a Bill to amend the Delhi
Development Act, 1957,

The motion was adopted.

Dr. D. S. Raju: I introduce the Bill.

*Published in the Gazette of India Extraordinary Part II—Section 2, dated

9-12-1968.
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12.59 hrs,

MOTION RE: REPORT ON MID-
"TERM APPRAISAL OF THIRD FIVE
YEAR PLAN—Contd.

Mr. Speaker: Further consideration
of the following motion moved by Shri
B. R. Bhagat on the 5th December,
1963, namely:—

“That the ‘Report on the Mid-
term Appraisal of the Third Five
Year Plan’, laid on the Table of the
House on the 26th November, 1963,
be taken into consideration.”

Shri D. C. Sharma.

Shri D, C, Sharma (Gurdaspur): I
was submitting that one of the
most  important things conntected
with Planning and the implemen-
tation of the Plan 1is people’s
participation in it. When the Firstl
Plan was presented to the House,
the then Minister of Planning said it
was a people’s Plan. By that hc meant
I think that the people would have
an ever-increasing share and cver-in-
creasing partnership so far as the for-
mulation and the Implementation of
the Plan was concerned.

13 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

I do not talk about formulation
stage, We are in the stage of
implementation and 1 find that
we have arrived at such a stage
which can be described as ‘stag-
nant’. I could have said a stage of
declining progressicn. I do not want
to use it. There is no doubt that as
time has passed people’s participation
in the Plan implementation has gone
on diminishing year by year. Are we
betier than before in the small savings
scheme? Wag there not a time when
in the constiruction of bunds and roads
and other things people used to volun-
teer physical labour they used to give
what is called shramadan, One of our
ex-Deputy Ministers did a very fine
_job go far as the Kosi bund was con-
cerned. What has happened to that?
Again in these Plans there was one sec-
tor called the people’s sector—that was
thre co-operative sector. Every day
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we read in the papers that the co-ope-
rative gector is getiing more and more
officialised and that the pecople who
form these co-opcrative socicties suffer
at the hands of ihese inspectors and
other persons who are described as
officials. We are told that there would
be service co-operations, joint agricul-
tural co-operatives, labour co-opera-
tives, etc. I do not tHink that we
have turned the corner in this respect,
in spite of the fact thal we were given
a rosy picture of these co-opcratives.
Now again what happened to the idea
that people should participate in the
share capital of the public undertak-
ings and that people ghould have a
living and active interest in them? At
what stage dovs that idea stand now?

Take the case of agriculture, again.
It is of course our private scctor but
as I said last time it is essentially
the people’s gector. It is languishing
in many Stiates for want of many
things. In the people’s sector, there
arc our coilage industries, gsmall in-
dustries and they are not gshowing that
kind of vigorous and healthy attitude
which they should show in the midst
of the Plan. All this show a sense of
decadence and stagnation. I want the
Planning Commission to be more con-
scious of the shortfalls. Somewhere I
read in the papers that our Planning
Minister said that the shortfalls were

marginal. What does it mean? We were

promiscd an increase of thirty per
cent in agriculture, of 70 per cent in
industrial production, of 30 per cent
in national income. There is no net
increase in agriculture during the last
three years, we have registered an in-
crease of 15 per cent in industrial pro-
duction compared to 70 per cent which
is the target and our national income
has risen by a bare five per cent. The
shortfalls which we are facing in this
Plan should not be under-rated or
minimised or neglected. The Planning
Commission should become more short-
fall conscious than anything else. It
is conscious of the physical targets
which it does not fulfil, of financial
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allocations which it doles out to others
but it turns a blind eye on short falls.
The financial outlayg should have some
real correlation with the results that
we demand,

Mr, Deputy-Speaker: Hon, Mem-
ber must conclude now. He has taken
25 minutes; there are fifty more spea-
kers.

Shri D, C, Sharma: I am sorry
that our performance ia respect of
mincr irrigation, medium irrigation

and multi purpose clectric projects has
not been given. One word about ad-
ministration.

Some persong try to under-rate the
role of administration in planning.
R. H. Crossman said that Labour Gov-
ernment failed because administration
was not fully interested in labour puli-
cies and therefore it went under. I
think our administrators by and large
are not interested in Congress policies
and socialist pattern of society. I make
this appeal to the Planning Minister.
He is a man of the people and risen
from the ranks. He was not born with
a silver spoon in his mouth. Hc must
give a good account of tlre Planning
Commission in planning performance
and rvesults. I am sure that our new
Planning  Minister will be alive to
everything and will not under-rate the
criticism herc and I hope the planning
Commission will have a new life and
an active life. It it does not, some-
thing will have to be done to give it
some kind of artificial respiration in
order that it can deliver the goods.

Skri A, € Guha: (Barasat): Mr.
Deputy-Speaker, this plan hes severely
been criticised from both sides.

Ky Depuiy-Speaker: There are as
many as 35 speakers from the Congress
henches alone, So, there is the limita-
tion of time. I would request hon.
Members not to take more than 15
minutes each.

Shr; A. €. Guba: On the one ex-
ireme Mr. Masani was there and on
the other extreme, Mr. Indrajil Gupta.
T think the Plan has ncy odorcd solic-
faction to any section of the people.
1693 (Ai) LSD—S5,
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Planned dcvelopnient is noi an casy
task, and in a democratic set up it is a
very difficult task. Even in USSR
whicn r2- be called the pioneer coun-
try in pianned development, there have
been :aany setbacks, We all knew
that the agricultural plans of USSR and
China have both failed and this year
Russia had to purchase wheat from
Canada and U.S.A. In USSR, the 6th
plan was scrapped after two years and
the 7th plan was started and about 67
million dollars of internal loans had
been practically reoudiated. It has not
been technically repudiated bui frozen
for 25 years without any interest to
those persons who have invested their
life savings in government siocks. Ifit
is go difficult in a totalitarian country,
it is far more difficuif in a democratic
set up. Having chosen a demceratic
set up, we must know the difficuliies we
will have to face in planned develop-
meni. It is no argument {o abandon
plan, because of the difficulties. The
necessity is to make renewed efforts
and a better administration.

The Minister of Planning, in ini-
tiating the debale, mentioned three
reascns  for the failwre in the
achicvement of the Plan, The
first reason is, adverse weather
conditions and inadequate admi-
nistrative co-ordination. The second

is, inadcquate advance planning and
somewhat optimistic programmes of
schedules aud implementation of some
industries; the third is, delay in obtain-
ing the foreign cxchange resources and
arranging quick utilisation of foreign
exchange. All these relate to the fai-
lure of administration, except perhaps
ithe adverse weather conditions; all
these are connected wiih the failure
of the administration. Ii there has
been inadequate adminis{rative co-ordi-
nation, that is the responsibility of the
Government and the Planning Com-
mission. If there was inadequate
advance planning and somewha| opti-
mistic programmes, that was aiso with-
in the responsibility of the Government
and the Planring Commission. If there
was delay in quick utilisation cf foreign
exchange, that was also within the es-
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ponsibility and the power of the Gov-
ernment, to arrange.

1 shall take first the question of
foreign exchange utilisation. I think
during the second Plan period, it is
found from the Government’s own
publication on foreign aid that Rs. 406
crores  were authorised during the
second Five Year Plan, and that out of
it only Rs, 227 crores were utilised,
which is a little over 50 per cent. What
are the reasons that the Government
could not utilise about 45 per cent of
ihe loans authorised? Even out of the
unticd loans, out of Rs, 63 crores
authorised, they utilised only Rs. 38
crores, and the remaining Rs, 25 crores
were not utilised, and all these were
carried over for the third Plan. It is
not to the credit of the Government
or of the administration that they
could not make proper utilisation of
the foreign loans sanctioned.

In thig connection, { would like to
ask for one information, 1 think that
ag goon as the loans are sanctioned,
thre Government of India have to pay
some service or commitment charges
on the loans sanctioned, even though
the loans may not be utilised. So,
what has been the payment that the
Government had to make by way of
commitment charges or scrvice charges
on the loans which have not been uti-
lised during the second Plan period?
T think that would amount to a big sum
of foreign exchange being depleted,
all for nothing, and particularly due to
the administrative failures.

It hag been stated that the national
income has made little progress. Prac-
tically all the blame for this has been
laid on the failure in agriculture. Fai-
lure in agriculture should not be attri-
buted only to weather conditions. There
are many other things which the ad-
ministration should have done, but
they could not or did not do to help
agriculture. One of the reasons for
failures in agricultural production is in
the field of fertiliser in which there is
big shortfall in production. Fertiliser
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is the most important item for agri-
cultural production. Another item in
which the Governmeni{ has failed to
help agriculture is the proper supply
of good seeds. The sced multiplicu-
tion farms have not come up to thoir
expectation, and I think they could not
supply even 25 1o 30 per c2nt of the
quantity of sceds required ii: the mar-
ket. 1 think out of the irrigated crop,
only 10 to 12 per cent could get ferti-
lisers and for the non-irrigated crop.
not even five per cent could get fert;-
lisers.

If thig is the position in fertilisers,
the position in regard to irrigation also
is not very good. The progress made
is not up to the expectation. I think
not even G0 per cent of the target as
regards the provision of brigation has
been reached. Moreover, the pro-
gramme  for irrigation also was not
fixed according to the requirements. It
was set only according to capacity
ithat they could have, by way of pro-
viding electric power or oiher requi-
sites for irrigation.

The main difficulty about agriculture
is that there is a lack of proper policy
in regard to it. What is the price
policy? How dc they want to fostex
agriculture? There should be a defi-
nite policy laid down as to the subsidy
to be given for ugriculture. In cvery
country, agriculture has to be subsi-
dised and here also it should be the
definite policy that henceforth agricul-
ture should be subsidised. Along with-
subsidy to be given to agriculturists,
to ensure a fair price to the agricul-
turists, the Government should also
take care to see that certain vulnerable
sectors of the population get food-
graing at subsidised rates. Otherwise,
it will bring great hardship to a large
number of people.

Much has been gsaid about the rise
in the cost of living. Undoubtedly,
the cost of living has risen beyonad
whit it ought to have risen. We under--
stand that in a developing economy,.
the cost of living is sure to rise, but
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when it goes up beyond some estimated
or calculated margin, then only there
shrould be complainis and there should
be some remedial measures taken up.

I think about six years ago, in 1937,
when Shri T, T, Krishnamachari made
his budget speech, he mentioned a
policy decision on food subsidies. He
announced in the budget speech that
Rs. 25 crores woulg be set apart as
food subsidv for seme vulnerable sec-
tors. 1 do mnot know what 15 tne
amount now given as subsidy. If then
it was Rs. 25 crorves, which of course
was not adequate, now 1 think it should
be a much greater amount. We would
like t5 know what is the amount kept
apart for food subsidy. If the neasant
is given the prerequisites by way of ir-
rigation, fertilisers, good seeds and
finance, and particularly if he is assur-
ed of a fair price, then the ponsant will
surely prodauce the ¢rop,

One main difficuliy is that the pea-
sant doeg not get a fair price. and there
hag not been any serious atterapt on
the part of the Governmecit to ensure
a tair price to the peasant. From the
very  beginning of this independent
Parliament there was a cry about the
price stabilisation for jute and other
cash crops, but there has not been
much cry for the price stabilisation of
foodgrains. If the cultivator cullivates
any cash crop like jute, sugarcane or
tobacco or even some vegetables, -he
will get much more from one¢ acre of
land than if he cultivates that acre of
Jand with foodgrains. There should
be some parity fixed between the price
of cash crops and the price of food-
grains. The peasant also has his own
economic sense. If he feels that by
cultivating some cash crops he could
get Rs. 200 or Rs. 300 per acre, he
will not attempt to cultivate the land
for foodgrains in which he can get
barely Rs. 100 or Rs, 125 per acre. So,
there should be some parity fixed bet-
ween the price of foodgrains and the
price of cash crops. Unless that is
done and unless the growers of food-

graing are assured of a fair price they.

will not cultivate the land with a
view to produce foodgrains to feeq the
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nation and the nation will have to
depend always on imported food-
grains,

It has been admitted in the mid-term
appraisal that the cost of living
has gone up very high, and that it has
gone up particularly in the food sec-
tor—foodgrains, sugar and gur. For
foodgrains, and particularly for rice,
I think the rise in the price of rice dur-
ing the lost three years is of the order
of 22 per cent. From 108 points it has
gone up to 132 points. In the case of
sugar aleo the price has gone up very
heavily. In the case of gur it has gone
up as much as 236 per cent. In this
connection, there is a deplorable thing
which I would like to mention. The
price of gur, particularly in Delhi, has
risen so much not because of a propor-
tionate increase in the cost of produec-
tion of gur, not soicly because of any
scarcily in the supply of gur but bec-
cause some co-operatives which have
been handling gur have been indualging
in profitecring, selling gur at a very
high price. Sir. we have all been very
enthusiastic about co-operatives. But
if co-operatives indulge in this type of
activity, it is for the Government to
see thati it is put a stop to and the co-
operatives are run in the proper man-
ner so that the name of this good insti-
tution may not be misused and slurred
because of the misdeeds of one or two
co-operatives which indulge in profite-
ering tactics.

Then, it has been mentioned in the
Plan Report that the collection of re-
venue has gone up. From the calcula-
ted estimate of revenue from the
current taxes at 1960-61 rate it will go
up by about Rs. 800 crores, and Rs.
1,100 crores has been the target to be
collected by new taxes during the Third
Plan. But the taxes already put will
give them Rs. 600 crores more thar
Rs. 1,100 crores. Both these figures
indicate serious miscalculation and bad
planning leading to over taxations. I
do not know how much tax will be
jmposed during the remaining two
yewrs of the Plan. In any case, there
should be an improvement of about
Rs. 1,400 crores to 1,500 crores under
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the present rate of iaxes from the re-

venue estimated during the Plan
period.
We have been told that non-Plan

expenditure has also iurned out to be
substantialiy higher than what was
visualized, mainly on account of ihe
increase in defence expenditure and
partly due to increase in other non-
Plan items. We can understaud de-
fence expenditure bui what about the
other non-Plan items? The Appraisal
Report ghould have mentioned the
other non-Plan items on which the ex-
penditure has gone up. I think it was
during the budget discussion that some
economic rreasures were suggested for
each Minist'y by way of reduction of
staff and some other measures. I am
told thai most of these economy
schemes have now failed and practical-
ly no economy would be effected in any
of the Ministries and the non-Plan
expenditure would be going up as be-
fore.

In this connection, I would like to
refer to the question of emergency. In
the namn of emergency, a lot of things
have been said and done. I know the
nelion was facing an emergency, the
errergency of a forsign invasion. In
lhec name of emergency many  of
the social service schemes relating
to education, health housing ete. have
to be scrapped or sealed down. Buat if
the gense of emergency and the conse-
quent sens» of economy is not visible
in the administration, then there is
hardly any moral justificaticn for the
government to impose any cul in the
social service measurcs for education,
health or other matters, There should
be a real appraisal of ihe hmport of
emergency as at present in cconomic
1erms and in social and political terms
also. I can understand, there is a
necessity of continuing the emergency
in the political field, or for military
purposes, but I do not freel there is any
necessity for quoting emcrgency for
cutting down development expenditure
and, at the same time, indulging in
wasteful expenditure in non-Plan items,

Thren I should come to one important
matter which has not been touched by
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the Mid-term Plan Appraisal and that
is the distribution of income. For the
last three years we have been told that
a committce has been sel up under
the chairmanship of Professor Maha-
lanobis to enguire into the question as
to where ibe increased wealth has
gone, The Prime Minister himself
posed this question in this House
when he said he was wondering
where the increased wealth of
the nation has gone, Since that
committee has not submitted its
report even after three years, the na-
tural suspicioir of this House and the
country will de (hat it is the Govern-
ment which has been fighting sh about
this report and it has been deliberately
postponing th2 publication ¢i this re-
port. Copious extracis from the report
came out in the press about a year or
morce ago but even then the report has
not been published. This Mid-term
Appraisal also did nct mention anyth-
ing about the imporiant issue of distri-
bution of income or about that com-
mittee,
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During the last gession, we had a
Ireated debate on this issue in this
House on some questions posed by Dr,
Ram Manohar Lohiz. Even though his
figures were grossly exaggerated, siill
this report should have mentioned
something avout the distribution of in-
come. The Reserve Bank of India Bul-
letin of September madc scine study
and published a good summary about
the distribution of income, Last Friday,
Shri Indrajit Gupta quoied something
from this figure, and he was quite right
in guoting the figures to show tlrat
there has been more concentration of
wealth in the urban sector. But what
he did not quote, because it will not
serve his purnose, was that this Reserve
Bank Bulletin had given iigures for
twelve countries of the world and I
should tell this House that our per-
formance is better than any of the other
cieven countries though it may not be
any consolation to say that comparati-
vely speaking our performance is bet-
ter. In our country the top 20 per cent
get 42 per cent of the national income
but in all the other countries they get
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much more, some countries having the
figures of 53, 58, 61 and sc on. Then,
coming to the bottom, 60 per cent in
India enjoy 30 per cent of the national
income. In the other couutries, the
bottom 60 per cent of the population
get much less than that. India is next
after United XKingdom, which has a
percentage of 33'3. USA has got 62
per cenut and the other countries less
thar 30 per cent. But we should re-
member that caleulztion in percentage
is of little use as our national income
is very much Jow, the bottom 60 per
cent here do not get more than Rs. 15
per month,

Mr. Depuily-Speaker: 'The hon.
Member should conclude. I am sorry,
he is not heeding my bells.

Skri A. C. Gubka: The hon. Member
who preceded me was given 25
minutes, Let me also be given some
time.

>

Mr. Denuty-Speaker:
him 25 minutes.

I cannot give
1 am sorry.

Shri A. €. Guha: I have ncot taken
25 minutes. Further, I am not speak-
ing often. If you want me to sit down,
I will do so.

Mr. Deputy-Speaker: The hon.
Member has already taken 22 minutes.

Shri A, C. Guha: I will finish in
a minute.

This report shoud have made some
candid confession that as regards dis-
tribution the Plan has failed. What
is the purpose of this Plan? The Plan
should not simply put out some tar-
gets in a wishful manner without the
neccssary recourse to achieve them.
I do not kuow what is the function of
the Planuning Commission. The Plan-
ning Commission may set out targets,
but whal is the machinery for achiev-
ing the target? For uhat, if the Plan-
ning Commission is not responsible,
who is responsible? Government
should take full responsibilily, or
ithey shcould make a complete rc-osga-
nisation of the composition and func-
tions of the Planning Commission, if
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they want the Plan to succeed and
take the country to u socialist patiern
of socicty.
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Shri Sezhiyan (Perambalur): Mr.
Deputy-Speaker, the Keport of the
Mid-term Appraisal of the Third Plan
is a sad coramentary on the methodo-
logy of planning. Page after page of
the report gives the shorifalls in tar-
gets, failures in achievements and the
way in which the plans have been
carried out for the past two and &
half years. Lookineg at the way in
which we are doing things, I think it
is high time that we start planning
of planning itself. How should we
plan? 1 am asking this question be-
cause after a decade or so of planning,
we are still wandering; we are grop-
ing in the dark; we are making guess
figures and targets which are not ful-
filled. When I go through this Report
1 find it gives an unending story of
failures, shortfalls and noan-fulfilment
ot targets, but no satisfactory expla-
nation hag been offered for all these
magnificent failures.

Nobody could say that there hae
been any dcairth of resources for
major items cf development. In fact,
the mobilisction of resources has been
more than the targeted figure in some
cases. It is stated in the Report that
additional taxation efforts of the Ccn-
tre ang the State Governments will
yield Rs. 2400 crores during the Plan
period instead of Rs. 1750 crores indi-
czated in the Plan., The causes for the
shortfalls and failures are to be sought
elsewhere. This is what the Prime
Minister has siated:

“No benefit would come out of
the Plan unless machinerv was<
taken out of the abysmal rut it
had fallen into.”

The Prime Minister has squarcly put
the responsibility for the shoricomings
and tailures on the sluggishness of
the adminisirative machinery. What-
ever may be the reason, we, the peo-
ple. ar: peying the price for the
sluggishness of the administrative
machinery or for the abysmal rut in
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which it has falien. Hundreds of
crores ¢of rupcees have gone into this
rut because of inefficiency, because of
sluggishness, because of the abysmal
rut of administrative machinery. It
is, therefore. the poor people who by
the crushing .. tation have contribut-
ed to the coflers of the Centre and the
Siates.  They are really the people
who by their sweat and toil are pay-
ing for the inefficiency and the short-
comings of the Plan.

For the shortcomings and failures,
the Prime Minister's accusing finger
points out the abysmal rut in which
the administrative machinery has
fallen and they in the abysma] rut in
turp are pointing to the high heavens,
the vagaries of weather ete, I
can say here that the agricultural
production has been more stables

than the industrial production. It
may sound like a paradox. If
you go through the  statistical

figures of the past twelve years, that
is, 1950-51 to 1961-62, agricultural pro-
duction has been more stable than
the industria} production. Statistical-
ly the Standard Deviation of the agri-
cultural production for the past
twelve vears from 1950-51 to 1961-62
is 145, whercas the Standard Devia-
tion of the industrial production for
the same period is 24.7. The Co-
cfficient of Variation for the same
period for the agricultural production
is 12 per ceni and Co-cfficient Varia-
tion for the industrial production for
the same period is 237 per cent. This
will show thai on a comparative basis,
the agricultural production has been
more stable than the industrial pro-
duction. There, variations could be
more closely assessed. I{ is within a
closer ambit than the industrial pro-
duction. The agricultural production
is more stable and the variations are
not wide as in the case of industrial
production. Even in America, it has
been found that “during the last quar-
ter of a century, industrial produc-
tion had the overall variation of 14
per cent while the agricultural pro-
duction had only 4 per cent varia-
tion.” Therefore, it is no use to put
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the entire blame on the vagaries of
weather and season.l variations. For
agriculiure at least, they are blaming
the vagaries of weather. But I do
not know what reasons they are going
to give for the shortfalls in the indus-
trial production. Is it the vagaries of
the Planning Commission or the ad-
ministrative machinery? We do not
know.

There is also one other interesting
thing. The Report has not given the
expenses undergone under cach item
where they have given the achicve-
ment. The Third Plan postulated for
an increase in agricuitural production
of 30 per cent, in industry of 70 per
cent and in national income of 30 per
cent. For this, they put an ouilay of
Rs. 7500 crores. For 2} years, about
45 per cent of the outlay has been
ajlotted, thal is, Rs. 3371 crores. For
this 45 per cent, the agricultural pro-
duction should have increased by 135
per cent, industry by 31-5 per cent
and national incomg by 13:5 per cent.
What we have got before us is only
5 per cent increase in the national in-
come, 15 per cent increase in industry
and a big zcro in the agricultural pro-
duction. Insicaq of getting an increase
ol 13'5 per cent in the national in-
come, we have made only 5 per cent
increase out of the outlay oi Ks. 5371
crores., That moeans a colossal waste.
The expenditure has not justified the
results that we have got and this is
gong to land us in a serious trouble.
We spend so much and get so little.
The supply of money and the Gov-
crnment’s expenditure are going at a
faster rate than the production, which
is not a very good economic condition
for this couniry. If you assess io the
money supply that we have got, that
will give a clue to the baffling rise in
prices of various commodilies. In
1951-52, the money supply with the
public was Rs. 1850 crores, and as in
April, 1963, it is about Rs. 3406 crores.
That means the money supply has
gone by 83 per cent and the national
output has gone from 1951-52 t¢ 1961~
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62, as given in the Report, by 43 per
cent and as on April, 1963 it would
havy come at the best to only 50 per
cent. We have got a curious pheno-
menon where the money supply has
gone up by 83 per cent and the natio-
nal output has gone by only 50 per
cent. It has come to a stage where
the rate of flow of money is at a fas-
ter rate than the production of goods
and services which is a clear case of
inflation.

I would like to say here that the
inflation, a persistent inflation, is the
very antithesis of socialism because
persistent inflation gives rise to wind-
fall profits which help the big busi-
ness and also give rise to the rise in
prices which affects the poor. Also,
during the period of persistent infla-
tion and persistent rise in prices, the
principal sufferers are civil servants,
teachers, pensioners and others whose
salaries are fixed and do not keep pace
with the rise in the prices. This is
what Mr. Colis Clark, an eminent
economist hags said:

“Anyone who knowingly pro-
motes or condones a policy that
lcads to persistently rising prices
is morally responsible for plun-
dering the savings of the poor and
of other groups who cannot help
themselves in  order to enrich
mostly speculatorg and those who
having borrowecd on a large scale
are able to repay in deprecated
pounds.”

‘Therefore, this persistent policy of
inflation and the rise in prices has
given rise 1o various undesirable
effects in a socialist economy. The
disparity in income has grown more
and also the crushing burden on the
poor people by the rise in prices has
also risen.

I have one more point Lo make here.
As one coming from the South, I
have to say the inflationary tenden-
cies, the cvils of inflation, are being
felt more in the South than in the
North, An eminent economist, Dr. P.
-J. Thomas, warned somc years ago
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about this inflationary policy of the
Government and how it affecis the
South. He said:

“The planned economy involves
spending large sums on dams, etc.,
which meant increase in the total
income and purchasing power of
the State or the region. But a
large expansion of income in one
region only could have injurious
results for other regions. This is
largely responsible for the recent
inflationary upsurge in India.
Under the Five Year Plan and
under the Defence Budget too,
large portions of Union revenues
have been spent in some northern
States and this has been the prin-
cipal cause of inflation.”

“If the public expenditure had
been more widely distributed
within the country, even a larger
resort to deficit financing would
not have brought about inflation.
The excess demand for foodgrains
and consumer goods in northern
States due to {oo much money
therc pushedq up the prices not
only there but in the whole coun-
try.”

“The evils of this are being
reaped by the peonle of the
southern States, mainly because
there had nol been any consider-
able increase in incomes ‘here.
These facts are not widely known
as their statistics of income, pro-
duction, etc. are for the whole
countiry and no break-up of them
has been thought necessary.”

He, therefore. suggesteq that there
should be break-up of the statistics
inlo State-wise and plead for regional
planning. This is not g stray case of
complaint made by a non-Party man.
Even Dr. Gopala Reddi. when he was
the Finance Minister in Andhra said:

“It must be driven home to the
Planning Commission that the re-
gionalisation of the planning pro-
gramme should be looked into.
They in the South had not got as
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much as they ought to have secur-
cd in the Five Ycar Plan for in-
dustrial development. The Plan-
ning Coramission should took into
this aspect whether it related to
Andhra, Madras, Kerala or
Mysore.”

Shri Sham La} Saraf (Jammu wand
Kashmir): Did he say that as the
Finance Minister or as an experi?

Shri Sezhiyan: He said thai as the
Finance Minister of Andhra Pradesh.
In fact, not only he as the Iinance
Minister of Andhra Pradesh has stat-
cd iike that, but, even Mr. C. Subra-
maniam, when he was the IFinance
Minister of Madras had said:

“There can be no difference of
opinior: on the view that South
India is far backward in indus-
tria] development. It is not a
political slogan raised for propa-
ganda purpose, it is a solid fact.”.

I am pointing out these things to show
that not only is there disparity in eco-
nomic conditions between persons. but
there is also economic disparity bet-
ween the different regions in the
country, and, therefore, the backward
regions should be given more atten-
tion than they are being given now.
1 can cite statistica] figures to prove
what I am saying, that South is eco-
nomically backward.

Take, for instance, the figures in
respect of per capita income, calculat-
ed with base 1955-5€, by the National
Council of Applied Economic Research,
The ail-India average of per capita
income in 1955-56 was Rs. 261, where-
as the figure for Andhra Pradesh was
Rs. 229, that for Madras Rs. 227, that
for erala Rs. 216 and that for Mysore
Rs. 203. This means that these four
Soutlern States registered a per
capita income much below the all-
India average.

Iow, let us see also the progress that
has been made. From the figures
availuble with me, I shail poin{ out
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ithe progress achieved in 1958-59 as
compaied with that in 1955-56. In
1958-59 there has been an increasc in
all-India  income Dy 10-3 per cent.,
over that in 1955-56. If we take the
different Siates, we find thai Punjab
has registered a rise of 2$'1 per cent,
Jammu and Kashmir 26:2 per cent,
Rajasthan 24'0 per cent, Bihar 22'9
per cent, UP. 15:7 per cent, Madhya
Pradesh 12'8 per cent, Orissa 108
per cent, and so on. If we come to
the South, we find that Andhra Pra-
desh had registered g4 rise of only 7°3
per cent, much below the all-India
increase; Mysore had registered a rise
of 4°2 per cent. wherens Madras had
registered a rise of 0.3 per cent; that
means that the State income of Mad-
ras has gone down in 1958-59 as com-
pared with whai it was in 1955-56,
whereas the all-lndia average rise was
10-3 per cent.

Again, let us take the increase ir
the per capita income in the different
States in 1958-59 as compared with
that in 1955-56. The genera] all-
India rise was 4'1 per cent. Punjab
registered a rise of 207 per cent,
Jammu and Kashmir 22:7 per cent,
Rajasthan 15'9 per cent, Bihar 166
per cent, UP. 10:6 per cent, Madhya
Pradesh 5°9 per cent, Orissa 51 per
cent, whereas in the case of Andhra
Pradesh, it was only 2:83 per cent,
which was much below the average
rise for the whole of India. In the
case of M sore, it had gone down to
1.6 per cent, and in the case of Mad-~
ras State it had gone down to 3.6
per cent.

When 1 say these things, I am not
cnvious of the other States which are
making much progress. I am only
pleading for the backward regions for
which we wani more plans, and we
want these areas to be looked after
better so that the per capite income
of the State concerned or tha area
concerned cculd rise more, and the
plans have to be chalked out keeping
that in view,
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To say that there is wani of natural
resources and so no big plan could
be drawn, is nol a very happy and
satisfactory reply. Even if there had
been a dearth of natural resources,
which 1 do not concede, still it is no
argumcnt for denial of plans.

In the techno-economic survey re=
port of Madras State, preparcd In

1960, there is one pertinent passage
which reads as follows:
“Economic progress is a com-

plex phenomenon in which natu-

ral rescurces are only one ele-
ment, though ap important one.
Historically, countries endowed

possible that many natural re-
sources have been able to build
up economies much more advanc-
ed, thanks to an intensive usc of
non-physical resources and an
increasing volume of trade. Japan
is an inspiring example among
the countries in Asia, I{f is also
possible that muny natural re-
sources now considered to be only
of marginal significance may with
progress of technology assume a
higher place in the scale of values
and become economically exploit-
able.”

Therefore, I would suggest that the
backward regions should be given top
priority so that they can catch up with
the other advanced States. Also, the
leve! of progress should also as far
as possible be uniform throughqut
the country. Also, so far as the statis-
tical figures are concerned, now the
reports on the plan figures are being
given on an all-India basis. I would
suggest that it will be better if State-
wise and zone-wise figures are given,
and, therefore, a break-up of the sta-
tistical figures might be given accord-
ingly.

I would also suggest the setting up
of a planning board for each State.
I understand that some States are not
willing to form such planning boards.
Probubly the State Governmenls are
afraid that the planning boards to be
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sct up in the Siaies may become an-
othep super-Cabinet as the Planning
Commission has become here. There-
fore, I would suggest that the plan-
ning board for ecach State should be
constituied in such a manner that ii
would be direcily responsible to the
State Government, ang the Planning
Commission should have nothing to do
with ihe pianning board directly. The
Planning Commission should approach
the State planning board only through
the State Planning Minister or the
State Government, and the planning
board at the State level should be
completely under the control of and
be responsible to the Siate Govern-
ment only and not to the Central
Gcvernment  or the Planning
Commiission, That will take away the
fear of the State Governments that
the State planning bcard might be-
come another super-Cabinet there.

As far as the Mudras State is con-
ccrned,  we  might have been
certainly asking for big projects
there, but unfortunately they are
not forthcoming, At least, for
the present, a certain emphasis
may be given on the setting
up of medium industries, We have
been talking for a long time abont
the Salem iron plant, but it is not
coming up. Also, therc is the Ney-
veli complex comprising  chemicals
and engineering, the Salem complex
centering round ivon, steel and alu-
minium, the Tuticorin complex based
on marine chemicals, and then there
is need for a nuclear power plant for
the generation of atomic energy for
the power hungry South. It has been
stated that one such power plant
would be set up at Kalpakkam, but I
de not know how long it would take.
Lhen, there is also the Scthusamudram
project. Most of these projects ave
being held up at present for reasons
best known to the Planning Commis-
sion.

In the socialistic pattern of things,
we should not onlv aim at growil,
but we should aim at an equal giowth
of al] the ragions and all the people
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throughout the country. My hon.
friend who preceded me had asked
what had happcned to the rcport of
the committee appointed by the Plan-
ning Commission to go into the distri-
‘bution of income and concentiration of
wealth. That committee was consti-
tuted about two and a half years ago
under the chairmanship of Prof. Ma-
halanobis, but the report has not yet
come. They have said that the report
would be forthcoming, bui I do not
know when it is going 1o be placed
before the House and the public.

It is said on the one side that the
socialistic plan stands for growth and
equality, but from the report that has
been placed before us, we find that
the plan has produced less growth and
more inequality. Any planning must
have this view so that there could be
faster and more cqua! growth in vari-
ous regions of the country.

Shri Bhagwat Jha Azad (Bhagal-
pur): This document on the mid-term
appraisal of the Third Five Year Plan
is an unhappy document a document
of which nobody can bc proud, and
with which nobody can be satisfied.

I quite pity the Pianning Commis-
sion, the Government and its adminis-
trative machinery which have failed
so miserably to implement the hopes
and aspirations that had been raised
in the objectives of the Third Five
Year i’lan.

The objective of the Third Five Year
Plan promised to this country and its
people a 5 per cent per annum increase
in national income, and it promised to
design the investment pattern in such
a way that that can be kept up in the
subsequent Plan. It promised to the
people also self-sufficiency in food,
and also increase in agricultural pro-
duction to meet the requirements of
exports and industries. It promised
to expand basic industries in this
country like steel, chemical industries,
mines fuel and power. And even more
so, it promised a fuller utilisation of
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the man-power in this country. After

all thesc big pronouncements, it goes
on saying that it will establish progres-
sively greater equality of opportunity
and bring about a reduction in dispari-
ties in income. These were the objec-
tives, and they were the promises
that were held out to this nation at
the beginning of the Third Plan by
Government. 1 ask of this Govern-
ment onc question. Can they boldly
say that they are anywhere near these
objectives?

The mid-term appraisal of the Plan
starts with this sentence that “the
first half of the Third Five Year Plan
period has been, for a variety of rea-
sons a period of slow economic
growth.”

Why? What are the variety of rea-
sons? We have heard from the Minis-
ter that the most important is the
vagaries of nature,

The Minister of Planning (Shri B.
R, Bhagat): About agriculture.

Shrj Bhagwat Jha Azad: What about
others? 1 will supplement the infor-
mation.

National income has increased only
by 2} per cent according to their own
statement. Agricultura]l  production
has increased by only 1.5 per cent
against the 5 per cent target. In in-
dustrial production, there have been
serious shortfalls. The ‘inexperienced’
public sector has shortfalls, but the
experienced private sector has got
much larger and worse shortfalls.
Government assigned to them the key
industries like alloy steel ang tools,
stainless steel, steel castings and for-
gings, machine tools, fertilisers,
cement, paper. Everywhere, the pri-
vate sector has failed to achieve the
target.

What will be the effect of these huge
shortfalls both in the public and pri-
vate sectors especially in the private
sector, in the future economy of this
covntry? Taking sgricaltura] produe-
tion, it has . 3isc ;ably failed.  We could
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neither have  self-sufficiency in food
nor have increased production either
for industry or for export. What are
the reason-: They are obvious. This
Government has got no heart in im-
plementing the P’lan and giving an
economy which may be remunerative

for the farmers of this country. It has
got a trader-oriented agricultural
policy; it has no farmer-oriented

agricultural policy. There is no co-
ordination, absolutely nothing.

Therefore, whatever may be done by
the Becard under Shri Swaran Singh,
it shall never achieve the target be-
cause the Government does not believe

in it. The Prime Minister has got a
Cabinet which has a socialist look.
But now the people have started

doubting whether they have a mind
to implement the socialistic policy of
this country. The Prime Minister
himself is a strong believer, framer
and executor of the socialist idea in
this country. But he has with him an
administration which has no heart in
implementation, or even if it has, it
connives; it has got a disability and
inefficiency in implementing it, If not,
why is it that the economy is stagnat-
ing so badly? Government believes in
artificial respiration by PL 480. The
increase of production is to be not in
India, but in America! Through the
arlificia) respiration of FL 480 they
want to feed ihe penple of this coun-
iry.

Why s our agriculture not going
ahead? Are we 1o understang that
the Indian farmers are less enterpris-
ing and able than their Japanese
counterparts? They give you a chal-
lenge: give them irrigation, don’t talk
of fertilisers or improved seed or im-
proved aids. Give them only assured
irrigation and they will promise you
in return a 30 per cent increase. But
is it being done? Even in places,
where they complain that irrigation
facilities that are available are not
being used, have Government cared to
inquire?

An  irrigation project had been
‘woustructed in my constituency. Over.
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night, the Benga] irrigation rule or
something like that was forced on the
farmers and they were made to pay
Rs. 10 per acre without having assur-
ed to them the other facilities that are
io be given by Government under that

rule. I protested against it. I led a
demonstration. T said ‘My people
cannot pay it” What is this? Where

there are irrigation facilities, there is
a punishing administration which does
not understand these problems. We
discussed it with the District Magis-
tratc and then the Minister. All of
them in their chambers admitted that
they were wrong. I say an administra-
tion which cannot understand the as-
pirations of the people does not know
how 1o solve these problems. Agri-
cultural production in this country
cannot increase this way. The most
important thing is to give them irri-
gation, which is not being given. This
is the challenge from the innocent,
illiterate Indian farmers to this Gov-
ernment, the Planning Commission and
the Administration: ‘give me assured
irrigation, without fertiliser, without
any big fuss of Japanese cultivation;
T will give you a 30 per cent increase’.
But will the administration give it?
As it is. they can never do it,

I know the position. In Bihar, the
area which 1 represent—of course, this
time the crop is good in other areas—
that area is now a famine arca. There
is a streamlet out of which the far-
mers have been taking water for the
last 50 years and the Calcutta High
Court had given them the powe) to
have hunds. But what happened?
The engineer went therc one fine
morning and said, ‘Look here, no water
will be available in this scheme’. This
is how they are trying {o implement
the plan. The engineering system
and the administration Jook at the
prablem from above, it does not go to
the root of it.

If you have to use electricity, it
must come through copper wire not
through wooden wire. Similarly, to
harmonise the electricity of the people,
you must have a copper-like adminis-
tration not a wooden one which it at
present is.
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Coming to lz2nd reforms, this Gov-
ernment promised 1o the people in the
First ¥ive Year Plan, Jand reforms
and a ceiling on Jaud. Put what the
socialist Government has done sp far
is so litile that Mr. Chester Bowles
reminds the Prime Minister ‘You are
going very slow in your land reforms’
What a wonderful state of affairs! We
have the Planming Commission with a
Member for agriculture, we have all
the State Governments and we have
our Parliament. and it is now the
painful duty of the American Ambas-
sador to remind the Prime Minister
‘you are going very slow with your
lang reforms’. When a policy is not
implemented, how can you expect the
agriculturists to put their heari in
agriculture and increace production?
The Prime Minister has appointed a
Commitiece. I do not know whether
it will take two years or more. Let
us hope even at this late hour they
will be able to do the needful.

Coming to industrial production,
why is it that we arc falling behind
our targets? It is because the Gov-
ernment of India, along with its in-
dustrial policy resolution, is always
trying to have a compromise policy
with private enterprise here. It has
got a halling policy. In the same
Third Five Year Plan, along with this
policy, they have a paragraph in which
they say that in necessity, in emer-
gency or in certain circumstances,
there may be a compromise. And
compromise is there in vital and key
industries. Take fertilisers. Tt wes
given to the private sector. What
happended. The other day the Minister
said that five or seven licences were
not utilised. I say they are delibera-
tely trying to sabotage the Plan. Way
should they go in for fertilisers when
they find that they get more proiits
and more gi'ns elsewhere?  That is
exactly what they are doing. This is
their outlook. Sc now they are sur-
rendering the licences to Government.
This is the industrial policy of our
Government. It is the pressure of the
internal capitalists and vested interests
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in the country due tc which Gevern-
ment is following a halting policy in
industrialisation.  And here we have
Shri M. R. Masani saying that there is

tate monopoly and Government is
going to take away absolutely all that
the private individuals have got -in
this country. He wants to scrap the
Plan. He says Stiate mouopoly must
go. He quotes Prof. Galbraith. I will
also quote the same authority; what
is more, I will qguote that great econo-
mist ¢f ‘take of’ fame, Prof. W. W.
Rostov.

He says inhat ihe time has come now
when even Americans want that there
shouid be a controlled economy and
more interveniion by the State in the
economy.

Mr. W. W. Rostov says:

“It has been a minor irony of
the post-war experience of the
United States that its agents, both
in Europe and in under-developed
countries, have found i‘hemselves
urging an increased role for gov-
ernment planning in the economies
of the areas where the American
interest was engaged. This was the
consequence of no  conspiracy
among New Dealers or Socialists
who found their way into Amecri-
can foreign operations. This was
a realistic response to the nature
of the societies where a sustained
rate of economic development was
sought in American interest.”

14 hrs.

Mr. Gunnar Myrdal, Secretary eof
the UN Economic Commission for
Europe, has this to say:

“All special advisers to under-
developed  countries who  have
taken the time and trouble to ac-
quaint themselves with the prob-
lems, no matter who they are-—
teamg of experts from the Inter-
natiozal Bank or other inter-
national agencies , including the
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Colomrtbo Pian; officials of the
American Point Four Programme;..

-—Shri Masani's gospel is from Ame-
rica, he should notice it—

‘“....private foundations and
consultant  firms; independent
social scientists; journalists or
visiting  politicians—all recom-
mend central planning as a first
condition for progress.”

And here is a Member who wants us
to go back to the 19th century laissez
jaire cconomy*

The other day he was quoting Gal-
braith. This is what Galbraith said
about Indian economy:

“1t is one of the world's least
controlled or planned economy.”

This is what his economic gurn said

about Indian economy.

The American Economic Review of
June, 1957 said:

“The economy of India today is
less responsive to the public guid-
ancre and direction than even in
U.SA. In UBA. several levels
of Government disposes of about
20% of the total production, while

the corresponding figure is not
over 10% in India.
And still there is g cry about State

monopoly and a demand to scrap the
whoele Plan!

What more can be said of this
country, which is pledged to a socialist
pattern of society, that its econcmy is
the least controlled. Therefore Shri
R, K. Nehru said the other day—my
hon, friend quoted him the other way
that if what we have in India is the
socialistic  pattern, then possibly
America is a beiter socialist country
than India.

Indusirial production lags behind
because of Governmeni following a
policy of compromise, and a halting
policy, always making concessions to
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of the Plan was to increase the
national income. This document does
not say how the national income has
increased, and how it has been distri-
buted.
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The objective

There are four partners in the natio=
nal income—rent, interest, wage and
profit. I want 1o know from Gov=-
ernment whether it is not a fact that
in the last ten cr twelve yeuars the
income of the salaried classes and
wage-earners has not increased, nor
in the case of rent or intcrest; if it has
increased, it has increased only for the
profiteers, for the fourth partner, the
profit-earners. In comparison io
prices, the other three partners—— 1
can give you the figures—are the
warst aifected, only the share of the
profit-earners has increased. So, what
type of socialism jg this? By socia~
lism, by the implcmentation of  the
Plan, we want that the millions of this
country should have increasing share
in the national wealth. But Govern-
ment, hy 1its policy, bas allowed only
the profil-earners o inerease their in-
come.  You find everywhere how bark
directorships are concentraled in g few
hands, bow the entire profil or nation-

al ineome is being  cornered by cne
group of persons. If that is not  so.
why did not Government force the
Mahalanobis  Committee 1o submil
its report? There s somi Lthing
wrong about it. Last {ime Shri
Nanda promised  that it would
be placed on ithe Table in the
next session. The  other Jday  the

Prime Minister said it would be done
in about itwo months. Tt all divects 1o
one point, that we have a had patiern
of invesiment, a bad indastrial policy,
a halting ggricultural policy, that the
income is increasing only for a parti-
cular elass,  Let any one say thal the
income of the salaried class, the wage-
earner, has increased; it has not.
What are the reasons? The reasons are
that this administration is not capable
of implementing the Plan.

Shri P. R. Patel (Patan): What 1ype
of administration do you wani?
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Shri Bhagwat Jha Azad: He does not
understand what type of administra-
tion there is. The other day he was
shouting at Shri Nanda aboui the 1AS
officers scandal. ! am referring to
those persons who are implem:nting
the Plan. There is no responsibility
fixed. If a big haul is made and a big
fish is caught, that gets away; it is
oniv the poor clerk who is caught. If
not, how is it that the IAS and ICS
officers whe are responsible for the
public sector, after retirement, go
under the umbrella of private entre-
preneurs and become their Panjhazaris
Ashuthazaris, Mansabdars and Sube-
dars? If they had their hceart in the
Plan, how could they recencile them-
selves to it?

Therefore, the mair point is 10 fix
the responsibility. Ii should be fixed
on the Minister in charge of the
department.  The  cther day  Shri
Nanda said that he was going to set up
a vigilance committee. Let there be
another committee in each department
consisting of the Minister, the Secre-
tary of the Department, the Additional
Secretary and the Deputy  AMinisler,
and if that department does not suc-
ceed, let all of them go out of public
life and service. That way the res-
ponsibility should be fixed.

The other day the Prime Minister
was told by Shri S. K. Palit our former
Food Minister, as saying that Khru-
shchev had called his Food Minister
and told him: this is the target, this
is the allocation, these are the policies,
can you deliver the goods in one year?
He said: Yes. After six months he
was called and the same question was
put to him and again he said: yes.
After nine months, he was again call-
ed, and he again said: yes. At the end
of twelve months, when he failed, he
was mismissed, so, that way responsi-
bility should be fixed.

Secondly, the pattern of administra-
tion should change. There should be
prescribed punishment for failures.
Look for bright men. Do not go in
for these trembling and gasping seni-
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ority which will not do you any good

in this country.

3«

If you are sincerce, there are some
things to be attended to. Lang re-
farms, nationalisation of banks, fixing
of responsibility, reform of develop-
ment blocs. The Prime Minister said
they were doing very good work, but
for the last many years as the saving
goes, they have become blocks in the
wzv of development. The BDO has
time only for forging figurcs and fil-
ling up proformas which nobody looks
into, neither the Pianning Commis-
sion nor the Minister. Therefore, re-
move this army cf cfficers in the blocs,
remove the jeep, let there bhe 4 few
persons on whom responsibility could
be fixed. 1 am prepared as 3 Member
ot Parliament io take chavge of any
block along with the officers, and if
we do not succeed, I will go out of
public life and also those officars out
of gerivce.

The roughest thing that you collide
against in New Delhi is gilk, and the
cheapest offer is 4 drink. In one word
the culture of Delhi is silk and drink
culture. India outside is different from
what you see in the mirror of Delhi.
Therefore, this mid-term appraisal is
a dismal document of our devastating
disability.

st F2 (@A) AEAT FoTsqer
EEE, A7 W7 At & faes ugeer
Ft O & w=®r J@w ¥ 0w oamEw
q=aT € fF 92 UF qEwAaTdl &1 e
em framag dm gy = € 1 a8
TEEATE Taian gt # {5 glmear
TEHRM T TrSe T O g,
T AAAA § FETIATE | F Qe
AeFE qET ;I G g IEH
Frowr gg faar @ g 5 d@sm #iw
FATEAS AL AT AT qIAHATT HT
TATHGT AT TAT | T FI IR F9T
feg g1
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@eAq aifer § @ s 7o
FT WA B F T A AAT AT G
Faq quadta awwar g own, fdw
gaadfy AET g o ;Wi AT
q9aSTa qIET A FA AT G g
EiRUR R T S B e el A |
& § afww mw o afe s et #
ST Al A mad P et S g
dg7 TE gt @, WAt o A free
mife 7t wiT wgz Al ¥ e A
SHAT AOAT AT T AFT AAGT E
F 1 SfFAT JET ¥ qgez § war qE
ot 9 T4 & Ao i Fre A
g | W uF &FE ar ag g % ST 9y
F Ut 7 | WT gRA uuw &7 H T
fF s & Tz dxadiy SoE 5 E a
¥ oft g BT ATA AT AT EY S
g 1wl 92 &9 w'q we AW av
T oY g a8 HT RIG T & T AT
2 TIF F1 W | g & oY 7E gea
g% AR 77 3g wqd A% freer @ A7
o faT | T8 q7g ¥ I SEAEa (T
AL % TR TUAT. qGA 4F o W |
T H T gedt W Wi g ) W
It gid 1 1@ § AT A agd § 99
ST YEE | AT gedr s 7Ey F, mfgw
I€ T T Fa1 § P carfa a1 faged
i w foe #§ faar g & f5 9
Fgd FTF A8 § FF guesar o Ty
& HIT TiFeaT T GITFIT 957 TG
g1 ¥ av amman g ©F 99 aF a8 e
AT T 6 F1 9% Al FT 8,
et 1 o AfaF T 99 W T A
Ifwa ga wEl fawwar § gEwr
AT FATS TGl AT & O T T8 I
Fifa TIFAT B ST STAAT | H ST
fo& & 7 FaqmET FAAGT FT TSAT AT
qF Fgi TEI E1 ITAT § AT NTEES &
I GG FY FAEAT AT EY AT Y E

THI T & 29 9 & fw q}w H
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FATCATINT AgAT 9T TETE | AT H
At FeOrATIRE € 21 afFw @ewl 1oy
o AR AT JT TG & | ;s #
TFHEAT UFENS & sqEvi Ov
ALY 9 & 25T SIHEAT Aradl
et wary At femml ggdt oW
ggad oz g fF agr a7 o a9 St
ST VEY E | 99 O 98 d=auid gt
AT w1 faersra w1 eETE AeE SEr
Il § A7 a9 T2 FEA LAl AP |
TS TiEl § TN AT Feq 7 wmdl #
AT gTEd d wemfy 7 2 St o
T AT FEETT TN AGAT G
<eT & 1 i H e uiws foray afvod
T ERT UF YT & TS aw W
g1t # foar ofvag famar Jee dro
FET & q FTo o T EMF7 TRAT |
TR T g1 T E L 9g A qAEd
TSI R0 & IS a9 &7 ¥g 9
g\ JFEE T FE 71 A %y e fE
Feo dro H AT %1 oW F&T {=a
W WIT EHE ARG FEHEHNT AT
e fo wdd, o @ @ Gae
o eifaE qifedt 1 Ages SwE,
Hqrafere TRl T dTo THo dro 7 &Y
faar afgq ae & 3= F fau grfgeTd
F A9 FT 9 T AT A T AT FA
Teriifa® aifedi 4_m & AT AL |
Y Teifaw qifear ST § ouT Wbl
7 fer afewg forem of @wE 7 ge=
T FT F@veT a9 T | F T AT
aifedt & WE &9 T | Aot i a9
X T 7 F1 g1 F10 8 o ag forn
af T srig Sgo Wo & gRAT T &
& W @R IR A S AR FH
i § ag 3% & Fed AT § | 99 %
forerT afca® eifa & i 99 8 g7
T 2N =T afEt W A w1
e W7 Ffogai £ 5T &0 @76
wF faw g1 sut@ TE A AT qE
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[+fr 28]
AT A GITET AT AR B
Sl |

2w ¥y § fr ofwera Niees
# wYe 8T & 1 sfaw guar war o
2?7 A wiiTea T AT § TaET
YA FT FI T Ther A T e
& o 7T 9 for § S e &
TRT T FTH G TAVA & | T 9T qgT
Fez faais W zar & fa 3R et gy
B faars AT w1 A 3T Y, %
AT, & T AT AT § AfHT I9 9T
oA SV A o g A T g fqEr
AT AT X FH ET I @O

T AT FEG AT G S opfe
guTT FEaet dae iw {5 ay § 7
FEH IJOT A @ § I T A a3
avafie BT Wi g T3 ¥ MW gaay
yfFgur T W9 &7 T q@1 T SeAy
g f5 97 o oF FEr T R A
g1 FEma oz ey (e Ao
g A3 ¢\ oy Fediewdr ag & fw
wiEt W owwdvY fraEt & wsroang
g I FEl 3 afww 9w 1 afw
a7 A Far Y gk U @A vaE
i A faar & 1 g fafa vae § 19
Y srgear ¢ T ogay wE fRar
AT L A A AT TFT I OV
AT gl BV | SHE gz 8w g e
EEUR I P GEC S U 1
IR grer A Gt FoA g T A
Faifas ag wara ¥ w&Y A § | afone-
ARG IETTHA BN G FH A Ay
A7 A A7 a7 FoTIET TH D
T

ZHL AvE § OTHA 7 RIS FIT
AT qi H fqur § 4t Farat s an
feuT oA & 1% 7 |IAT A FIET I
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A T TH & TAAT GAT FIER AW
TIW | 99 39 I F AfaET F FT
feardl ¥ ez PR FleT A g
TTEEAE &1 T FEAT AW FT & 2
I BT FT TET I 1 74T & | 7Y
ol § o toad § gq arg #1 SER
fipar war & = foed @, a9 el &
FIET FT F700=T FH AT & | §¥ a1
w0 AT LY wHE @R A%
gAY & g9 Iegi ag ALY aqmar @
Tgd § FI R Ad & 917 4 7K
o T e &7 ¥ St et &7
T FT FIETC &7 F7F F FRO Fped
v QFe AYT Hiaw agz §

Tg AT mafateed Gz AT
T AT A, WF WwEeR F arT
@ @ & fev s g Sifan O
&4, {57 7z #gr & wwady 37 | fee
o F a5 awadr w4 =3 A
qifar & gelt 98 srarnfzg mim
Y FET | FF ST AT JUAT T qIAR
o 4@ § A 74 7% gfwr 77 e
FATY ST TR ¥ A% Ay g7 uw i ¥
HEATT T AT w7 T 2 4 feme
awEd & f o Tz U e o
F1 QX T A e dW g 2 o
T T T A AU g 4T Tl W g
JreT 1 ITT ATA w9qT #1 fguaTa
TIT T T g€ T 2 | FAT 47 TevradA
agr & S0 qF zhfey A1 98 TW &Y
AR FEr T @ frgm o & f
QAT T FETEA T GIAT GG | A
7T & fr wdw wwa ga AW
fawia & & w17 3 aqifF T G4T wT
FEARA FF, F1E WY JISTAT A% T8I 21
FHAT | THT 9 WG qT | GOAT A
Fv 7 7 73 w4 fr Ife TAmai §
FIAF T G FAAT FAF TIAT
&1 g1 § Sy gadr arm g oAk
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FLER IR de & faw gfaad
N H I IT 9CIF, TF T qlqay
T XET A1 W e & I @
& 37 F1 A9q e § fog o €2
Hq FIW X gL TF & 9T TR
F WL F T 19T T AT | A0
F YT 9T AAF Fizw @99 AR T
7 Sfadd AT §, FA FT I AT FT
Wq FFO § ST § AT 90w AR
FoaT e ey g, B w1 A g
AT ST @ 99 I 799 AT 8, T9a-
Z1e {9 7 99 @ar @ A} ieafeew §
FIT AT E | T A T FT FTaA
T T G A9 g § F feran &) s
IAY T g | AT § I AT WA
Y IO & HilE I Q@A =y g
AT RBA T G 7@T A1 IR
QT & 99 I A1 FHT w1 AL
FTL afE HgLarET g1 a7 99wt £ |
aifg” T8 A9 T AT FT07 & 7
IAFT GEAT AT T @ JY qg wEAr
AT T F g1 § 5ot 7 § AR
F9 I T AW ATI ATUF & | 8
qF AT & TET ATATE ...

5t 9o To G@S : T 1T A7 AL
B & weq Fiaw & wr F qrend £

=t &2 WAL AT AT FA ATHAT
A § | TH AT TIAT TE 05 48
ATRATE 9r A § afe s Ay i o
& 92T g1 4 17 & qfaa w57 9 §
qg AT LA FT T AT 4 qHYE
AR ECRERAC I el ik A ke a
&1 faars w7 &, g F7 Sv aE wiar
v 41 3E famredr wA o v
A 39 qFT WTET TTATGT T4 20T
ST ¥ET 2 Ay feay A gy fafaeed
gz zitr, wifz qEg w1 37 w7
/AT =A% {7z #1Ama 4 7 oFarar,
ot q e fafaas 1 33 stz 9w
1693 (Ai) LSD—6.
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Fsfagd qET fizFvE &9 aw qgd
AT G § 99 & & e wigi ¥ g5
B g HGAI FT L T F AR 99
9T i1 de difaw 7k gay sy fraea
T & 1% T ATQq ST E § 9961 A7
g T3 FXT | WY AT 97ed ¢
TTIHT AT ST 1 AT W Tiq Jr0
FT I JLAW FIFAA FE HI IAHT
g Fd | U d& 39 v § foaad
ST oY §, e A, wers, 5
A A FfY At w1 gra 8 @A
T AT IFHT ST AL 9L FAA G
TET | 9 I7AY AT AT FIF W@ | TAY
I o fgmara gow F@r g a1 fe
AT FIA AN & |

s foermd ® gwv @gr ST @
srfed AT aqr § s awrafa
T TE & W FTR Fgi T TS Ifas
QT F9 FAT § A G a8 v
¢ f& wizamm & a & gvw
I AT T FET |

Iat A o av wizemge fammi
&1 gz fox s & | e |dni
it afafzaw &1 g9 & wizngww
fraraima & 1ema ag g1 Y &
GiTngaq W oo Z afww 3w
FATH | GAAUAT To 29 47 | T4 5F &
a7 A a7 A fr AW AT Too AT
o W7 s foek go 29 frgr o A
TR AT {4 2209 77 qrer wy i g,
WA U WP F U AE M AT
I TTAT AT AT T A gt w1
T AT AATT AL AR T ag
FLAT 1
ZAT TE ATACT 7 {4 AT
azAr M ovEr 20 xR fer apd
ST THED B DA AU ST T Yo Y
gz F7T & —

“Therefore it would appear no
serious dent has been made on the

3724



3725 Motion re:

[ =2 ]

problem of unemployment in the
country. The number of persons
seeking employment through em-
ployment exchange has risen
during the last two years from
15.6 to 24.8 lakhs. In respect of
ceriain categories of technical per-
sonnel however supply has not
been adequate.”

FAT ATAT T TgAT gF TA-UTATGAS HT
woET #1 g7 & & fan, Fgfeme?
T ¥ FEy g fF e 3 W oS«
T3z o Wo W FA E, AT T W
SedT w15 Awa agl faadr & A F
TeATdE @ HT THI-IHT OATC AL
qag § | wET § g fan ge-ueramnie
g g, Fifs 9t v 97 ¥ wF M
R U CEdh f o T AR D
F1 w1¢ Ifgmaer fw ¥ A1 Az
#1 8, TfF T 7O TwT § A gY
SHifaer w7 % ? "xwer T2ag ¥ aidl
# agd qFaX avgd A a7, fa A
faFeT Fgr ST a7 | T T Y
I &1 ZfFrrar 2w 3 &% <9 9 a9t
A oM 199w fFarg ? ae-
aFar 9 A #r § fF wEi 7 Sy
sfaat s o SaEEl o Wi gg
g, 99 &1 2947 fFar g AT ST A
qEET I F qa R S o oSw
gue Sifqae &1 SFdq T =fen
AR I &1 QAT FAAT A2 | FvwC
gl Saed & drg-aiie v famafa
&1 a<g 74t faair F7ar Jedr g, afe
ATE I & A AT IAL FE AT THT TG
2 aFar & | guAr 93fT 1 g Tag
FRAT FHT | A2, TR, A A
AT wife #1 57 % e ar i
g4 g 99 &1 T gEl AR S &
SrEEaT # gAT R |

z9 ZA ¢ % gwrae & awr

Freget aa faar @ @ 1 S F qRr
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A § AR AT FoqATd GT F ST
2 TR ARl OF st A, fom &
IR ¥ Fgr T fF g T KT TG
T ar it % fagiay 2 1 s
AT JTE fF so @TE TTAT @Y FX
FUE T9OF @RAT § | SE QI
& 912 S FY FeqAT H g WA {F 9
AT & AT T Ted¥ G35 9 e F
qE TH FW oarn g, 39 faw 9w
areE &1 famin @2 % fmar s v
H T o1 qeasw 99 &1, 91 % g7 9%
fafewee 9, uw o famr fr ¢z s
T OGN AT 4 alg 99 averd #il
fator #47 ave fam s 771 & HiT S@
o g9 @ ¥ Ag T ww ET A7, at
e T O faeT, @l 24T et
g aar % Seifey mar A 2
gefifer g 1 o gu & | 2@ fag
g a% g¥ "F {afqeer wa-T § oS
FT @y frafa &1 memw 7€ W
9 a% 98 G9AUE AT AR
UL

oIS @RI H ST AT W aEa
I T YT &, I FT T FE AL 8,
{5 ST 9gT IRl g1 W E | 0w
g T 9% o o o, TEHMIR
qrEa derEad wfEE,  CiEeas
iy, dtaw Jaway e mfe
¢ 7% mfweee fgaa & 1 afEt #
O T atr a3 & fF 9,
wiEt F, fom # F gErgd FEar §
gt 7 & gifmgd e faoet
TR AT 93 4% Wil U G G &
za {au qxmT &1 ¥z @ =rtey &
FATE & & ulTe< a0t B &1 Ve §
SEl aF UAECST g7 gERY g, O
QA FTOT T QAT & | Teed &1 A0
A B &1 a1 @ud @ 8 |
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a8+ &< O favat ¥ qis e & fag e
W@ T F 7 G G A 9 S
%1 fefecege formm smar a1 1 5@ gAY
ogfa &1 G FT F TG TUEE 19
neifcrde T @ g §

®F J F & R § 7 g mat
¥ 41 | UwT g JAN X FT AW
U9 @ At HT Fe £ a9 T g R
=fET HIT TH AT BT 0T FAT
drar wifey, &ifF ¥ o aw *
AT | BT UF WA & L KT
& awg § gl ferai ¥ A9gd F1 AZ
&l awr §, 9afe fow AW Wegw T
T T F FAT qqw €, Lo e
& 9 S &1 g\ 4 fwar o @ g—
Tg &) sAd &fT eET 7 g aTr
SERUI GRS R A R
g @ gva & frowv #1 fuwer w6t
arfi, g9 AweT QT 9@ o g e
Sull

e TF FIIET TATHEY T W
g, WET ¥ T Y gETEST greelHew
fexr &7 Fr wW A wTWIR FTOFIE
grreee 7o faar £ 7§ dm 9w e
fren 7 g /9T @ & | a9 9% FTEn-
T F1 A faeelr & o &, afe
fraEt F1 faselt qgt &7 oo @, ¥
fau s *1 v § T fram@r azar
& | ST qF GO TR T CIAT
TEAET BT FE T AL BT KA
FIT & [AQ T 72 ST, T@ qw 1Y
Fr% A1 fafawe 4T 1 48, FrwEi
F feafg & gure a8t gem

AT AF AT 0T S § f Zww
¥ grafafes §od wmw w93 & fag
SUR &g wigy AL 77 e
wnE S e | 9= S AR IR
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G FAT AEA &, I FT agq HoAgAl
T HTAAT FAT 99T & | 9T B AT
ST, ST SIF, UF SHAL & A%
THAX AR TF 399 ¥ gEY Q@ qF
gHAT 9347 &, fRT W 99 &1 ar a@)
Foat fo aoar s avE ¥ fau fr
F1 fraer afeg | w0 g G320 T
oTE ST 99AT §, FHT I Ywed &
T ST 9¥AT & | &l wer aar 2 fr

g fafrdt agwede &1 o€ &, ww
mf®TT & arg SEAT | AT A 92 qw
AqEA H g1 v¥AT £ 1 T arra’f ERTC
AR G A AT AW | T
ETT WV A AT W aﬂf’Fﬂ GE:E)
T o v § 33 %% oF 97 awaa
FRAT, FON FT TEHT AT, AT HE,
waTe garg, fawr g Yz e fae,
AT F1E q7 a1y Foor, fwT g7 g3y
1@ T iy witwrie § o aw
T 9N SIET wrar & fw o ad a9
gﬁgzﬁwa\"? ATEo  Hlo To T
IEo To UHo AMI &1 AW Wi AT
@A & | T A F A% & fim mrdo Hlo
THe HIT AL To To @ W7 &
fow ame & fag fow & umr strar g,
grag AfGEvE § S a7 ST-aEE
g & A q 5 vy Fw e o
g1 H T T § wew waw F fafaex
#1 F fr emEEne aw Ay |
Q& arsfaat @1 vear sfig, i f o
FX gefeprfomea saol # arwami
At felpaedig &1 waw &% #v 9
festacdiar &1 fufeed &1 aam, afs
Y & qR § Iy FAATEL &7 S AT
T &vd 0 €1 §eET a7 wadl g,
at F1E AT TigTT G arAr we &
I HIw ATAT AST & | 2rey, e, farar
mifs wev qvaT & e arg, e
ATE 0 Ao THo AT UTEo To Tilo FRT
A TET W gQ E, afad Gid B1E A
AT AT B ST & F any E i faaae
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g ®Erg watie @1, f9T S A gar
g & fwar &, &1 9w g 9y
A & ANy " g, fafre aq o &
a1T § ¥ 7g T A § % % 39 FU
T gz faw Ta1 g1 AR F gy
fesredta #1 gav & fag Jar 7Y
&1 3 %23 £ % ¢F Sodia # dar a8t
AT & A 3T F aforraraeT s
G &1 W & | g AR FE At
ETETHT FY, FIS W A1F &A1Y, A0
ST AT AN BT ISBIREIT BT ATT F
37 F1 g7 Agt Bar s, w @
safq g waedT g 1 7 7R fafee
w faufas gOF @ @ige | T
[T &1 wfsargar w1 g7 o7 faar w8
ST gUET g g9 aTAr A8 & 1 ;W
TiEt H 4 g1 @ 2, S0 FT G
g1 3@F aRu QA T ag3 gl
‘(’l@T 3 :

“On the recommendations of lea-
ding economists the State Govern-
ments have increased the land re-
venue to which land cess, sur-
charge, panchayat development
taxes also are now added. For
instance in Madras State the new
taxes are 170 per cent more than
that of original land revenue.
Mr. S. K. Patil, then Union Minis-
ter for Food and Agriculture,
recently said, ‘The real thing
to do was to make the agri-
culturists feel that cconomical-
ly agriculture was paying and
was a gainful occupation’ He
threw a feeler that Slates might
offer incentives for increa-
sing production by progressive re-
mission of land revenue, What
you lose in land revenue will be
more than made good by greater
production.”

Agriculturists are not in any
way benefited owing to incrcased
cu'tivation costs and taxes. In
fact, they reduce the real income
of the small farmers. They migra-
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te to towns in search of employ-
ment after  disposing of their
lands, Therefore, reduction in agri-
cultural taxes is also necessary for
giving incentive to farmers.

Rising prices of food grains can
be checked if steps mentioned
above are taken.”

a3 § qF T & Fe g
qifearie § w18 W gsq g, wegfaen
g1, amfaen g1, fegzsn g, Afea
AL I T AT Wi Iaeefon &, 99 &0
q9 § SATST AEd QAT AR #IT
FEFL HT ZT THX &T AT
T FTT FIAT AMST | gATe 2w § q&
§ ferggem a1 WRAPETR @1 S grar
I @ &, 9 A F1 &) ITIAT FIAT
e | FT & FE W AT 4% F
I AT M FT ZHIL QW &1 T FeeTA
IEFMT TG0 T |

To wMifag T (SraeqY) @ II-
oA ST, FATRAT F arg S gne
T FaTfaFT w 4TF 3w H IAaeS
1 wareAr & qa fag-fas st
gl & g gy W #Y g wrem & oY
fr aw @57 3o T faua g0 f5 o
fauai o gt & a faa-faa a-
R dl & g/ ge o ga faw ax
FTH HT GET | 37 & Fator &7 T uF
g #rw ¢ o v 3 ¥y 7w @ o faw-
forar At gt 71 9 @v Fw
arfed | gufaa s 9 o &9 o7 wrdy
FT T G T IT N 60 A FTAH
A AT | 9 & wfax  arvedaAw
I IT AT T SRiA a8 F37 F 3@
et A=Ay AT T A AT
wifir 1 Frrar fra wwre =9 @ §,
Iq ¥ fady A7 QA =T TH AT TFAT
T GO A 3T F1a &7 @ frar
2\ o W ag & & Fan o fmay
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FNET & gETT Aw owafs w7 "5l
2 ? afg gwrer 2w famr T gemr
& wfq @@l &v aFar a1 gd 5T qe-
amdt &1 T=eTewE gfte & T gem
& gw Amer gen fE g gemmt F
%A A E ot Fr a0 ag faa
@ foar svogwan € o gw e
FT X W 2 WIT 3@ g9 A7 qar
st afy FoWE a%a 781 &1 @
g dioEml & Sowew 4, § wEw
FreT # oforg 7Y g1 g & dvEw
¥ fom a7 3w g

agi {§¥ o9%  WOw g, ANE
o Y #¥ ol K @r ¥ Twoae
facge wewa £ fr @ arewmedl &
HFA T3 & JIW 9 gAR 6T
FHACET 9T & | F1E A7 &7 g aF
&Y §1 goaT § 99 9 S9 I & fa¥
7 # fawEmw 7 g1 6% favaw & a
Iq TF Iq FH F QA FA T AT
Ag | faft Y F19 § qeran aw foerdy
& o 9w § &Y A @A § | 0F 91 w1
Gl 1 39 aeg ¥ fawaw A
Tt 39 fawE & AR ) S9 F
®1 QU FIF H T | G FH A0/ A
Tgr @3 g fa gt S wew FAE
& 9z QAT aat ¥ dew & 1 S
T A wwwe & FEt ¥ famm g ok
T IHT QU F B ITH A G | I
F ¥ A Ay F a9 a6 ag g
quasis FwT F4T, SO AT
T30 H % TG g1 "I |

Tq graeg § W Ag 69 g fr e
I AT HT AEAWFAT & | AR T a1F
o< g9 & fr Fw @ A, fow g@ 4
e &, ag faraa fear B o
ey § OF FHET aq18 snw | Hogw-
war § ¥ ow stw & fagr = waw
7 @ wrfed | gl A A ¢ 5
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FEiam g g, gaar A az g fa
W EwR % Sw g oW g,
e arg ag fr afs & w6 & ar
SEHT HTIO FAT § A 14T A0 TE
fr ag f&w wwz T fwar e gear
TIE AT 3 W A & e
g I AT ST & ) S & arg gH
g g fF g amm fafree mafa &
X AT 39 a1 & for gw & e
oy a7 Yo frar g, 39 Ad & ofig
q1 &1 S 1 arA” fafrag @ & Al
o) fsadt s gw 3 fafre & g,
IT AT 3 WG | R AGY 74T & 7 &S
Wt 701 fafeag am & s qur Y
g7 | W ST q@HIT gy § Ay aa-
WA FQAT SaT §, GATT & oW A
qIq qEAT AIGT € | 9 % T M
T G &R 99 a3« favarg #<
WA F AN A G wW QU N
1T A4 § !

GER IO G e
HIT T g0 | afy ag *w fEw e
ARSI I -l i o 10
gafa zafz &Y, fadw &
P Aq9d TG & | T fam afz g
W ot aET oF, afs g7 = aws
FISATAT FT TATT A ST 95 A WY
a9 ¥ 9g gEIT AT GRS &1 WK
g =rfed

W A fow o ewra s
O § 9 4 & fF goms o et
ST W@ OE, I OIET WW | e
T F.FE IO F 1 WA I T
W & N T wfaw o g wr §
IR IR AT T HT AT 9T, I 7007
Fx faor Y gt efror g1 € 2 fr afy
Tg WETE Tl 9L a0 wll =er W T
qW § FT EAIT A HIS A AGT HT |
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g 7 2w a1 fraiw & et
¥R 3, oF WiaT 3fte ¥ w7k gay
aifgw gfee §1 & uw ©Yer a1 Fifga
g1 = fa¥ 99 39 wfss AR %7
TR TFR F fam a7 7w g
o o 2% oSy 9 frar a1 g
g gx &3 eroey faw, @3 Aefas
fam & @ 731 91 | S & AR
AT W Y wFI FT g, @R
§t g5 § wmigw fa= T@mr w2
gl g F TTAAIORY
¥ F7 =7 oA &1 9 9@ 9w g9
T AT T AL WOw T | ST aw
A Teq ™ FT TAA g, T H AL
A AEE T | S awE g S
F AT =R E E AR T 75781 awa
2 9dr wwx wfaw wAf gwrr 3@t
art < fw g B o) s | oag
g iy wam Zw 2, 39 77 77 ¥ 75w
gH ofa a7 o |E = g 1 N
favqy Y qraor 9z =/ foaT &1 oaran
g | qH A T FL AR G T AT
g fx Ff7 1 9 g af@E g, 9%
graeg § fell ¥ g_l UF UeR v aF
5% 5T | 39 W ° i #y 9wfy 99
a% AT &Y gAdl W9 aF {6 T A
Fafa @&t gl | gATT OF WA @0
g wd ot & 1w P AT &
= qfed, a7 o ag I FIA 1 AT
ot g F=w 4 fF gw o & AreA-
e T & 1 78 mreR-fadR e
AT FleaTgs § a1 T &, T ATH-
fiT @t T FAT 3FT ¥ AT FEA
&7 ggw W g fw oo afe
T AW FT 941 F1 S IAfT FAT &,
St T A FIE TR SA &7 T
# AW o9 A W A |E, W
¥ ardofes S i ST § AS ¥X
g o5, @7 @ 77 W § AR qqE
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Fgar g fee Mg T # fradr @
RSRES LI EARE S Cl LG i
T FY A e g famr srar aw
RETCI T (1 ko o S 1
TEFIT A &, FRTHT T, T oY
oY [ FEE AR FAFAT & TS
g3 # qeET ¥ weEr wWal & 99 g
W & 3% I @ F[ AN & TG
T g i arq & fay g G
s =T 3 fedt v faear wEY € e
TAZ FT | ZH Hww Arg AfET 1 g
FE AT qAm g, faeetod ganfs
Fr 1 gd A &1 AT AT a7 @
& TR &7 ST |

Tl aF WAF T & Aqq
& 7 fra forr & f goma 3w 3fe
T 39 & AR T a5 A 4T qiaw
=g g for v gafy gt g1 sfo #y
IFf foar o F Td) g1 A | 9
a7 ggar g 57 o 9ger St ST v
STt g, foerd 77 Y & ww AW
T STAET 2 | AT WL AT T T
g 7 3T, 99 &Y 9THey T gf ar 49
FH ST ST AR R gAY 9eT-
& Fg ?

STEr % difgw faqir 1 qvaew
g daw G agmaEm g fFSwar
T AW & | qF A @ FW
7T g7 o TET 9% A9 WO & AT
o ferdy & Fraea #, IRAIT WraEA
& avaey #, fEr ¥ uw wex o T
FET | FA0 WG AN ZW A@ A OGA T
fr aifgw faia & fad aor &t |7
& ofas arawaFaT & | AR T FT W
® €

st g met (faeiR) o
sl HAGR &Y FGA FT AGH AT AT L
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2o Tifare T@ : B0 T T WA
¥ uw fagaw o w2 fear B oW
eEY & T AT AfAfraw w1 aF
St Tenir | Affm Sw F A oEw A
A qF ag AST QrAT, AT A5 G,
f&  fer oir wrA g &y
vafy fFg gE g L # uE ¥ wEar
g fF 5@ gz wEw fgwa g 99
Iafq & fq7 F1E gromT 59 @ qA™N
B TR TR T T T | I 9
¥ AEnr ¥ afqess ™ e aE
& faa s= Aqdr afefr fae gd
ar H T 39 9 UF 9550 97 | 99 a9
GUECa st STl e b kG i
T LY, F a8 JUSH =ATw &7 faga®
qE A F a7 W q% IR T B
qrereT =gt e i e ag feedy
AR WaE 9w o 39ty e
T HAT | T 39 fa g faar
ool ¥ Fg fr ar 6 3 T 39 F Sfew
WY TS AT T 4T 4T | W qm
# 78 e % 79 onw aT uw (e
WIST & gH &7 Wig F41 21 71 § | 94y
OF e H IR awEl ar aderer
forerr & gy § Fr | awAET (e
& faua § 7 9t AR &1 e faswey
goa ¥ fearmar g fr -

“The main difficulty experien-
ced in carrying out the pro-

gramme of technical education is the
shortage of teachers.”

fergemm & a3 & &< darfaw w10
FETET T AT T FL E, TH AT AGY
w5 T Fgr &, FF g9 qa W AwARy
AW i wET § W GAT AG Ay
g & a1 39 T U w7 ag g f
I & A1 foerr &1 St & ag fagen
NT9T & AW F &7 v g 1 99 q%
fagelt Wt & Weaw ¥ gw qEAET
R w7 &UT wW F ey fmew 4
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T IF T T AL CweAT O
FQIFATE, ARATZI GFAT Y | AL AT
g Fg & A oY, 5 fawafqam
oot forerr &1 wewmw weEE qmT
F, it gk foer welt ¥ FRy B
farear #1 wreww qvEE w™ATg B Ay
3 § afew T S 9wg & Form A8t
F= a5 gag gar: fawafraren
ferr @1 wreaw W@ 9T #5
TG | 76 (77 75w 75 favefaaremi
T Y forer F7 Areww QT qaTd
FAMAT AT, AT F40 AT | IT T I
FEeT 72T, Fatay fm gvardr gt
& oy 1 Qe # S a7 avEw me
A qAST § | wdfm AT MR deed
=7 F1fa & g w7 g § G T
At & fr wrar a7 wrean fidy
ol arfer® ®1 ¥ WA | I
&1 aqf g1 T AT wT aF T Y
T & § afvorg a2t faan wy ) a9
T AT &7 ST g7 § AT wrart
Fufa g aamqﬂrmma-rmé
far gTer aifes W< AT &Y @@ |

& 9 & A g g ot
Faw a § aq § ag1 el gw
AT § | AT AT A7 wey et g fF
FR T W T g 1 A A
T A F A AF § R S aER
FIE, AWE "0 WIqF TG 9
Y 3¢ 1§, ag arfEe o JarT axar
aFdT g | ¥ 39 & ol age uw gang
fez & #e st e 3 =g g (o afe
g T e & e AT sens a
Wﬁmﬁfrfwm%m”ﬁ
3 & ar o w1 a@fw ant § o d
Y arer T € 1 g fauw F arfe
oY A T & fedr faeafoener &
fegidi &1 a1 fAqr F | ST &Y
IUIX ¥ FX 99 ¥ WA AT FA<T



3737 Motion re: DECEMBER 9, 1963 Report on Mid-term 373
! | Appraisal of Third
[-’-'l ° ;T‘Tfa-;a' m] Five Year Plan

FIATTT | WY FAT FreT E f wem
TN F7 Z0 AT GIfTA aFT (qerar §
Iq H g gt quT s F 0w
famm o far w2 & Oni faqw woow
fagm amis go1 v w E A oA
a1 39 faun 57 O 979 0F a9 & T
g g1 faedi AR g wramt
¥ @ifz=m ur aq & 97a7 ;T A9
FAT WA & | AT IW T (EEEi
FY U F F7 A7 g7 ey 77, AT
stgi =2 fazet 37, TifEed AT T
WY T FT ST MO AT TWAT &
WY & W9 &1 0T T AT 79T 8 |
¥ o %1 atfzs faiwr & foad o3 &
ST a1d WIRAT § 1 9%e T Voo
agf & s v F AT f At wAST
T = |4, 5 AT B I
ot gz7 & & wigwma FOT AT TEY
gy 8, ¥ 3 Sfavm swr faga
STy € | md few ot qAS F1 fava-
faerrai # foar &1 weaw @y §,
HqAT ®Y AHft & g ot =
wregn wEY § A e ®iR areEw
ol F T K AE A8 2 €,
I F I F A w1 g g
FAA § "% 39 a9 & Ffgw fagin
FIAT AEA & | AF T I9gAT 1 G
& A F 937 | § AT A §
6 o T Jifgw fretor @ amar et @)

&3 9T ¥ wgr fr & 0 & amai
FT, AT AV TAT AT ATGT F T F,
ETsT F A% 3930 & (g ga & &g
Ffardt g WEAT E, A 9 59 A
F1 3@ %7 930 4% Z147 ¢ 0% qei o
aF Tad (At & a7 & AT% | o o
TZEL 4 T AT Al & (A7 v weg |
T3 F7T |

ot &% WT FUT O F gy °
TG &, AT S F59d F1 qel | i

g s3i 3w g' FY g

To Wiz @ : ww H oA
T T wwey | §dq ¥ 31 A a
fades @& 1 Wwr 9w, W g, g
T g9 T FT7 S § | oW g Wy
w20 a7 fFRiT gnrar . . .

Y et (TUg ) ¢ AT TE A AT
A g ! ogmm wRw ¥ o A3

Tlo Mgz Tw : T U 1% Teg
agf &1 57wy qxm A7 (i gy ar
I AWK AT G A5 A TAT AL 47
37 freg Zo 93w & I 97 ¥ wfaw
war fegr smem 1 # mg & aEew
el £ 5 99 & o T ¥ 3 A
fear mar & 1 zary Az @ ¥ ufuw
mAwFAl AEEE & AIAT F#TE
TN 97 AAIT ¥ HGT TET FH E |
agHi 71 o Afad, A w19 Afed,
feft e &1 A Afr, Ggl AT
qza wfe7 & | QYT F FET. aF A
& fA%r g% Yoo HWM SIHT AT § |
TaE T THT W & 21 gafay 99
YW & ATEEE F QIGAT F ogrEE A
faog caT Y &1 WAWSaAT € | W
F7 Taq =rzy f& agr avaam e
a7e ¥ 3/ g1 qwaT g |

A A A1 H FEA e § 98
ag 2 T gare waw § srfearfaat 7K
gfroril &1 wrer agr qe g | A
arfedt w1 gfvsdi &1 Seam T 3 F;
TATHe 7 AT IIET § 1 gAY NAW #
2y %79 FT 99 T HIT HAEHAT § |
¥ g0 awar fa qwi T wvaeg oA
7 TEF g1 & Afea fogar gEr
arfgn TawT At @0 31 W g | 39
q7; 41 CAT 2T AT ATHIEAAT

# oy w2m & faw A 7@ &
mfas #raeaE WA § ¢ AWEN &

8.
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ag Tt wr Figes, wfznfedt &
efrsal & sea wr grE A Tig
ST A g grAr | g G AET
AISAT B AEEL T AN @ty 99
TEN AT | @ T AL AT E U T

AT EE APT KA AT A
Bz B ATES T A8 wdi
s T qET E g
T T 517 CATA 5 BT UTRaHAT
ARG R 0 (A R R e e i
far smamr

wg A0 gfe o fret 8 F A1 oz
o g1 wva g, snfey 5 e v
g ATT ¥ wiaw 71w 5 gar
T AT &7 gty fra 9w T+ @y
21 7z =3 faad Froersas 9 7
g, Afsw Fra @ o, 393 9w v,
fadr o= a a% 32% 3¢ 39 97 fa=r
grar =y

o Ao »ffe mur (AWIYE)
TH & T AT a7 oY 7L 7F, 7 a7 7
Ty g '

Tro Wifarg W © FAr WA qer
A0 g T FET, WA Q1 FAA &7 99 E
T E 1 K arear § e w awz A foe
wfaaq frgar 3 7% g9 37 97 faeax
FE |

w1 q ® Wy & FEAr AwEdr §
ar f & & we # ey, f 2o &7 gray,
o & faatr a1 St 39 9% F I9 E,
39 @3 & fan 28 faa-fag 7747 § v5q
ga «ft TEar ¥ WA FI ATfEd |

Shri N. Sreekantan Nair (Quilon):
Mr. Deputy-Speaker, Sir, the Mid-term
Appraisal of the Third Plan presents
indeed a very gloomy picture of the
future development of this country. The
rise in the national income during the
last two years is only five per cent
whereas the rise in the price index
comes to 7T per cent, so that

AGRAHAYANA 18, 1885 (SAKA)
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rise in the national
income is more than set  off
by the rise in the prices of com-
modities. Even assuming for a fact
that the common man gets his equit-
able share in the rise in national in-
come, which certainly is not,a fact—
we all know that the rise in’ national

3740

the marginal

inrome is pocketed by a very small
section of the community—but cven
assuming that the man in the strect

gets g fair share, what is it that he
is getting? It is something minus
for the prices have gone up higher
than the rise in the national income.
In the name of emergency, the raw
matcrials required for the small-scale
industries have been dcnied. They
were not given permits to import them
and hence the small-scale industries
which were built up and sponsorcd by
the State Governments and the Gov-
ernment at the Centre are mostly
lying idle. People in those industries
are naturally suffering untold miseries,

In the field of education, tne Uni-
versity Grants Commission is spending
a lot of money. But I do aot know
whether the funds are being spent
properly or not. Those people whe
have got some pull with the Commis-
sion and the Universities which are in
constant touch with the Commission
knock off the cream and distant Uni-
versities get only a nominal share.
There is nobody to look into the affairs
and to judge whether the money is
being spent properly or not.

In the field of industries, it is ad-
mitted at page 3 of the Report itself
that the number of undertakings and
the estimates of the cost and the csti-
mates of time required have been too
optimistic. The works are lagging be-
hind in spite of the fact that much
higher amounts have been spent. The
defect is also admitted to be mainly
due to the failure in the technical and
economic studies at the planning stage
as well as due to the lack of following
it up through the stages of develop-
ment.

As for the private sector, it has lag-
ged behind in a number of key items
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like alloy tools, stainless steel, steel
castings, steel forgings, machine tools,
fertilisers, cement, paper and news-
print and some chemical industries.
"This may be due partly to the lack of
foreign exchange or the gap bet-
ween the demand and the allocation
of foreign exchange granted to them.
But it is also true that many of these
industrialists try to create artificial
shortages so that they may make more
“profits.

The assumption that in the indus-
trial sector over something like &
million jobs have been recently crea-
ted, or in the country as a whole some
5 million jobs have been created jointly
in the industrial and in the agricul-
tural sectors, is erroneous. The cal-
culations of the statisticians—I do not
know how thcy go wrong—invariably
go wrong. For instance, in the case of
the industries which have closed
down, in the case of industries which
have died out, in the case of the in-
dustrics which have closed down due
to lack of forecign exchange or due to
lack of material and machinery, all
the employeces are left out of the cal-
culations of statisticians. The overall
picture presented is really  gloomy
even ag it is presented in the Report.
But ihe real facts, I am afraid, are
much more grim and awe-inspiring.
The statistics of all the departments
seem to be worked out by Maha-
fraudulanobises who create their own
data to arrive at their own precon-
ceived conclusions.

The production on the agricultural
front is a very fine example. The
report admits that there will be short-
fall in the use of fertilisers, in the ir-
rigation facilities and the area irriga-
ted. There will be a shortfall of 3 to
5 milion tons in the production of
foodgrains. There will be a shortfall
in cotton and oilsceds also. But the
report comes forward and says that
jute, sugar, rubber, coffee, tobacco and
tea would be fulfilling the targets.
‘This is a very strange statement which
1 cannot reconcile myself {0 accept.
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The target for tea production evem
when the Plan started giving shape to
it was fixed at a very high rate. The
industry objected to it and the Tea
Board said that it was unrealisable.
But it was fixed on the initiative of
the planners themselves and during
the last 2} years the increase in the
production has been most marginal.
There is no indication to show that
the tea production would increase in
the next 23 years also, Yet, in the
mid-term appraisal, the Planning
Commission comes forward and says
that the anticipation of tea production
will be met, that the estimates wili be
met. This is also the case with the
sugarcane production and in the case
of every other agricultural production
that has been anticipaled. We know
definitely that throughout the agricul-
tural sector, therc has becn a definite
fall and the fall is going to coniinue.
I am glad the Minister of Irrigation
and Power is also here. "This 726
per cent of the overall expendilure
for the Plan period has been shown
against the minor irrigation schemes
which have brought us no benefit at
all. As a matter of fact, Rs. 1254
crores has been spent on minor irriga-
tion is a shere waste, It is some sort
of a gag money given {o the impor-
tant local party bosses and important
men in the village rather than as an
aticmpt 10 enhance agricultural pro-
duction. Hence we have got to depend
on the major and medium irrigztion
schemes.

14.57 hrs.

[Surr THiruMALA Rao in the Chair]

The State Governments in their
anxiety to show much better results
and quick results have tried to take
up the multipurpose schemes and
power generating schemes; s0 much
so, the main irrigation schemes are left
out. There is naturally a shortfall in
the agricultural production. I do not
agree, as many other speakers have
also pointed out, with the spokesmen
of the capitalist who said that the
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public sector must scrap the heavy and
basic industries and take up agricul-
tural programmes only. But I do
agree that the agricultural pro-
grammes should get their legitimate
share in the considerations of the
Government. I know a particular
case where a very important irrigation
scheme which would have benefited 5
taluks and more than 1,75,000 acres
‘was jgnored by the Kerala Govern-
ment. I am referring to the Kathada
irrigation scheme. The Quilon Dis-
trict Development Council of which I
am a Member appointed a commitltee
to go into this matter and represent to
the Ministry in which all the MLAs
and MPs of the district were included.
We represenied to the Ministers and
the Ministerg threw the entire blame
on the Planning Commissjion and the
Central Water and Power Commission,
‘We know that, as a matter of {fact,
fundy were diverted for generating
power and other schemes and there
were ne funds available, Bui this
most important projeet which would
have irrigated 1,75,000 acres of land at
a very comparatively small cost was
neglected. I do not know what the
Government and the Ministers are
trying 1o achicve by this wanton dis-
regard of glaring factg which gre help-
ful to the country as a whole. They
have their own reasons. But they do
not look to the interests of the pcople
and to the interests of the country at
large.

About the estimate regarding the
employment potentialities, it is grossly
over-estimated. The Plan laid down
the target of 14 million additional
jobs both in the industrial sector and

the agricultural sector. We know
what the situation is. According to
their calculations of the maha-
frandulanobises already 3-2 million
jobs have been created. Then, they

say that the lacuna will be taken up
by the agricultural production.  As
a matier of fact, we know that the
agricutural production has fatlen and
the authorities say, that the lack in
industrial production will be made up
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in the agricultural sector. I do not
know how it is going to be done. It

is a jugglery just to deceive the

House and deceive the country.
An Hon, Member: And mislead

them,

15 hrs

Shri N. Sreekantan Nair: Yes, I
accept the correction. Thes. are just
{o mislead the people.

Out of the 3.2 million additional jobs
that have been created, a vast per-
centage, that is, about 48 per cent is
due to increase in the services in-
cluding the Armed Forces. 1 thiuk
the cmergency brought ug into a
situation jn which the Armed Forces
and the services had 1o be expanded
to the maximum. But I am afraid
that we have now almost rcached the
saturation point. So, how can we
expect that in the next two and a
half years, these services would be
further expanded to take more people
and thug fil} the pap in the anticipat-
cd rise in the employment scale?

The number of persons registered
with the empioyment exchanges in
March, 1963 is 24.8 lakhs as  agiinst
15.6 lakhs in March, 1961. This 60
per cent increase in the number of
job-seekers should not be attributed
to new entrants in the ficld, as has
been pointed out jn the report itself
There cannot be s0 many new entrants,
But the report hag actually shut its
eyes to the fact that many industries,
due to lack of materials, imported or
otherwise, due 1o lack of other facili-
ties, due to lack of foreign markets,
due to closure and so on are throwing
out & number of persons who try 1o
seck job. angd register themselves with
the various employment exchanges.

Shri  Warior (Trichur): There »
power control also,
Shri N. Sreekantan Nair: Yes,

there is that factor also. But  that
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does not make them seeks for fresh
employment altogether,

Shri Warior: Due to power short-
age, there is closure of the [factory
some times, there is closure of the
tactory sontetimes,

Shri N. Sreekantan Nair: The live
regisiers in June, 1963 show 7.8 lakhs
of cducaied unemployed, that is,
people  who are matriculates and
above. This ig a very sad state of
affairs. It is with very great diffi-
culty that a peasant finds some money
to educate his children, and he per-
haps powns his agricultural lang to
get his son educated, and yet we find
that 7.8 lakhs of cducaled people are
seeking employment by registering
themselves with the employment ex-
changes. When this is the case with
educateq people, one can easily rea-
lise that the actual number of un-
employed would be much larger for
the whole country. If we continue this
state of affairs, then it will really
bring in very scrious hardship to the
people. So, we have to look into the
question of solving this unemployment
problem with gpecial emphasis on
educated unemployed. We find also
that no measures adopted by this Gov-
ernment can keep either the increase
in population or the spiralling rise in
the cost of living under control.

In the Plan outlay given at page 30,
out of the total allocation of Rs. 7500
crores, items 5 6 7, 11 and 12 deal-
ing with foreign assistance, loans and
deficit financing account for 43 per
cent of the entire Plan outlay. Hence
the intcrest on those and other loans
accumulated during the last twelve
vears and the unavoidable waste
which i; incident upon any Govern-
ment undertaking and in governmen-
tal execution would make it impos-
sible in future for the country to
develop at a faster rate, and these
heavy loans and burdens will conti-
nue to crush us down, so that the
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commun man in the street and the
common people will find thewr life
very hard, and they will be forced to
Pay more and more taxes, and the re-
turns from the State will be very
low.

In spite of this very gerious situa-
tion, we find that there is a general
neglect and a lack of seriousness in
the governmental circles. There is
lack of co-ordinatign throlighout, One
department does nol co-operate with
another department. There has been
a very serious complaint that ithe Fin-
ance Ministry ig trying to control all
the other Ministries. But, as a mat-
ter of fact, what happens? I know
definitely and categorically that about
Rs. 122 crores that had been allocated
in February, 1963 have not heen utllis-
ed; that is to say, the foreign ex-
change allocation has not been utilis-
ed to bring in machinery and the
other necessary goodg till today. On
these foreign loans. we have to pay
interest and other charges. But we
find that the amounts are not utilised
and, therefore, there is no proper
development in this country. The
Finance Ministry naturally is not in a
position to follow it up. The Planning
Commission themselves are not in a
position to take up this question, be-
cause immediately there will be a cry
that they are functioning as a super-
Cabinet. So, neither the Finance
Ministry nor the Planning Commission
can take it up. And the individual
Ministries go on in their own way and
they try to find their own excuses.
There is nobody to co-ordinate and
nobody io check up and nobody to
follow up, and thingg go on as the
beaurocrates decide.

At the same time, we find that gov-
ernmental spokesmen cal] upon the
people to tighten their belt and put
up with more sufferings. This kind
of one-way traffic cannot be permitted.

Shri Warior: It is a cruel joke.

Shri N. Sreekantan Nair: It is a
very cruel joke, and it is also an one-
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way traffic, and very much so. The
people naturally cannot suffer it for
long without proiest. L warn the
Government, and 1 insist that they
should not call ypon the people to suf-
fer any more hardships until they put
their own house in order. Let them
first put their own house in order and
then come to the pcople. The people
are ready to face the emergency and
-do whatever they can and sacrifice any
thing that they can, provided there
is response on the other side and
there is also responsibility on the
other gide. But what do we find?
There is no responsibility on the other
side, there is mo response, and there
is not even a serious approach to the
problems that confront the people,
and they want the people to guffer
more. I say that it is impossible for
“the people to suffer any more.

Shri K. D. Malaviya (Basti): It is
with some hesitation that I have risen
to speak op this important subject.
But, as I honestly feel that Govern-
ment need congratulation on this
step of producing a document which
is not very complimentary to them,
so, I thought that 1 should stand up
to congratulate them and to say that
such steps are surely a march for-
ward to the goal of building up a
healthy form of democracy. On this

score, I think that Government necd
sincere  congratulations  from the
House.

Having said so, I must submit my
own views in their generality that I
am not particularly frightened Dby
the physical Tailures to reach the tar-
gets that have been indicaled in the
Third Five Year Plan. Im fact, these
should have been cxpected. A; a
matter of fact, I am one of those
who had anticipated these shortfalls.
I need not go into the reescne hecause
that would me»n going into too many
detaiis. But the fact is that the birth
pang of our economy is still to be
considered as very acute. We have to
submit to a situation in which the
gestation period might be prolonged
and everyone of ou should expect it,
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although it is quite legitimatle on our
part to criticise both constructively
and if some of us wani, destructively
also pointing out the ervors in which
Government inadvertenily or by mis-
take indulge,

Besides this, I think that we ought
to study the developmenial proce:sses
of other countries as they have hap-
pened in the last hundred years, They
will show that the setting up of im-
dustrial centres in a country has bcen
in the early stages rather slow, and
subsequently it takes very rapid
strides. The growlh of the stee! in-
dustry in the world is a specific
illustration. Once the first million
ton steel plant has been installed,
subscquent expansion takes very rapid
strides. A 15-20 per cent annual
growth has been noticed. Therefore,
it is with patience that a country lke
ours with a backward economy has to
pursue thjg path of planning. Once
we give up this idea of planning or
start  entertaining doubts about the
philosophy of planning and the act of
planning, we will be lost in failures,
disintegration of our economy, and
perhaps we wi]] not know where we
will go or take the country. Once
we get into the takeoff stage, cach
successive appearance of further
activities in industries, both agricul-
tural and otherwise, almost becomes
an assured fact. Therefore it is the
first ten, fifteen or twenty years when
a democralic nation has got 10 he per-
severent and stick to its prine’ples on
which it has taken a decision once. A
decision Is not taken ecasily. and it
takes sometime for us to come to con-
clusions on philosophies looking to the
implementation  process, recognising
the limitations of the country and of
the men  who inhabit it. Al those
questions have been thoronghly exam-
ined and then we have come {o the
conclusions that we have got {o iske
to this method of periodical planning
for progress. If in these circumstinres
and in this background. there is  a
<hortfall here amg there—hig and
seriou- shortfalls—we should not be
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shocked or provoked to scrap the en-
tire idea on which we started a few

years back. "

[

During the First Plan, the national
income increased by 18 per cent against
our cxpectation of 12. The House is
well aware of il. But the Second Plan
got a jerk. As against the planned
25% increase, it wag only 20. Per-
haps there were international compli-
cations and delay in the rcceipt of
collaboration and also certain other
faciors, the mistukes committed by
Government included. In this pers-
peclive, therefore, I come to the con-
clusion that we may have to wait for
10 or 15 years; we may have to go
right till the end of the Fourth Plan
1o reach the actual takeoff stage. That
is my asscssment. I wish it were
shorter, but looking to the situation
in which we are involved and to the
limitations from which we sufler, the
democratic aspect of planning which
we have accepted to achieve our goal,
it should be proper and desirable for
us Lo expect that the takeoff stage
may not come after 5 ycars or 4 years
ag was expected earlier, but after 10
years or a litlle more. Whatever we
may like to say, howsoever we may
like to criticise the Government, who-
socver wanig to criticise—Shri Masani
or some members of our own party—
let us clearly understand that this
period of gestation cannot be reduced
because circumstances arc like that. T
will relate some of them, as I under-
stand them.

Let us take the question of the
philosophy that has guided us. I be-
lieve unless we stick more tenaciously
to the philosophy of socialism, it is
not easy for us cven to achieve the
targets we have now sct before our-
selves.  There must be a motivation,
a guiding philosophy for the plans we
lay down on paper—that we are going
{0 see to the maturation and success
of the policy. I am afraid sometimes
we deviate and slow down in our
concept of that goal either due to
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difficulties which we face at the in-
ternational level or due to internal
prob.ems. The fact is that we slow
down, get bogged down in details. The

result is that we deviate from our
objective. iemporarily though. I
would like to warn the Congress.

Party, to which I have the honour to
belong, that they must not confuse
issues so far as the ultimate objeciive
is concerned. The objective of taking
us to economic development through
the socialist precess must remain
there, concietely specified, spe!t out
properly. If it is spelt out properly,
and held honestly and tenaciously, it
is bound to get delayed not only 10
or 15 ycars, hut perhaps by 50, 60 or
even 100 years.

Why do I say so? If we look at
ithe international capitalist  system
which is responsible for, I am happy
to say, coliaboration also with each
other—because we have now accepted
the principle of economic co-existence
—having accepted it, we have also
get to know where we have suffered,
where the mistakes lay. Those basic
factors have got to be pinpointed. I
am taking one of them. In the last
ten years, what has happened with
regard to the cxchange of our pro-
ducts for finished goods from abroad?
The prices practically of all raw
materials we have been able to supply
in order to get back finished goods
have fallen consistently. Right from
the Korean war, we will notice that
all the goods we send to the outside
have shown a reduction in price. Mica,
manganese, iron ore, tea—everywhere
wec have lost in crores and crores.
Perhaps we have lost more by export-
ing our raw materials at reduced
prices than we have got in aid from
outside. That is a maltler into which
I would like the Planning Commission
to do some probing. I will not be
surprised if our losses as a result of
fall in prices are much more than
the aid we have got.

Shri Sham Lal Saraf: Is it due {u
fal] in prices or what?
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Shri K. D, Malaviya; Let us exa-
mine one commodity and the way in
which the price hag been built up.
Let us take manganese. In manga-
nese, we are the richest country,
qualitatively and quantitatively. The
price build-up is on account of wages,
transport and the actual mineral ore.
The wages have gone up; it could not
be avoided. Transport costs have
gone up, bccause every item that
constitutes the final picture of trans-
port has also swelled in cost. The
only thing in which we have got to
suslain a loss is in the actual wealth
of the nation. Manganese prices have
gone down from $250 per ton some-
times ncar about 1954-55 to $120 per
ton—Iless than half. About iron ore,
the price when  we  built up  our
Kiriburi and Bailadilla, at that time,
was 82 shillings; now it is 74 shillings.
So that, on every ton of raw material
that we are exporting, we arc losing
a colossa] amount of money, but the
cost of the finished goods that we
fmport are swelling because the wages
are much more in quantum outside.
The machinery that we ave getting
from the countries to which we are
exporting, is very costly, so much so
that each year our estimates go up.
The cost of a dam which we were to
construct in 1956, goes up by 40 or 50
per cent in 1961 because the machi-
nery is costly, wages are higher,
everything is high; and the only
thing that does not go high is the
actual price of raw material which
we supply to outsiders,

What happens to the raw material
that comes {o our country, for ins-
tance, sulphur? The price of sulphur
has pgone up steadily every year. The
raw material thai we get {rom abroad
is more costly to us than what it
was a few years back, but the raw
material that we are selling to out-
siders is getting less and less costly,
brings in less revenue. It is due to
the fact that we are functioning under
a system where we are exchanging
our commodity with some capital
goods, where they insist on a parti-
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cular margin of profit, because we
are obliged to take this machinery.

Shri P, R. Patel: What is the world
price of manganese and iron ore?

Shri K, D. Malaviya: My hon. friend
should know how the world price is
modified. It is modified because of a
conventional pattern of trade which
is governed by the factor of supply
and demand. What has happened to
mangancse? A particular country
offers a loan of a few millions to a
neighbouring country to open its own
mines, so that the prices will have to
fall in other places whether it is
Africa or India. Whether this new
manganese mine opens up or not,
we have got to supply manganese,
because we have no alternative,
we have no foreign exchange, no credit
excepl the raw malerial that we have
got in the bowels of our earth. we have
got to supply it under compulsion,
under ihe convention of certain rules
and regulations which bind us to the
laws of supply and demand.

We have got {o delink ourselves from
the laws of supply and demand, and so
frame our trade relations and exchange
of goods that they are not necessarily
linked in the present form, because it
is giving us nothing but losses. Even
though we sustain losses, we have to
do it because there js no allernative.
But remember that the gsame factor
should have governed the price of
sulphur, but because we cannot domi-
ante the world market, beeause we are
a poor people, the sulphur price will
not fall,

Other commodities can be quoted. for
instance coiton.  We  convert  cotfon
into finished goods, but cotton js Dbe-
coming more and more costly for us,
becazuse we cannot control the trade
of colton, as we cannol control the
trade of sulphur or the other raw
materials that we import.  But others
control the prices of the row matcerials
that they get from us.  That js the
situation which we must  recognise,
which we have to fight. and that can
be fought only by opening  up the world
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trade in some such way that we get
the advantage of it.

I will also refer, in this connection
to the oil indusiry. What is happening
1o 0il? This will give us a picture how
the trends of industry and trade are
not so much in our favour, how we
cannot get all the facilities that we
want in order to build up our economy
faster,

The cost of oil drilling in America
is at least five times more compared
to Iraq, Iran or Saudi Arabia, as indi-
cated by Brenner, the famous interna-
tional economist. Therefore, there has
been outflow of money from America
to this region. No other industry has
attracted so much oulflow of money as
eil. Billions and billions have flowed
from America and Britain because the
processing of oil is much less costly
here.

Therefore, I make out a case that the
Planning Commission should seriously
consider how to adjust our trade rela-
tions with countries both of the East
and the West, and how {0 form a new
pattern of regions where trade and
exchanges could be more favourable
to us, so that we may sustain losses.

I would draw your atiention {o a
thing which is causing us a lot of
worry, and that is agricultural pro-
duction. There is no doubt that as a
Government we have failed to de as
much as we should have done. The
agricultural programme has gone for-
ward on account of the fact thal we
have not been motivaled by a certain
nurpose.  Agricultural production will
not po up to 110 or 105 million tons
by the end of the Third Year., Why?
Because there iz wo incentive to the
farmrer to produce. T am not going
into irrigation and othver small troubleg
referred to by Shri Mahatab.,  After all,
he was Chief Minister, he should have
taken care to correct these mistakes.
T am referving to a basic issue. Unless
there is incentive to the farmer, he is
not going {o produce more. A price
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should be guaranteed when he sows

his seed, and then he must get all the
facilities from the State, without any
fear of inflation. Government should
take courage in its hands and offer all
the credit that the small farmer needs
in order to produce more grain. And,
Government should, without any hesi-
tation, undertake wholesale trading.
‘Without these two things, you cannot
produce more food. That is my case.

Let me take two instances— at the
top and at the bottom level. At the
top, there are about one lakh of culti-
vators who own 20 million acnes of
land today. That is the latest ligure
according to my information. I want
to know from the Planning Commission
if they have made any assessmeni as
to how much food is being produced
by these one lakh cullivators. Why
can they not be asked or persuaded to
produce 2 million tons of foodgrains
without aid from Government. There
are farms of 700, 1,000 and even 2,500
acres. I have a friend who holds
2,700 acres. I asked him how much
cereal hre had produced, and he said
he was producing at the rate of 5
maunds per acre. When I asked him
why, he said he was not interested in
producing more, it was <cnough for
him. Therefore, my case is that you
must compel all these big people to
produce at the rate of 28 maunds per
acre; otherwise, their lands would be
taken earlier than contemplated.

So far as the lower level is concern-
ed, there are about 44 million culti-
vators who are owning 54 million
acres of land, that is about 1-2 acres
or so per head. They have no money,
they borrow money from the land-
lords at fantastic rates of interest.
Therefore, they are not interested in
borrewing money for cultivation. Let
Governm ni guarantee to them all the
money they require, and let us print
notes if necessary in order to carry
on whelesale trade. No! more than
Rs. 200 or Rs, 300 crores will be neces-
sary, I think, becs all the 1rading

z
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cannot be simultaneously undertisken.
The result will be that the cultivaior
will be assured of a fixed price. He
will alsg not be cheated or exploited.
If necessary, exchange cof goods can be
made at the warehouses, so that he
can deposit the grain and take the
'money and avail of all the facilities, at
a low rate of interest. If nccessary,
let ug give free irrigation water, so
that we may be assured that once he
produces 15 or 20 maunds, he cannot
but continue it. Then we can ask him
10 pay a tax on his agriculiural produce
or irrigation rates.

All these things can be done only
when we have reoriented our Plans on
a socialist basis. Our Plans must be
socialist oriented. Lastly, our Plans
must be do-or-die oriented. We have
waited enough. A serious situation 18
facing us. We must devise methods by
which we must make people right from
1he Ministers downwards to work, and
work, ceaselessly. If you work cease-
iessly you may die like the one who
died bul you will succeed. I have no
doubt about it. You cannot fail if you
go on putting such effort as you ought
10. Therefore, our planning and our
thinking has to be socialist-oriented;
they have to be do-or-die oriented.

You must again think geriously about
our administrative services. My expe-
rience is that they are a good lot. But
if we are not infused with spirit and
enthusiasm, if we ourselves are lack-
ing in that, they are taking us as ex-
amples they follow bad things. The
entire structure of the service has to
‘be re-formed from the point of view
.of creating consistency between the
State and the Centre and in the spirit
of evolving the targets and implement-
ing the targets, If thesc basic things
are considered and are cared for, then
the rest is bound to follow, whether it
ig Parliament or the Services or the
Government; it is bound to follow. If
a particular Minister of a popular Gov-
ernment does not do a thing which is
expected of him, he has no business to
remain in the Government.

1693 (Ai) LSD—T1.
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TTo W ARIGT Mfgar (FEETEIT):
qoq AEIRY,

ot vy fag (arevE) cosnd
o OAET |

Tro A AT Afear - @ mA
aerErr Su f&q s, @t wser § )

VLT TG, T TR BT S5,
fragm, w9 faget & swar §, AR
T 9T AT FT ¢ W5 AR |

uF WA wTer o qd fage §e
g T g

Mo TR IR Wi : fager @
& 7o a7 937 ag fware § S otS < Ay
WE &1 ¥ W waeEr & urfaw, o
qEg A feredy o @t o, e g §
A AR fRds et & g, S
g areer 3 O g & T oy
AT AR TG A7E HEAT AT oA |
UF Ay g

Y o Fo wwmt : gamfa
"R, 99 a3l A7 afvam AT g
ST &t e g for ¥ haet g1 g |

Vo R wHIER Afgar - 37 & fag
TEd wgT fue T § qW v 7, AT
I & arT § LT TR T T TEATH
g vel g fo qa san @1 gear Far gm

= # ox sy mbrr gregfa
#1077 & 51 o 77 /1% @1 & W7 sy
¥ 37 a% ¥ faar i 7wy a0 faraw
&1vvy, forvaer g, frvde AT 7
fromgm gafan & f& §9 7z amx
QAT vEar W9 w1 AT @@t faga
qIET A1 S g qAdT g 8, T Al
e g fEm owm o g uR
qE
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To AR FAIGT Wga : T FEY

g1 €Y w1@ 877 Fg A, O A"

Shri Daji (Indore): Why should ¥4 Fg wifwd, &fem @ & #7 9T
he? T 7 W WA |

3758

.Shrimati Vimla Devi (Eluru): The
Chairmgn understands Hindi?

Mr, Chairman: ¥ I tell you I
. understand, are you satisfied without
examining me? I can follow him.

o TW ANEL Afgar : WA

Mr, Chairman: May I request the
hon. Member to devote the short
time on the salient features of the
Plan because his comments on minor
affairs will again provoke some other
comments in the House and thus time

xu fadr 5 =9 oYz sw0Fr 1 qgfaaqi will be lost. It is a friendly request
XA A AT G 9 § A gy that T am making,

W FT w9 GIAX § IAT IT F AT

WY & 1 T F T o gA fargeam
FY FIraTX Y AT § 39 F FI T AT
HAXFT A §F FT @7 ST TAG H
THAT FET AR § | T qw W
qrt 7G0T , TR AA A g
g I q qTHRY 9 F q ¥ a9
Y3 TR F 5§ ) 919 797 &y gfaat

. W FET fgal m § AR ag @
fggmm &1 Gar &< X ¥ | 4g 99
QT ¥ AT g oAifE oag & W
Ty fodr @Y § o o
fax = 7g) 2 A" T6Y, 39 7 Awd
FQ I 7 9 fray @ fFy 9y § 1
q 7@, & W TE0 FT [HAA W
TR AT

o TW WAL wfgar : g7 AF
¥ w1E fawar 431 g, a8 999 o+ & fodr
firr Siiferm 1 AR Y aF & F Ffedy
& #ifF 97 & far & % g o
T & @war |

& gya & ait ¥ 53 wroar ¥
GIF AT FATT A7 § ©F A AALF B
T Gqrae #Y Afg § fggeam 1 4
T 930 AT A T 3V A TFA
STt T IF ANAAT T G G

fve T 9T &Y WE F T F
farErdy 1 fAF PR wew g 0 &
Fga TR E FF R Wi 3w ¥ tasrs
FAFE NI AR R FITF NN

%% § A% fe¥ o iR frav 3 & ¥awr
Sfesz ¥ fe wr § + wftaw ag P
g 5 afr ok maw faad § a §
TN AR gER ad ¥ qfewe & ard g
9R TG IHE TN form o Faarg i
e Sy e a§ & fad 9w agamr
¥ 98 W 9@ ¢FF & | AT ag,

‘Shri Hapumanthaiya (Bangalore
City): On a point of order, We are
speaking about mid-term appraisal of
the Plan. These carpets must have
been purchased before the Third Plan

. started.

Mo THAAET Mfgar : Wk fire

o FY A gIAAT AR T AR Fen. # P ey Frbe miar § 3w
FArSm Ay AT aR W FS T e fee B e R o Y fam A
AN IAR G CE AT o o 5 g E gg AT A e w Ay

mﬁ“%‘imﬁ' - drmer AfeRE & R0 AT | TR A
Sy forrt & 7% R R A
Uit 1 A A Ag w4y

qw AR wae ?r;{’f a:{]‘,, ] } }
Ay & Aff et W,

T it
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ooz garer § o0 fed s g 1 Rt
oI & mTRS F Y WT R AW
i &, A vt 5 F L % i
F ’{'ﬁ w7 4, woidT wsr § AW
TRl % | AE T AT AAT @NE g,

AT i q"r flnT «T?T‘ * | TR
N wid §
3, feg

mzrm AT 7 ‘r T W QG'IGT GEL
gt «ani Tlsndqueeg ane &
SICH | Wrr avT awTe | fF 3w A
& ww g A, foad arg A, are
RS A A AT I EATE %
e A an sy § fe g w

e a& vwf ¥ foar a3, 4 q.‘r g‘T
FTH AT AT w1 w47 feTEer
afis ag g1 2 W ow A feadr 9
®TA ST 3G *?r‘, & grfoy 3 foar

wgar g f& &< T, feet 9T
FT T 47 0 ,vrrﬁ.r frn:'r»;r vear g &

07 TR g7 o1, PR RS 9T 1 39 9T
AT I AR A R R § | T
feq 3 arar wn@r T AT A TATT
ot 7 Fg fomt (& VR ST wE AT, AW
FAET AT T 41, TEA AN F sga
& fomr | Wy 097 Ty Sy @
¥y o 4 3T gma AT w4 g
St s |/ 11 8w ga i samer frenfar
T GuT a1 77 91 72 v gw e
T | A AT 2 2 A Gl e
Tl & 1 H e & vt faw o wem
fai &ty Y 2TET w, °F & zzr ST &
FT A, WX IW A 3T F% WX
it FY g AT 9 AT a? %rfar-f g
g W AT AW g |

3T @V ¥ § Jew & are § agw
AT E | ﬁwwaiﬂzmr%ﬂwa
T, ga o g AN A T Iy §
AT | G & AT F 9F ag aeAr g fw
S MY W A F g @F g,
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%W BT ¥ EMT a1 & &
W T AT WS g gy
7~‘cT€Tx X UF HEART 1=
f& st § 39 99 &7 =@ =
G TTIAN HOT 1T g AT %; |
gF AT We¥ F v F A4 w7 Fey
SUTLT W@RT ST, §1 79 § ey
e T Wiy 7T 9 foa #5 i
zr—-‘ﬂm-"f}eﬂ q77 75181 fograte
§wTT AT waifant o i & rag
rﬂ AT Bl mf. i ~.2T, wraz(

zﬁv T TR TER GT IH g
#1“0%,27“.!1 ] : -

ks f{Tl TS7T a'rr*‘:
F WA & AH T |
ag &7 fEm @ e W
g R weT 3T A o "'w.“--'
q1 &7 FIET 3

| FAT TH IR
7,577 3 Gofy o =17 H Tw3
st wifey f sq A A1 ew &Y T E§
eifgad &7 AT 1 CvRT AT % urEer ¥

&t &7 ng. o
EXien

fm. g fargw i

HIC IR R
R STH (7 & 3THT AT TG T |
i ST T WA T AT AT e
qe 7 FU, A A ary ¥ 77 g1 faew
= i fyegae § ﬂﬁmfr A FEmI
I & SR EW 5w FA AT AR
quIdnT 9Tg ag &9 FUT THT 30 A7
QX FUT IS FI 1 THH fAT
gz famy =7 @1 % 39 &1 gw o
FE BIST |
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[gTe 1w wAIET ifgar)

it axg & faem & e § § g@Q
frarer 2 g 1 fae &1 faw |3t o
af e e e S E I A @
afgs o gm0 uF S oo fa
& feeema &1 @ @ F R
T GV "IET AT WL GE &9
FET fF ow Aoy ¥ 2T wedt aiE)
FI ST 1 A1 T g § gveran &7
a o

ay

D@ & aX F | T AR ¥
qEFe g &30 | afer uw A
oA fegw = g § fegema &
T F HIT TEA T AT I F G Oy

~

Y T T AAERAT 49 29 |

A1 # F =% ¢ ogawiw S %
e {4t TE S &7 o%E 4 S9
Gt aciaaita i all

¥ T A @Y SOTET € HIR
ST § 39 | 09 F0F g g
¥ g 9 9T E | 0 g H Fee
TEN AT AW ST AT E | o | ety
& farm w7 285 0—% ¥ H T2 BT TS
feay war o1 & g7 # fAmio v ¥ e
T Yo FTTMAT @5 BN | Afge
I 9 FL § WF Lo FULT & AT |
FYE G AT GG AT E | T AQ@
& OO A H {5 W Y AW
ST | a1 @ S9R AT "@m #§
¥ #¥E T @1 (AT § 98 7T 1 /bl
qgwar ? F A g 5 % 9w |
O ¥ AW W FTEET a9 by
war, SEe fam St SEE o W ag
T A= oY R ST A a<aTd F7 9y
qT AT A7 AR 59 fau Fifamm f
Wit fF FQLT WY G T F I Y
qre faar s
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gl 9% ¥ WY grE AT A | qg
I T FHEEE GAET AT Ay
fo =gt I WaF TTeET B T HEIE
¥ foer SR, AfEe agr SHE 9T W
SATET AT 99T | i At o adE §
WY arEw g fow axit €1, afew @
¥ fa=e 787 famn @ifs g &
gar & zafen st aved ¥ @ faan

qEr g 1 TEeEl T faaer @9
A ST |

T IE Y A AWM & FRA
FEAT FAEAT § | W AT F AL
gl & A AT AL FT qATHT Framn
T g L H O Og ST ST #Y
gifasr &1 3 avmd =am ¥ FIF
ffamT 07 0 2 | S 9 37 AR
Tl § 9HE 9ga ol §F G SO
g | a1 § §g AR T AEAT 9T
fF @ @ 3= fqaar o @ g aifs
oz W Far ot &% fn fae v 90X
AT HATHN 0T £ afwa H ogEea
qqT AET T QT | UAT AEl 4 9N
T W T ar wg A gri o a5
& & 54 s § gE, fmwrgEra s
T | AT 29 AT F1 ARG AL AE
FaT AT g | § amwar § O oz Ay
TEHT ¥ W WG aF AT S
T 3 | W1 g1 FATHT oy g 99 &
IR 979 U7F & 994 ¢ ghdl § A
SET HATET TTTAT T § agT 9 99
I & qEAT g1 GHhAr g | TM THIR
Fae JANT geal W @ | &9 T §
TH WG AT YATH § AR F97 & agdt
g @Fdr g 1

WR ST aF A AT FT 40T §
St fF @& @@ T it g, § 3
SETIT A AE W wHwar, afET A7

T g fF e A1 Yo W www
7@ o & fRelr R e & &
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AA @ | OAT qER R oo Q@
fesefY & #W v e ==t &) feaAY
o Az 7 47 7090 & I AT A
& X ¥ aaemn A s =i ag
ST, 315 1€, WA THg AR JAT
®Y T

A T a%g WT g @Hi Q@
@ fF 3@ @3l gt 1§ o @
T AT FTERT | TE G HT @
g oo ¥ AU g ¢ fogw
T =vE ® G O @ T feser A
et @<t § =@ smar § 1 zafag
FaemgfFgrasigitewd) sRoR
AEET W T ®F S | AR gH A
BIEr AT A7 fAFME a7 a1 9 A8
®ERT TE W | BW &1 a9y gt A
FfgT |

AT T O X g, A&
FEI & dgar = § oW fE awt
o3 T8 & 1§ Amear g fF o5 aw 1
og aTd T390 &% A | g HET S A
A7 7w = AT § T o ram Y W
[T Yo AT ¥R T & W& | H Fg
T et g 5 39 avg & uies faega
T g w0 € wits fergeam #
T &1 A W TP 6 WA § guiag
g U N agra g £, gg e g fw
HIEE ST &7 q<g AN AT IH SAET
A w8

gHT A% ¥ ggi forw s faar smar &
qrzfasai F1 ar ear a1 1 g@ W
WY qTAA FISAT & ATAS § 19 Haifear
@dy =1fgu | oF FAET Y ag g e
A fRaat a1 § @ F qHE
#, g@d fF gAv Ao qgifed #WR
g & gax 3@ F g ¥ fhar
TCRY AT JASAAT T § AR @4 a8
f& g s qar &

v & @ & W § £ w1 A
ag1 faar - agr faar & faza-
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fareraa & femmer & 951 Fgan 9= A Ay
AT & Fgam g w1 fx arsfafes av
Wear o forr #v fear #27 §—ag 9w
AT o T FY gemT ¥ 2w qrEr ar A
a1g I g, afFw agifaat o gfear
& ga qewl Y gAAT § AT avat
WA FHFE ] | AR W T AT AA
Y gATd 4% 99 F 39y gu ar
B 3T Y Al # 9 8 € wer
g AT QT HIE T &1 ALl g | =
ST AT (Y a7 TgA SHAT gAAl N 9g
TS T T 9@l g | KX =0 FT Ay
BT &1 | TF ATIET W7 AT AET qgq
AW JgT & | g9 ST AT T &% AW a8
T & A /IR T & ThEe ¥ g
915 gz T & | zafae § aea § i gd
St gfee <t grft o
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X 3H a9 Pfe F1 F w7 &
qTHA T@AT Jear 41 9 {6 & T Fgrav
fF e Fz A=Ay T@ W F O E Sy
ST T AW AT 9= oty Frad
&1 ag o T & I fom o fedt &Y
TEE T FI AT ALY @ TR N
I qHY =T AT ] O AT qO0F § A
g, ST WY g/ AT S FT a1d & FreAr
T I § | afwT 3N oF 7€ awd
FX Y {5 a7 % AfagR wwet &1 swaAr
F feer &1 G FT MW 1 SR
{qoo FAT FT FF qqET 4T | A
T AE F TEGT SN 99 aFd A
oft, afee 5@ ang & 3@ & 78 s
qEar | § A S g from @ Ow
9 FUS ARHT ST T FH T
forlt @@= F9 §, 99 § AW ved
T 71 T f57 79 & 7R fegam
F QA @ T AT | afEHT 5 @Iy
7gr TRT AL ar 1§ avgar ar fF
sigt & A =t faars adf T #1 3am
ot fear § | AT F T H TS F
o WiAS 91 | WT ;T 7 Qv
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[STe T AmgR @]
7g g fF o 70T ARd T ww QS
o= fSrY amey €, @ ¢ T ey
TF ' A9 9% faee @z g
# ag AT T QT E, AR Lo ArE
SIEHT 33 T U @9 F g | A
S qg T & Al faeye arw g fF aw 4
TS 97 B @A § | ST AN 33 T
TAFT T F4 § 99 F1—7F 98 F4¥
Fzar 5 S &1 A Ja TS T T AT
STE—¢Y, AT {5 T AT I T AT
ST, A AT oaEEAar ¥ Y 9
AT AR AR F FU & JiFwel F
fegre ¥ ¢4 o TwT & Sy, St
U U0 JIT § oY, 79 T & %
UF &F aF 139 I AR 59 ¥
IEET S I 99 a0 |

e F WA T 91 AR oA fw
W@l § | 99 7% I8 AN FE0 fFAr
SR |HEAT § AT &1 &%dr | g |
Sit fergeam # wdT, €9 AR 49
§ 37 9% gtaT {527 T &, <9 F1 5g aF
& 7T a5, a9 qF qIAT (AT avg
qr g1 & A4 'dr | @l a3 #g
&1 % ag T A § A g
gt fwi w3z afqi & awi F71 A
ETTT I9 &1 a7 AT HT6! TE1 &, FAF
T AT 979 UF gy gT 9% AqT & |
AT OF & I &, U &1 I 4
g U ¥ & A HR a9EE § AR
TF A7 & @A €A F1 g0 § | gAtan
T A gAdT FoA 4 AL AAGd T
frrer TraT 1 B9 9§ €F FT AhEy
oI 7z T 21 A G g 59 ZAATET
oI F1 oI F S 9= ArE
o 33 ' AW @ F @
ST AT LU AT S T G FqT I |
W@ ar ¥ & #R g T Fe
et FHite 5@ ¥ F faataar St o
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# F9w g & g e g F
¥ § W1 ag suer @ifgar g
74T et & o < /v A
dra /@ i A o o wrAAT 3
gr AT ZTT L A0y § 1 vt i
g AR oy ¥ oY Al drfzar
W ATE A& A1 A0 Adgar ar
Fev 21 T ETIdT ¥ @ag ¥ A A
qUuISt &t yaaAr qieweT 3r 7t 1
st afrdt @wofr g gnd mias
sgFEAT &1 ¢ I 3T ﬂmr Ea i
AT E v/frv ag 7z f& eord o,
qimETe ar 2 , FTATE, AT f:rm

fis g1 g3 at TET AT AR IT T8
|7 4 1 ag @it g fr g3 fag
arg 7% £ 1 a@fae gl it A7 aw gl

SIS AT AT AT AT FAFATAT
g Wl S9E I @I A1 @ TART

gan gt &1 € ag g wglhw, woifaw
fr & mgirwem 1 oww fregw
s{ET AR ®F &1 TEA A
aAt wa T qE A T
FWLIET o T K1 AT FAT & G¢ ZHiT
7 A7 w v aafr 7 ogg daadi
TISTAT ST oAl WOw qred g g ag
aifag &t & 5 ag wvaar smar agdt
T wEA gL L .

Mr. Chairman: Two or three
minutes more.

2o TR AAIET Aifgar : § w9 §
qaTE & &y &ilwwm wEm wfee
gwuafa wgRm, AT a1 At sy
A& TG AT § | Agd eg e HIAT
arat F1 wg T § ) F wmERr aqm q
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TR AT OF, UF A% T W E AW
¥ e g T w7 gAr |

B awar wor & owfage g 9
adrd ' v wwaw wfagz §
T @ aeAT 2 fw fegmam & Yooo
9% ABTL F faw £ oF dvg qeErd
AR T T F ) TR AL &
A AL TF FUT | AR TH 70GF
T AT A1 €% AN Ay faw e
PATL, 35 a1 AR AT & faw
UYETT FT OF AT T FAAAT qeqdm
war g | wfy &1 SHE S g9
qIATLFT @ AT AT 94T
g fFr 3 A 9n § a9 aat &
o F A oy v § I R
e mfrs 1 ¥ &0 Ft g59 7 ar
arsy Ay Ad WA AT FIF (T4,

aE R0H 9 TAT £ 1 TTET AT
o 7t & 5T ofr s freer qu
ad # gd 927 &1 uTg |

o w7 fafaa g & #4947 &
[EEUT 9% g aft | Iw & H wigg
91w § faad fr R 78 g T
AT, FSTAT F 7 7 §a7 Fra Smar §
TEE AT H TF T0F T1 Fgr o 3 5
gz Tar, f1dr oF agy @ay AT

afi gadr a7 37 ¥ 77 T R
ezt st 2 f g aar a3 ? gHarsn

AT ew*afr fear nar € =¥ ferar 93

2 Ak gidag ag fadr od <=
q?r{ ‘T§ W g | FAE I U GF g
ot fa awar 8 TR 7 FuT BT T
2 A gEe ® 7 ¥ aw fear fw g7 avw-
g7 § T T ARG AT sr qIIT § |
aqm & wod qu wwar g v fagi
T AER G NI g 9 T ¥ g7 ;T
gt T ?owedr Sag gAX @t
AT K1 S P gg 76T 9T TR TR |
aTf@T G F1E qa ¢ 41T T & 7 TG
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&Y g T 9 7@ g, WA O A
qeafy 9T F@qT £ |

Tt a0F ¥ afga am Jarai
F ar # swardt amfel ¥ g i
AT ST =107 P 37 3w & o =
HEW T FTH T 14 TA1 & FATRIRTC
g wg & @7 ¥ 9 awensl 51 o
gt wear, (R & dnr faear S3°T 0

THF 17 7417 sq &1 fEy &y
& ux mvard ga1 & 1 ST
AT &1 ararx @xfl =@ 5§ it
oF % A1 g, fEod # g
FEAT T AR AU qE THT AR
1T § £.8 947 o5 1w mrafagt
FT ST G F7al g &% «qIF
o 2 5 o7 @ uF 44 feaar fr
FEUST AT F7 A@ AT TF TGN
T, AT RIS 9TE, TRE T Tl 4T
e gw ar T <AIRT ATX FF gr, s
Ry g ag a‘r TfEx. STg T T
¥ ¥ 7% qu fqigw a<Ar awarg
f5 R ag g 9aW T gAY
oy & fergeam ¥ @@ & a0 st
FIEIT £ O T I AR TE A WA
LERACEC it fraa:rrqga'-rra
i gt 9 St wEHET 4337 € 9 audy
faeq =i &1 aIFg g9 & @r
g

TAY ARE ASAT F a § OF agd
TAT A FqTAT § , & L feaar
% foar S g F T H § mawt
qOdTe (F TR YWY @ad b
foF weft Yo ad 1w aTF § A A9
g1, UF FAF & & T F A7 &7
agr aEwET Nal, AT STET A€y
femar € | 0% AHFT AT A
Tdw R afawfaa g, 9w W 4R
I I GE a7 WA 8, At  geredfy
qraTy 9% fadmrE & smar € S
§ AT S F {9, 9gi 9T W 9a
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[&To T w‘lgt afen]

Far feg Wi, v, w AR e & agq

VRIS A T T2 GHLE Te A4 g

et §ifag sz o & a7 fv o9y ady
T 0T g w1 owEa ¥ oam gy

Ham &S | W@re 7 qerr g1 v 8, v & faers,
o N . it odg & 9 fea s 1 foaa &
? Al q AW AT T o gt qmens fr g, wia
TR FO w0 gl Tp‘rjr‘qm” W, waT R AW fage wfs &
PRI R drg A | fRedl F IR

o, ag fagrara # €1 oAy A
TTAEAT 00 T HTA AT § AT ATET
st garer €, fomE st ?1” oo fazet
STYTR &Y AT BT 4, 574 a8 ;T

H‘T ¢ AT §07 @9 5@ IG’FTI' BCIES
TE AR AT T Um0 T 2| TEl
e & I Twar 37 0T ?J‘-” =T

a9 2T AT+ T T

mﬁlﬁ\‘:ﬂ A gl mEAEaE WA FaFar ?JTF":', =t T @ ;IFIQ’T -
A A S GY—T0 BT STREAT ST Yoo T 54T & |
Mr. Chairman: Your time is up.

X gt T U agr wEdT ST §
qg A AT FT AT FAT AT § |
AR FTE AAT 2T § al ag 399 g4
FY F TF FI TAT § aTA0 TATE A
TATATT FT T § |

You must close now.

e TR AR Afear @ wR g
qig fame @1 awg M7 € T q1 & muAr
FY &1 @9 FT qUEAT

Mr, Chairman: It is very difficult
for me, He should try to conclude. %
There will be so many occasions for

T geiad § FERId @dr A

him to speak.

™o TR wAge wfgm @ § o=
foz & wwr ama = R @ g
FEASIEIR & S| @1 4@ § IaT Iaal
gfeare qo—qu EIX Av @igEl
I TEREEE H a4 & | T F13 SHar

Y A Wl &, Afew da AT ag g i
foa @' T Yo @TE G AW &1 AICIT
€ i agrs i | g A fegsam

# &1, 1 @ ArgEt F1 faatn gar g

T 7F A1 GATSETR & e | T §

wWits @ FA fgrEmm amaEr
wifeq & fod Ga7T R ar W AT
& gy &1 Y aviferd gt % T aga
W AT E0  q€ THE (AT AT |

o g fqamdy wgras § oF arq
%2y | afzar aw €, fage & fasms,
W gET  wfed g SRl

Mr, Chairman: He is putting me
in an awkward position.

TWo TR WA Aifgar : a9 §
Y wfgw @A faog & o sy
SeaY @ FT gty @ g Fa
QY AW AT T Ay @A g 1R ™
Yo FIAT TFE :vm”raq'(mﬁﬁ aqr
g5 & L g F feAT ¥ ogmem saman
B TIeT T TEFHE Gt w1 FfEa
wafaad 78 w1 e 30 FUT uFy
FY @A 7 T qfr T F 2 90 ¥o gaT
UFE 9T QAT g% & | Talen & ag A
Frgan g 5 s & aww § S arae
TR FFR a7 wafaad J7 fawpa
T AT &

GeTA FT AT FEAT & FT !
qrEr AT I {4 FAT &0
g w9 T W § 1 ader ag
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AT fF I § FUT Yo WG ¥ 7
L 9 FUT vo ATE TF TgT AT 3
a4 {5 g GIrETC AT T 0 AT § )
fo falr @7 & ag @nw FEem ATEAT §
& fergema & waw W&t ¥ 7w AT
T | I F FE Arad TG |
uw ag o g f fir ader @@= 21 48
qw & ag= & g% fear e feegmma
¥ 7 o A gEEwEl &, qIE0 A,
FOgAT 1, AT &1 A7 fepmr qrr AR
Y Fad AR F dE FH, S /A FAT
Gl GFA T AT aAAT TG ;TR Av
IATT TY A ¥ AT TEEl T g
qa0F ¥ AT AT SO g I § |
T AT 999 FT w49 Th g7 ITH
T maT & fF #E "mew @1 oaw |
¥ gt & THAr T A5 & |
T TCRT F °TF a1 q57 & Aal, AT
T & FTUFAT, @ar HT FTE@ET B
QR are, 9T g% wEww 3 ATy
g qea & o gw o ag "@ew §a
AEY FT O & T IF A F [3 A
I3 FT GH | OATH W THT AT A
g T g fF gEIR g "9 a9y
AT 9T WY & Y @d A e #@1
R, TAAT a5 ATET a1 T80 T @Y
WY Y I T IARE FT GF X |
I UF AT IR § A48 g uF
# gftz g g wit g, 7o avg
BY AT & WTH Fa T FT A g 1 A
¥ wgr sgw § fv W A= agmar @
S & gt feedt ¥ wom Z, & avaar g
fo forg sgaw ¥ & we wa @ g ?
AT T O AN gEST AF AT §,
el A ¥ §, AR A AW E,
§F HACT A 3, 98 I TOAT HAT AT
= g afa dwTaa dafsTuw smaw
g 2 & gy afgga q&r 8, oW
g oAd o e & 1 I A o§E ¥ A
WO a¢ & fr g A § e N
¥ & faeam &1 s w7 faam o
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AR F5d & 66 ovar 7 g3 Ty ax dar
T E, 3| oA @ g MY g fw
FT g 1 ST g q9 4T gw
T ERT T gL HT ! O quen a8y
a5 97 ad% ¥ A9 o= agum
JETT & 3 AT g2 A § 4T q%g
¥ T A4 g A ary r af g T
g ST a1 ST ST WY ger a9l g,
fa a® ¥ 9 < 9 [ W%
FIT °uT & A1e7 o mar § 1wt
YT WA a7 4T M T 1 I/
FIST 9 S FL Z6 AT ATAEY
FR IO ATA § fFoag dreT gw
FUW AR M | dATT qrdAT 98
wafa, wfasn saq & 77 939
arlT wAEfa & fe s § o gana)
9T § AT ST W 9T T 42 go g,
TN T @R d@daT € d@ HTl
% FT q& oTF § &7 {0 amr o
farzavde sy § 1 & wd gg frgeq
wem { fom 90% & er o, ¥
ag G It qAEeR KF TR FH
IFT g ANAAT FATG &7 9w |

3772

Mr. Chairman: Shri Hanuman-
thaiya,
16 hrs.
Shri Hanumanthziya (Bangalore

City): Mr. Chairman, during the last
two days. . ...

STo TR WAWET Wifgai : awiafy
wEeT, § A gewaw 1% 1 ag W
N T

Mr. Chairman: I am glad that he
did not take more time for it.

Shri Hanumanthaiya: During the
last two dayvs, I have had the pri-
vilege of listening to the spokesmen
of the Swatantra Party, the Com-
munist Party, the Socialist Party and
Przja Socialist Party.
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Shrimati Vimala Devi: Nobody
from the Congress Party?

Siyri Hanumanthaiya: It is taken

for granted.

The proposition placed befere the
House by my hon. friend, the Minis-
ter in charge of Planning is the Mid-
term Appraisal of the Third Plan.
In his speech he hasg requested the
House in all earnesiness to make con-
crete and constructive  suggestions.
The pattern of speeches that have
been made by the party spokesmen
has all the time been the same. As
soon as they get up, the train of
ideas runs along the sel railway lines;
it goes either to Moscow or 1o
Washington or it reaches nowhere.
‘There is no mid-term staticn at all
for them.

Mr. Chairman: That is the hol

line.

Shri Hanumanthaiya: A  brilliant
speech was made by a member of the
Communist Party. I must own it. I
wish he had directed his energy to-
wards making some suggestions. We
in the Congress Party are also the
champions of the underdog. We are
prepared to receive concrete ideas
and implement them. So far as the
Swatantra Party is concerned, it tock
a line of its own and went to the ex-
tend of saying that the Plan itself hus
to be scrapped. That is too extreme
a proposition to be ponsorod in this
House these days. The PSP is almost
like the Congress, We are {wo bodies
with one soul. They may make
suggestions in order to make us work
hard. 1 appreciate their point of view,
I have great respect for the leader of
the Socialist Party for his sincerity
and almost saintliness for he wants
to sce thal not only the cause of the
underdog is championed but alsp that
we begin to acclimatice ourselves to
the ways of his thinking and living.

16.03 hrs.
{Mr. DeruTy-SPEAKER in the Chair]

‘That is why he makes suggestions s0
often for reduction in the expenditure
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in the Prime Minister’s house go of-
ton. I understand the spirit that lies
behind his argument. But that can
happen only when, I humbly submit
to him, he becomes the Prime Minis-
icr. Then he can throw away the
carpets from the Prime Minister’s
house. He can reduce the furniture.
He could go out alone without any
security force which is now g para-
phernalia. In fact, having walched
for some years the talents and the
great mental astuteness of Dr. Lohia
I very much wish his abilit'es had
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been harnessed for governmental
work. Afier all, we are living in a
democracy. We are not just in the

stage as in the British days of fling-
ing arguments at the Government all
the time. The time has come and a
const’tutional set up has been estab-
lished wherein, if we have ihe back-
ing of the pcople we can implement
our ideas. This is the stage of imple-
mentation, not the stage of attacking
or abusing each other. From that
point of view, I am very glad that
the lecader of the P.S.P. Party, Shri
Asoka Mchta, has accepted cffice in
the Planning Commission. I wel-
come it. He has been a man of the
people for a very long time. He has
worked for the people and he under-
stands the psychology of the pcople.
I am very glad that he has accepled
office in the Planning Commission.

In the short time at my disposal, 1
do not want to enter into generalities.
I will make only two concrete pro-
posais—one a major one and anoher
a minor one—and I hope I will have
the time for it. 1 will take the minor
one first. The Mid-term Appraisal of
the Third Plan is good in itself, The
Government has come before the
House truthfully place the picture of
the progresg in the implementation of
the Thirgq Plan. The sovereignty of
Parliament is thercby acknowledged
in a telling manner and they have
given us an opportunity to make sug-
gestions. These debates take place, off
and on, may be once or twice a year.
These debates about appraisa] do not
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give Parliament enough opportumity,
cnough knowledge to scrutinise the
activities of the Planning Commission
and the Cabinet in this behalf. 1
would, therefore, suggest the sciting
up of a conirol room, or a control
board in the precincts of the Pariia-
ment.

Some years ago J had gone to Lon-
don. At that time they had just
nationalised the railways. I gaw there
in every raliway station automatic
gramophones being put up which went
o continuously giving facts and
figureg about the railway administra-
tion and how the railways have to be
used ang how public undertak’ngs
have lo be treated and how they
have to be made a success.

In the same way, I would suggest
thai in the precincts of Parliament a
room must be sct apart where there
should be continuous display as to how
fur the different Ministries have pro-
gressed in their plan implementation;
what is the target—the target must
be written at tlie top—in how many
days or how many monthg what pro-
gress has been achieved gte. Week by
week and month by month the pro-
gresg made should be correctly re-
corded. If that is gome, Members of
Parl’ament may be always seeing the
performance of each Ministry, each
department, cach undertaking of the
public sector of our Planning, how
they have implemented the Plan, how
far they have succeeded in achieving
the targets, both physical as well as
financial, and the difficulties faced by
them and how much time they will
1ake to achieve the targets. It should
be done in a picturesque manner, may
be with the ass'stance of electrical
devices like the one we have for auto-
matic voting. There should be graphs
and other visual aids. We should have
a room set gpart within the Par'ia-
ment Houze, may be in the corridor
where we have paintings of wur past
glory, may be somewhere else, which
will be a sort of contro] room to look
at and understand and gppreciate the
correct position regarding the imple-
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mentation of the Plan, I belicve that
much more than that of the Govern-
ment it is the work of the Parliament
Secretariat. It is the Parliament that
exercises its own way  sovereignly
over the working of Govern-
ment. This establishment comes un-
der jts jurisdiction and power of Par-
liament. I would urge you, Mr. De-
puty-Speaker and through you, the
Speaker, to move Government for the
establishment of such a control room
in the precincts of the Parliament
House.

My second proposition is about the
working of the Planning Commissicn,
viz-a-vis the Cabinet and wvis-q-vis the
State Govemaments. I have had some
experience. Near Bangalore, aboul five
miles from Bangalore, 3 national
highway passes through a tank. It
is bunded up in the middle of the
tank, and in the middle of the bund,
there is a smal] bridge. It may cost
about Rs. 15,000 or Rs. 20,000. When
1 was in office;, somehow, the bridge
was washed away during the floods.
Since the national highway comes un-
der the jurisdiction of the Ceniral
Government the Mysore Government
could not at once reconstruct the
bridge. We had to write to the Gov-
emment of India. I do not know
whether the Government of ndia con-
sulteq the Planning Commission. I
am not going into that. But even
afler I hag resigned, for three ycars
the bridge was not reconstructed. Cor-
respondence went on  between the
State Government and the Central
Government about the design and the
cost of the bridge which at best weuld
not have exceedeq about Rs. 20.000.
One day, Shri S, K. Patil] who was
then in charge of the Transport De-
partment came to Bangalore I could
not contain myself even thcugh I was
not in office. I took h‘m to the spot
and showed the bridge to him and
saiq ‘This is the way the Government
of Indiaz works ang the p'anning
machinery functions”. He went back
and probﬁblv moved in the matter.
The bridgse was con=tructeq there-
after. For the last three years, all
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the vehicies piying on this national
hignway had to be diverted through
Wateiield thus covering a distance of
about iitteen miles. The amount of
expenditure on petrol, which was in-
currey by Government and private
vehicles for three years would have
been probably ten to fifteen times the
expenditure that was required for the
bridge. I have given this illustration
just to show how nalional wasie takes
place. It is this way that the machi-
nery of the State Government, the
machinery of the Central Govermment
and ihe machinery of the Planning
Commission work. If you pring threc
authorities simultaneously intp exis-
tence, it cannot be otherwise. It is
not the fault of any particular person.
If you have too many officers or per-
sons in an office, naturally since an
officer takes some salary, he wants to
do some work. Therefore he wants
to look into whatever the other officer
does, and by way of showing that he
i3 a very efficient man, he wants to
put some note on what the other
officer has wr’tten. The other officer
above him also wants to do the same
thing. In this kind of travelling of
files from table to table, delay is in-
evitable.

The cost of the administration is
threefold as it were. I am not sug-
gesting the abolition of all th's mac-
hinery. I shall make my suggestions
in consonance with the constitutional
provisions,

Next, what is the composition of the
Planning Commission? Some of the
people who have retired from regular
government service are taken there,
or some Members of Parliament are
taken there. So far as the staff is
concerned, to my knowledge, many.of
th» people who retire from service
in the State or in the Central Govern-
ment are re-employed. In my days, I
wanted to sack one of the superin-
tending engineerg for corruption and
I found after some months that he has
been appointed as a high officer in
the Planning Commission. As a wise
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man, I was afraid that my plan

might wot be implemented to the ex-
tent I wanteg it I atiacked the Plan-
ning Commission, and so, 1 had to
keep quite. This file is still in the
oflices of the Mysore Secretariat. This
kind of favouritism is there; 1 do not
say that it ig there in al] cases; it
may be there in some cases. But the
staff oi the Plamning Commission is
twice-distilled materia) that is made
available by the regular Departments
either in the Centre or in the States.
Why should this be s0? On the other
hand, why should it not be as I would
suggest? Suppose it is a question of
irrigation. Why shoulq not the Chief
Engineers of all the States put toge-
ther comst'tute one board of irriga-
tion? Of course, there ig the argu-
ment that the State Chief Engineers
go on inflating the demand of their
respective States. That is true. When
you do not give responsibility, irres-
ponsibility has ity way. When you
make them responsible for spending a
particular amount, they will sce to it
that it is equitably distributed among
the States ang every consideration
that ought to be taken note of is
taken note of. It is the prevailing
irresponsible position in which these
officers amq Ministers are placed in
the Centre and in the States, that
make: them feel that ‘The more we
demand from the Cenire, the more
patriotic we chall look in our respec-
tive States’. This is a very unhealthy
psychology.

Therefore, I suggest that the Plan-
ning Comm’ssion must consist of
senior members of the Cabinet. Let
the numboer be about nine. I do not
mind. It may be a liltle less or more.
Let the Prime Minister continue.
Yesterday, a {riend of mine who is in
the Planning Commission made fun
of me by saying ‘Are you after me?
Do you want me to go home?’ I said
‘Far from :t’. Many of them are very
wise people and very experienced
people. Let them be advisers to the
Planning Commission but not be
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members of the Planning Commission
themselves,

The constitution of the Planning
Commission as it is, as a super-Cabi-
tiet or as g pam]l(,l Cabinet js the
bune of the s'tuation. So far as we
Members of Parliament are concern-
ed, we cannot fix responsibility.  If
we ask the Cabinet memboers, they
wii] say that the Planning Commis-
sion came i the way. If we ask the
Planning Commission members, they
will say that these Ministers are no!
%o cflicient and ask ‘What are we to
do?

I shall give you an example which
is within the knowledge of the Plan-
ning Commission as well ae the con-
cerned Cabinet  Minister. Once, it
so happened that Re. 50 crores were
allotteq for the purpose of purchasing
shipping to the extent of about 1 mil-
licn tons. After a few months  the
prices went down. Thercfore, the
Min’slry propesed to the Planning
Commission that since the prices had
gone down they might be allowed to
purchase 1.5 million tons of shipping.
The great argument from the Plan-
ning Commiszion was ‘No, no, we can-
not aliow it because that would be
exceeding the target’. The Ministry
said  ‘No, the money ig the same,
mamely Rs. 50 crores, bui the prices
have gone down, and, therefore, we
could purchase 1.5 million tons of
shlppmg, physical target goes up, but
wol in terms of money already pro-
vided”. Then, they sanctioned after
some threq months. This is the kind
of absurd‘ty to which the implementa-
tion will be reduced by this kind of
parallel agencies.

Ags regards the staff in the Planning
Commission, I am told that apart
from the members of the commission,
tha number of officers employed is
229. The number of ministeria) staff
is 576. The number of class IV em-
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ployees, clerks ang others is 246. This
was the position jn 1960-61.

The Minister of Railways (Shri
Dasappa): Class TV staff are not
clerks.

Sihri Hanumanthaiya. 1 was refer-
ring to aitenders, etc. This was the
position in 1960-61. I could get only
these  figurey from the papers sup-
plieg to me. Now, the number must
have increased, and the annual ¢xpen-
difure of the commission has now
reached the figure of gbout Rs. 3
crores,

Shri B. R. Bhagat: No, no. We have
given th's information and it includes
both the committees on plan projects
and the programme eva'uation organ_i.
sation. This figure of Rs. 1 crore s
the overall budget., The Planning
Commission itself accounts for about
Rs. 58 lakhs only; and {he other two,
namely the programme cvaluation or-
ganisation and the committee on plan
projects account for the rest.

Shri Ranga (Chitteor): One crore

is big enough.

Shri Hanwsanthaiya: 1 wish very
much that my young frienq had the
grasp of things.

1 am spceaking about the structure
of the Planning Commission, not
about the members of the Commission
only. In the olg days during the
time of the Maharaja, I used to ask,
why should a civil list of Rs. 45 lakhs
be given to the Maharaja? The argu-
ment advanced against me was that
the Maharaja took only two meals
costing Rs. 3 or Rs. 4 He woul'd
spend only about Rs, 10 a day. This
is the king of specious argument put
forward. If there is supervisory staft,
appraisal staff and sp manv other
staff, are they not part of the Planning
Commission? Wiry should they not
al] be part and parcel of a Ministry
itself? The executive authority 1is
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vested in the Government, The Min-
isterg of the Cabinet must not only
be able to think but implement and
supervise. That is the function given
to them under the Constitution. Here
is a set up where they plead inability
in the matter of supervision, delay n
the matter of exccution and want of
power if it is a qucstion of asking
them how far they have implemented
the Plan. The whole structure of
the Planning Commission and the
Cabinet must be so integrated as to
be one harmonioug whole charged
with the work of conceiving the plan,
drawing up the plan, exccuting the
plan ang supervising it. The present
multiplicity of organisations is the
bane of the hour. It is the main de-
fect of the Government. It is not a
question of patronage to a few. The
protection of the people as a whole
from want is the policy of thic House
and it must be implemented in all
seriousness.

As though fate would have it, even
the Planning representative in this
House has been reduced in status. I
very much wish Shri Nanda. who has
been responsible for Planning for all
these years was here to listen and see
how well his chi'd is fairing. Te has
left it in the lap of my innocent
friend, Shri Bali Ram Bhagat. The
Prime Minister has been saying that
economic progress must have the first
priority. That shows that his mind is
much more immersed in economic
progress than even in the recovery of
our lerritories from the Chinese. To
some extent, I agree with him. If
this occupies that high priority in our
mental malke-up, here must be a re-
presentative of the Planning Commis-
sion in this House ncxt only to the
Prime Minister, Otherwise, the seri-
ousness with which we have to dis-
cuss will not be there. The country
will not take it so seriously. You see
the effect of it. The discussion is
desultory. It is not charged with that
amount of seriousness which the
Prime Minister wants to impart into
it.
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Ons more suggesiion before I con-
clude. If there is any Ministry of
the Government of India that ought
to be immediately looked into, it is
the Community Development Minis-
try.

Shri Hari Vishnu Kasmain (Hosh-
angabad): It should be sacked,

Shri Hanumanthaiya: At its incep-
tion, I hag scveral arguments with
the Prime Minister. There is  some
correspondence between him ang me.

Shrjp Hori Vishno  Eamaéh; You
were Chief Minister of Mysorc then.

Shri [spumaantkaiya:  Yes I will
give one ¢xample; only examples can
bring the point home, not so much
theorciical argumenis. The other day
during the budget discussion  they
gave us a roport on their perform-
ance. They mentioned exactly how
much chemical feriiliser hag been
distributed in India. At the same
iim», they gave the figure of the
number of compost Ppits dug—they
were in thousands, I asked the con-
cerned Minisicr in my speech  how
much compost was produced in those
pits, and distributed. He said, ‘we
do not maintain figures’. This is the
kind of show going on mosily in these
community projects.

I like the idea. But it must be
pruncq and properly adju:teq to the
needg of the country. Now commu-
nity project means—what is the num-
ber of seminars held, what is the
length of specches pcople there have
made, what is the number of plati-
tudes paid? This is the sum and sub-
stance of the community projects ad-
ministration.

My hon, friend, Dr, Rao of the Irri-
gation Ministry......

Shrimati Lakshmikanthamma
(Khammam): I want to correct the
jgnorance of my hon. Member., -—
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Shri Hanumanthaiya: On a point
of correction. She said ‘my hon.

Member’. I do not belong to her.

Mr. Deputy-Speaker; Dr. Aney.

Shri IEauwnanthaiya: One

point.

last

In this Housz nearly half a century
ago, the Finance Membor—as he was
called then—uttered a famous phrase,
‘The budget of Government of India
is a gumble with tha. monsoon'.
Though Brilish imperialism has gone
and we have given up the capitalist
system ang transferred ourselves to
the socialist system, that argument is
held so fast by the Government today
that I pity them.

Shri Hari Vishnu EKamath: What
shout Dr. Rao? You were mention-
ing his name.

Shri Hapumanthaiya: This ‘mon-
soon’ idea was very canveniently
adopled by the British. But ag you
know, India is surh a vast counlry
that if there is scarcity in one area, it
is not as though it spreads throughout
the country. Conditions are so differ-
ent in different areas. In any given
year, we can have what is called the
average crop or rainfall in the total
calculation. Sccondly, in the last
twelve years, we have construcled so
many dams, rescrvoirs, small ang big,
minor and major irrigation works and
at the end of it .

Shri Hari Vishnu Kamath: Damn
it all.

Shri Hanumanthaiya: .. . .if you plead
that you still have not been able to
get over the disadvantages ang vaga-
ries of the monsoon, we are still in
the stage of outmodeq thinking as the
Prime Minister often says.

Dr. M. S. Aney (Nagpur): I thank
you for the time vou have given me,
The appraisal half-way through the
third Plan is a disappointment. 13
years of planning should have secur-
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ed the economy against the kind of
misfortune that seems to have overe
taken it. Perhaps the poorest back-
warq community in the world, the
people of our country are paying as
taxcg 10 per cent of their national in-
come, whereas ten ycars ago, iaxcs
amounted only to 6 per cent. Now,
taxes totalling Rs. 1900 crores will be
collected by the end of the Thirg FPlan
period, the amount being Rs. 800
crores more than the target fixed by
the planners themselves. The puo-
ple’s readiness 1o bear such heavy
burden has impressed  some foreign
counirieg favourably.

Perturbing as the position is in re-
gard to the economic development of
the country, its immediate effect on
the daily life of the people has been
sharply felt in the persistent rise in
prices which, the Plunning Commis-
siop recerds, have gone up by more
than 8 per eent since thp boginning
of the thirq year of the Third Plan
in April last. Significant increase in
aggregnte investment on the one hand
and failure of production to keep pace
with investment on the other com-
bined with profiteering anq black-
marketing have brought aboul this
situation. Measures so far taken to
reguiate prices have been practically
ineffective and in the Commission’s
view further action may become
necessary to arrest this trend. What
ever iuis action might be, the problem
can hardiy be tackled at the root if
the rate of investments continues {o
progressively outpass that of produc-
tion. The disclosure mads by  th:
mid-term appraisal-—and this wag the
carlier finding of scveral non-official
and semi-official bodies too-—under-
lines the urgency of streamlining the
administrative machinery for exccut-
ing the plan projects and of land re-
forms in the agricultura] scctor along
with the effective measures for con-
trolling prices and reducing dispari-
ties of wealth anq  income among
different sections of the community.

The question is who is to be blamed
for the flop represented by the fall in



3785 Motion re:

[Shri M, S, Aney]

ithe annual rate of increase in the
national income. In the Third Plan
the Appraisal Report admits “saving
ag the first phase of a periog of in-
tensive developmeny leading towards
a sclf-reliant ang self generating
econommy.”  This intensive develop-
ment, instead of yielding a 5 per cent
annual increase in national income
has actually resulteq in an increase
of 2:5 per cent. The shorifall in na-
tionzi production is  mostly due to
disheartening  performance in agri-
culture. The Plan began auspicious-
ly enough  agricultural production
was higher than in the previous years,
but if the produclion of 1962-63 is
taken into account, it is scen that
foodgrains production declined by 22
million tons. Thus, we have to be
prepared for a total shortfall of 3 to
S million tons by the end of the Plan.
Agriculture is the chiefl occupation of
the majority of our people ang failurc
there means a Jack of national inter-
est in the Plan. Agaiast the back-
ground of this widespreaq indiffer-
ence advances that may have been
made in other sectors of the economy
will lose much of their significance.

Two main reasons are given for the
shortfall in irrigation potential. The
first, the assessment of targets for the
Thirq Plan ig founq to be unduly
high The second, the completion of
certain projects has been delayed be-
cause the costs have gone up. In few
cases, shortfalls are traced to inade-
quate forcign exchange resourceg and
shortage of cement, stee] anq other
material. Even if creation and utili-
zation of irrigation potential are tully
achieveq there would stil] remain a
number of complementary tasks to be

carried out before agricultural pro-
duction beging to increase. These
complementary measures are—the

setting up of experimental and de-
monstration farms. soil surveys for
determining cropping patterns, ad-
‘vance planning for supply of improv-
ed seeds and fertilizers and so on.
“This calls for close cooperation bet-
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ween Irrigation and Agriculture De-
partments. "

Another sector that has laggeq be-
hind is the private sector ip indus-
try. The Third Plan was based on a
targeiteq 11 per cent annual increase
in indusirial production. In 1962-63
the increase was conly 8 per cent in
spite of very good performance by
industries in the public secctor.

The failure of the adminisirative
machinery {o cope with the new task
is by no means a complele surprise.
The Planning Commission had  fore-
secen the danger “as large burdens
are thrown on the administrative
structure”, it had warned three years
ago: “it grows in size, as its size in-
creascs it becomes slower in function-
ing. Delays occur ang affect opera-
tiong al every stuge and the expected
oulputs are further deferred.” This
is precisely what has happenced during
the last 24 years. Some action hag
been taken to improve the general
procedures followeg by the executive
agencies but nowhere have the chang-
es been adequate to the needs. There
is urgent need to reform the adminis-
iration of public entcrprises some of
which have not becen able either to
keep to the time schedules nor the
cost estimatles, nor achieve the expeci-
eq returns. There has been no or-
ganised effort so far to work out new
performance standards  or introduce
new incentives what is worse  the
responsibility within every executive
agency is still far teo diffused, with
the result that it is often difficult to
assign the blame t{o anyone when
something goes wrong. The extent {o
which lack of proper coordination
leads to distortion of the Plan can
be judged from the manner in which
certain States have departed from the
agreed allocations under the Plan and
used funds earmarked for one pur-
pose for an altogether different pur-
pose. To refuse to conform to na-
tional and State priorities is to male
nonsense of planning.



Motion re:

3787
}

A writer in the latest number of
the British Political Quarterly con-
cedes that India has not done g bad
job in sctting up her Planning Com-
mission. The men, he says, are able,
the organisation is adequate, the pro-
cedarcs are intelligently  devised.
Why then, have the plans since 1956
‘been so profusedly running to crisis?
One reason, according to him, is that
the Commission andg the Government
have consistently based their plans on
excess expectations of the possibility
of changing attitudes ang influencing
motives and have not thought deeply
enough about ways and means of mo-
bilizing existing attitudes angq motives
for the cause of economic growth.
For instance, the main result of the
abolition of the zamindaris and jagir-
daris of the expansion of services to
the agriculturists is the creation of a
rural petit bourgeoisic. This is ne
par{ of the Plan but the Commission
and the Government have neverthe-
less to treat it as one of the most
important developments for the sub-
stantia] peasant is becoming the poli-
tica] power in the land. Second
source in realism is  what he calls
over-planning, i.e., too ambitious tar-
gets to which Planning Commission
has itself referred in connection with
the irrigation potential. These criti-
cigms are familiar enough but they
nevertheless deserve careful study.

Before I conclude I desire to invite
the attention of the hon, Members to
one or two quotations from the sum-
mary of the Third Plan, page 26, para
10. This lays down that over the
‘Third Plan period, national income
choulg go up at least by about thirty
per cent if not 34 per cent {from about
Rs. 14500 crores at 1960-61 prices at
the end of the Second Plan to about
19000 croreg at the enq of the Third
Plan, On the basis of the present
estimates of the population per capita
income shoulq rise from Rs. 330 crores
o Rs, 385 crores at the end of the
Thirg Plan. Is thig condition likely
10 be fulfilleg in view of the present
report?

1693 (Ai) LSD—8.

AGRAHAYANA 18, 18385 (SAKA)

Report on Mid-
term Appraisal of
Third Five Ycar Plan

Then the summary of the Third
Plan chapter on review of imports
and exports, para 7, page 41 says
that considering the requirements on
account of repayment objections and
maintenance and development im-
ports, it is estimated thal by the end
of the Fourth Plan level of experts
would have to rise to about Rs. 1300-
1400 crores that is to at least twice
the present level. This in iiself is
one of the essential conditions for en-
suring that India’s economy becomes
self-reliant and self-sustaining by the
Fifth Plan. Sir, I do not want to en-
cumber my speech with more quota-
tions from the report. Thirg Plan of
which more than half the period has
already been over is like the  key-
stone in the arch of the five iive
year plans. If this key-stone be not
properly securely set, the entire arch
wil] not be strong and there is great
danger of the entire structure of the
five five year plans suddenly collaps-
ing. That is a great responsibilily.
The fate of the fulure economic pcsi-
tion and industrial situation is in the
hands of those who have started this
planning with the best of intentions
more than 13 years before. It is for
them to cooly reflect over the impli-
cations of the Third Plan report and
take courage in their hands to make
even radical changes in the Plang as
well as the composition of the Plan-
ning Commission itsclf if necessary
and save the country from the econo-
mic catastrophe. I hope, Sir, wise
counsels will prevail and nation’s pro-
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gress towards prosperity, peace and
happiness will be secured,
At wIEAT QIE (F1AT) e
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AT W I FAA (AW AT HGFY
FT BT FY FAE AN FET TEAT 2, THT
¥y ¥ A% gmw ST zEw fawm
T FE 9 W OE T oS S
fagm =t § | AfFa R Fw 37 3w
F 99 & 78w e e F gw av
ag % & f& I g A aend gl
st 2, for =g a7 Samt & sam
A FT gamar g1, S g A7 g
g% 9w Y 2, THE WY TwAT AT
g mfaw g § cowr mwer
g | afF sevg ww o Az
[T gEI AT F AT FATT WU
e a0F § a9 T TAAT gET 2 AT
F AT =AAT T ad=Er Tw g, faay
TAAT &Y | o ANEAT HFT FT TF
ATHAT H9 3%ET E A7 AT T ZE g
I TEW ¥ R o s gy
TR feest #1719 &7 FI9 A AdEr
sy fear W sy w1 zerw
T 1 a7 g fawr, 72 @ = S5
fafem & 1 foaw o7 "meae™ 4
fqa == oasit ® T fAar gom g,
ITRT FET AR T gFeT fEAr
=g T gw At w1 A g b

fomm melt & oA fSw &0 wush

Rt i I A i e et
"ot wg 2w Ay Aw T =T wmAT g
fr  3EF AR 7 FET W7 8, FAT SERT
o w0 S 2, R avE § A e
wigar &, q1 wwar w1 fawy srar
2 1 & zfas 39 w977 ¥ A7 79 g
@Y SEAT  F | WYET WA IAEy
g dw wifaw § dW 9 AR e
F1E ATefHAT 7 I F1GAT & | ITH
qIT T ZH A A § | AR 75 a8
@ amy fF IT AT mreRAr &1 9T
g1 @ ST gw T ed & WY 9 9
R "wwar 2 1§ w1 o9t S AfE
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GEIERE L I

)

wfa § T T E

g1, T9aT

16.43 hrs,

[Mi&. DEPUTY-SPEAKER in the Chair}

st W waw e (ATVET)
st feo &

SR IE E IR It Gol
=Y 7 G e AT 99 7

TEAR WEEY o FY A W7 G 7
TAET B T & 0 w37 8 9 gy
TSTSE A0 F O

=Y TIw @A wE" oAl AT
21 3 | Tegia e faa § o g =
# for e & € fa £ 1 afy w1 ute
e TT AT A1 AT FET ST |

RO WERA WY IT AYE A
I

st Wiy 9IS H a0y A AvE

U A

Fead FEET ¢ Wl Al wed
& F T AT AT 7T T I VG E

=Y womATy @i 0§ O9g &% W
ar tw gfem ¥ =13 &1 o @19 o
T, IO 7 Fo WA A o
AT, &€ of1 mrr w1 fa=re a4t T 8y,
oI WE, el o s | &
uF I FEAT g e o s gaT 3|
gffar & qa7 g & =W e W g
AT, 3% uF fzA wvAr § Aw &g
Fifeal & vear g1 A wrgEAr A9F F wgar
g1, 91 IWH T FIE FTZT 9T AR
g1, AEEA F §9 GG G OAIT AR]
AEF IV q9 IIAT IATT &1 | IATT R
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7! far w28 g FRTE
EH A Y AT @ AT gATY A0 @t
fraar & A7 §w wd o s oA
FHHET AT T AT WY gw Agy
g mwar g fr gfr i @ aafy &
7 E ) wafad § wEwm sz g fa
foas o fagm 8w & & e S oy
HITHT AT FEA & W fo &7 &0 &
AR sww A7 gftr § Ty o § w4
T s T & Awfvw a7 ot sa
32 2 fra 3w d gy ow weevAfs,
201 & GUA FIE UF 04T AT 0 -
AW AT FT awAT g1 | gaAr g §
TH AR H TEAT J1ET £ wliaw gt |

T A A e & faa-
fair § wgar AewT § 1 W v Faw
A & AT TrewT =ATEAT § o st
Ffawa 73w & av & S R 41 g,
s fag & swan agr womE £, awr
FAH F | TH X B IFT T T Gl
a1 gare W vy 2, e i sw H
SR A E IEAE Lt ) o
great 5 frgr T w27 ) &0 F ww IhEr
fermg @1 g€ § ¥1s9 & ara uw Ay
TEA A | AT & HET T T qder
F1 St g /7 Fmw Ay W 9 wesr
g ar gwdr wy | pe ¥l 7 gf
g1, #fir g1, f77a &% vy amg
v§ | F wyear § @ wifaw ais o
wepAl cerfor  wfywT wRET & R
femarat #1 vg Fv TEr g Wie 39§ @y
W froew H wg gEwdy awm e
ag gar 3% Py &, ofidaasa wies
q I JoEE E &7 0§ AT g
q9 § TA9 Urqigiz & Ha9T 941 gt
FFa § A f6T o g 97 fuE
T T Sy g dr g frar smar @
fw faa? arvie frea g w3 4, 3 @
T g T F9 g T H FgAT TG

for foay ot o1 37 @rET F@AT g7 ar
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ITHRT AT FET AT AT IEE
qTEY T UF E ATET AT F@T
fE ST 2w § FT0 et & 1 g
W F FET FT AT agq TR §
AR & gwerat g fr forw g & wnfaw
W g AR W axg ¥ awd ay
qHEIT F1 EW qgT qId AR F A @
g § | TTE AT & qreg W
Tt ag gt Sy f& gt we-
ar wTew g g fE g gt dwTe
fam € #i farge wiger # g3 ey
a5 g¥d & A o gn A ag #R A
fr ofg a0 sov a=faat S F@ &40
2 | T 3@ gfted ¥ gw w T
T q g IEQ AT GALAT KT gA FL
I I AT AT TAES 4 A gH
gy &7 S F BN fF gAY T
nea dar #:¥ fei § afaw 3o st
F1EH T G g i crtenr §
AT T § ag @udY 2, 9 =aEr
g1 S & ar THY AT A qAEdT g9
TEE T R | UF HUST Fgred
2 5 9% & 97 & WA AT 5 g

HAT § | EHET HIS & 9% F AL
M FeAT =gy T 5 A F AgE
ST AT ETAT wIET | AT FgAr SAgar
¢ fo 2t & weed § gAY UF
fafesa ify g =fgw ® ow @@
s g =g wifs gae dw N
FaTr 9 W E

ST AT AT T ey § 7 o
g8 @ E1 g om wiwEia Ay
TR nERTEST 97 fAaT v §
afww =T wgd & AR & A &
ore T @ & T fF wrarEr g g
FT GFF & | AMHA WET F AN
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[t FroETT 9iE]

AT g7 ¥ WEL A A qF AL W
oy W owad F AT qf &1
oY | Tt 39 AORE qAEAT Tl ar
I R 3 ARE [ SHEdT g AT
AT | W S g WSl gl
qAET Al WA N1 9F AWA aF
FEHT QS HY G G | sqiAg
F =g g v gud fau w18 dfwad
TR AT TI W I G4 GHEAT F
AT A9 Safead &% |

x diw § FEfadr sdame &
IR W FEAT ITEATE | T I AR F
ol FIHTET S J F@ § sO9 § ggA
g | 5 7g faawr wmEw @ s
dl =Y gy qUTE AT Sar oF ;i
8993 T & WY Fed & 6 gH 7 R
I | FHfe SaaTHe e Ear fed
£\ afFq #§ qoar =g ¢ f o
FAT T GAT | I F AT Gl AT
IR ag § Far wifa g ¢ @dr
&1 §ITATC FEIH F1 UF G4 af T8 gt
gar § fF g e S gz a A
HAIT AT TAT At FIET g A1 (Fami
F1 afqara &1 @ gfaad 3 faad
IRT € qE |

-

F q9gAr g {7 ot 39T Fmmifer
BT I & I 7 fowaar Srzae agr |
ug %g 0 fF g9 T TR &
TEE @R, T @ R ik ag fEar
g fowr, @@ 19 T80 T90 gwar |
gw T|y ¥ fr WY qago—%q # Fw
FT IMET 9 R @ T AT AN AR
| FAfAEr ST AT F @Y AW I
3w W 9% AT o AT 94T & @Y
g | a1 Fefeer SaaTHe ¥ WY 98
AT TFH g5 & |

SEl % FpAakied  wifew v
are g, gwiv faOfaal 1 a3 ¥ 48
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ST, o ST d—gdanT & qwy {9
ag T @0 a1—F FEEEY Gdr F1
Aade § G Gdl W AN § ag
oy dar ot s B weand adt &
adrn ag frram f& R wd
SHYY T HAT )

it FgTE (J[]E) ¢ AW
ER

Y FEAT 9 M9 FH AW
s

wfes & g =vgar g f5 oo
& o wogad aaifes ST
g, T2l &1 &1 g+ o fram sarofeat
F1 | & wan g f5 e ¥ e
& gF g, afwT @ qum 997 ges]
g T T AR §, a8 oA wrtaw
g1 7 arefoat @k @ A7 A
| @ET S aaifer @dr &
X H g | AT IF QAT F 9w
2 a8 I A F Arer® T HAL
qg TEIA ITh AT FZIA A T | A
it § gz e dar < faar aar &
o 9T I THYT AT A AT |

g

ag T a9 g f& 57 v (e
T & AT ITE T BT BT THIF
g a9 IF qCER W SIS @gEar 7
2 gHAT AR W F AT IWH0 qAq
& AE1 fawa gar | geiae S e-
ez @t aga & g 1 K SrAA
Trear § f&  #wegfdY Sqemde faanr
 spmadfer @@t F owma § o
wifa &7 & | F97 98 g I fF
goAT wrATEfeat a7 wE § FAr @
31 ARy & fF A wied
gk g o R o3 ST # et
Fumfes gwEdT &, WK ST

© qg AT G g 9 AR o
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Fomafer AEEES a9 9 & AR
3 §ETER ag T | I ag d
SO 1 C O o S C A L T
FT 3 7 fazam g1 gaar € A fFam
ITH @ifwe g wwaT & | @E &L
smafeesd &7 a0 @ & AU Se-
g fewiceas w19 Fraw F37 =20fey |
el &7 ST I9% &Y ar @A &
s A wwar giaam & oA
I A g S o Awi
F A g1 fF F8 e agdr § |
S TET AT SO AT TUHT FET AN
9% N FX a9 &maded @dr g
I | AT W A FAA qg THA
#T &3 wu o faE T w7 8
Al & 50 FT F A TG AQRT,
aT g% 1 gIEaRAE g |

F ggd dw fega gefa
& AT H FEAT AT § | AW FE
Y I = S & Af Aol F fag
I TG T | ST F G A I qR
FT FTH 7O grT § o feran § qa & wifas
R a8 GOAA a9 & & ag a1 g
T &9 & | gafay a1 aegd
& fou wFmE aHET Y AT e
g | TR ASE & w9 IO gie
faar so fF F wow fag wee &
gaeq FT a1 g a@T #1 g@R
23 TET WAl § ST WEaE HKH!
I o TIAT T A 3 A AZL
& g (HQQ F7 goar Q| 99T |
ST G IER Ag THATH FEN agr
fF & g @ AT FAER W
qq q% g GHEAT g G g1 ARl |
Sq F TEIL qg TGl HA AT qTH
A O AT &1 dear 23T AT
I 9T & faer wraeer T ag @@ |

UF qI@ §  HEUEEEET & a1
H AR FZ AT AGATE | §T 980 7
st ST wifr AT A wfes wawar
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g GO A I9 TG W agh W
an & fau uF FMusenaEe e Al
forar s & aga & aaRi F1 grar
faadt o7 | @fea a8 I 1 o7
we gy fear o & mga ¥ A
TEIT T T a9 81 F {75 WE
¥ game g 7 fow g wramade
T N W &, SOl a<g § a6
& fau uF Bz FrEw fFAT S =iE,
ford st wigz wrreEE § F W 3
gar %, v W 3@ ] AR §g

CwT oY ¥ fowd a1 gedar faa

g5 | AR o ame fEEr Feer
& fag aefogi At S&w@ &1 a1 =
FARM &7 AT & GH AT ST Gl
& | THY IFTA FT THAET TG T A5
g9 & @Fdal & |

U @ A qg Y FEAT 9Ean g
f 97T T A Y § ST W @)
TRT H aUE W OqST E 1gW IS &
fe 30 & vt U A @@y § afe
IAT weW #AX fage & 9x afger
TAFH AET FIT | SHET FTT AT & 1
ST SR F7 ¥ HfaET W wE g
S o Gt T FErETe T g faniR S
g1 weAl ¥ S aF e o#y
et W Al gl A ] AT
T 37 577 guf=a faers a7 sgaear
T ST qF q% T 9T & AW Ay
=TT A Y ag qwdr @ S
IR 93T AT g #1 wEear € o
O T TRAT A T eeet A &
aftrT g gemTerE w9 § w e it
F & faer & 1 o7y 34 fa gEer Sy
IAM G T F IR e wgan
T AT W TR fEa wefaat @t
FT fAaT a7 | ZageTe SeEE 7 Lo AT
9R AT ACH! ATH FE & | Afge
AT WY FE G FUT TWT AT FT
@ SR T # § ST W
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|7 wra: arg aid]
gRfFai & &% fAq qor § | gEry
FaT g fF oA e e @y
STC T SATIT XM F FTH faer gahar
2 g5 ¥ I I e Ty 6w
gt F @M A 9% &fer gAww agy
g 1 afes o sax 93w #R) fage
¥ a2 ganr e oA &7 AWt w0
T faar o ov &frer g w3
T |

AT TATET AET SRl WIEHY A
IAW AN AFT AW & g {3y
AT 4 ATER AT 59 sEm & fan
g% agifr
SR T AFAT 5 ST ZEIL B A
FAv FHET F15 ATH ¢T SAW T F80
WIS ST AN ST CaeEnT e
£ z=¥7 S=gl a% & a9 39 A
{ ETET ST AT THET fadm w5 A
FFaT £ 1 gafwn g ogEe ¢ fE
Tmfawa ARl &1 A1 W GEgEE
F fau =rge & =0d, SfEw we S
T¥ gt aw g1 7 vl ofwy e
T T | REE g afvr & A w e
q oz gra ® oft wnr & ger o

A

o

17 hrs.

F g AT AT T TEAT AT
§ | 7y @ IFewdc St ¥ T F
TR AT AF wTED AT 2R & T
g uF gE W w91 @ faor § e
o9 SATR § A9T TTH BT & | AF Al
oar s & & =% & fau off oF Ta-
gy Fudr fazet a3 | fF e W
z FAAUNE s T FT S fwAT
H oq FY TEN AT ATATT ATEAT § (6
ST AT AAZFATIE TN AHTT A G
I & 4% WY 9 @ & e 78
w7 faar st fF 3 a0 9 g
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FAE AT Tg ASG FTH GO | IT F
fstedr g @ ot fear o i T &
faar & waim @l = 3y wEar
AT TY VA Y JT FAT E A 859 A H
q TR T GAE | TE a<g § T BT
35 S8 W faar | ww ¥ T
TF T AT q1 A8 579 9 | a9 A
TAAT BT FEAT F | h

17.01 hrs.

CALLING ATTENTICN TC MATTER
OF URGENT PUBLIC IMPOR-
TANCE—contd,

Lamnr CuArGE oN Tisbia COLLEGE
STUDENTS

Mr, Speaker: The discussion om
the Mid-term Appraisal of the Third
Five Year Plan will continue tomor-
row. Now, does the hon Home
Minister want to make nv supple-
mentary statement?

The Riinisier of llome Affairs (Shri
Nanda): Sir, you had directed that
the terms of reference of the Commis-
sion of Fnquiry may be placed be-
fore the House.

An hon. Member: He is not audible.

Shri Nanda: A questicn was asked
by hon. Members of the House as to
what the terms of reference are. i
have got before me the notification
and 1 shall inform hon. Members
what the terms of reference are. It
reads:

The Ceniral Government here-
by appoints a Commission of
Enquiry cosisting of ShriP. P. R.
Sawhny, District and Sessions
Judge at Delhi to enquire into and
report before the 1st of February
1964 . . .

Shri Hari Vishnu Kamath (Heshan-
gabad): What is the dave?

Shri Nanda: 1st of February 1964.
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|

Shri Ranga (Chittoor): not

‘have April?

Shri Nanda: “(a) the circumstances
relating to the removal of two
students of the Tibhia College, Delhi,
who were on hunger strike from the
Tibbia College premises to the Tihar
‘Central Jail Hospital on December 6,
1963;

(b) the subsequent evenls which
occurred in front of the Original Road
Police Station, Delhi, on Decembey 6,
1963, in the course of which some
students of the Tibbhia College and
some members of ihe Delhi Police
Force and others are reported to have
sustained injuries; and

Why

(c) the amount of force cmployved
by the police in relation to (a) and
(b) above and whether it was in ex-
cesg of the requirements of the situa-
tion™

‘That i< the notification.
st ey (Bame) o st e |
T ST ST A T AT g IW A
w77 {zw rwmmmq’r%aﬁ

=gl QT‘IT |

off wegr © T § ag &g o g fw
g S wdEE A SR TE
TGN T T FGA qIGT AT AL FAT
21w a1 g o & el e grema
nragra—aw« STer T St g
TS AT qE EFAA A ® g |

=?
e

@l aw g & f% 9 & Az v o
FIAAE ZO gf A TIAT & A A

forer 7 b 35 feenfaat @1 S
T AW T i wE A w1 Fiw
alt oT HIT AT F S w9 oE A
TG F gEEd ¥ ag Wi H | |
aTa ag & U ot ol @i Teame v
T A WEE ¥ SATET o1, qWE &%
#q@ i & W8

Shri . R. Patel (Patan): What
about the lathi charge in the Tibbia
College?

AGRAHAYANA 18,

{

1885 (SAKA) Aitention to

Matter of Urgent
Public I'mportance

At AN qg A ATH BT TR
for fFr & 1 afew gfem it &
agHt &1 o1 fafewr wfest & drer
ST ar fax 7@ 2
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WS WERT A AT A A
Sl & 1
= o Hro gl (FTYR)

w1 AEET & AT THAT AT § % wdy
ERT TR IR ST Fq a9 a2 gafan
T T E F AT IS w7 @y A
F &% A1 AT gU & . . (STeww)

TEQ WEEA | AH ARAE § fF
TH T G 99 AN qred o g1 &
wEm {6 S gar FT oA qeE
EAIT § S & 799 I A Z
fwegisr Y e £ £ 99 g Y 1 11
T AT ST

T |o Ao FAS : Y AT AV
ALHN & & TH & 4% g7 & 39 T A
nEaTE B W & 1 afEr v a’a‘
AT & faw fagr wm gt 3@ 9
ST FT T Toerg (aar w or {3 A
ug uHl gy 4t {5 froaws
ETATH AT 9 T A7 | H WA HAL
¥ ug gedr =ear g fF ag o= ar
IAHT SO AlT I A AT T AT
ot fordy v og afcfeafq semgiow &
&y # feeslt qefafaweam geor fafamet
o7 uEe fafaeedr mfew & 3@
faeelt wrgw @ forim & sifw s A

g b‘\‘
ay G‘h

HeqeT WEIRH : Uo H I NT S
i avmmeEras frafar 7 & fogaer
A% & w22w F av § ¢ | qg /L
@ ETAT 9§ qg T I Qo FAv
T &
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st ®o Wlo aAsl : ¥ W ¥
oo FEM T g g3AT qEE L T F
g gIAT A arF di | /e gE
IR WE ¥ fau geaew | HqF
Ig 97 faw 99 SRiA a8 Jd A
& & | gafan Jq & gam A
7g & fF wgar &Y St gt 2 9w &
fx avig & ggara gz o @@ 99 &
A S & F g geq tafeed o
&9 fafaeedr Frgardr Fr ¢

=it At 0 & 5 Fwar g i 9@ ag
39 FAFEEL FT AT g 92 al UF
g qART § S AT | A AT
JITA & I & a¢ { & 7 9g &¥ aaqan
faar o1 fF aewi 41 St faad o,
HT AR FHATE i 7 F AL A AT
& W & A F {6 F, 99 F qdse
AR W3 AWgg g7 faq F aEEE
T 9T & HIT A1 T fFam S |
§ ag 9% fa steg & stex fFar s

Shri Daji (Indore): 1is the Govern-
ment aware that apart from these
three incidents covered by the terms
of reference, there have been allega-
tions by responsible people that the
students who were arresteg and de-
tained in the police station were
beaten up inside the police station, re-
sulting even ip fractures ang no term
of reference would be adequate
enough to cover this particular fact?
What does the Government propose
to do about this aliegation made by
responsible people?

Shri Nanda: I think part (b) covers
the “subsequent cvents’”.

Mr. Speaker: Shri Daji was saying
that some students were beaten inside
the police station by the police.

Shri Daji: Yes, later on.

Mr. Speaker: He wants to know
whether something would be done to
make ap enquiry about those incidents
also.

DECEMBER 9, 1963 Attention to Matter of 3802

Urgent Public Importance

Shri Nanda:
mentioned,
lookeq into.

If the aliegations are
certainly they will be

Shri Daji: What aboul the terms
of reference? My respectful submis-
sion ig that the statement by the Home
Minister will not enlitle the Commis-
sion of Enquiry to go beyond the
terms of reference. It cannot go be-
yond ihe three terms mentioned in
the notification,

The Minister of Law (Shri A K.
Sen): My submission is that the term
“amount of force cmployed by the
police in relation to (a) and (b)
above” has a wider import. Ii means
“in relation to the subsequent inci-
dents which occurri:d”’. Ag you all
know, the term “in relation” has 2
wider meaning,

Shri Jashvant Mehta
Shrimat, Vimla Devi.

Mr. Speaker:
is not present.

Shrimati Vimla Devi (Eluru): How
many girls ang boys were injured?
Is it a fact that the girls were beaten
up by the police? If so, may I krow
why men police and not wemen police
were used to deal with the situation?

Shri Nanda: So far as ihe injuries
are concerned, I have before me &
report from the Medical Superinten-
dent of the Irwin Hospital. It was
arranged at my instance that the best
doctor should go there, see what had
happened, what the injuries were and
give such help as might be neecded.
This was done by doctors. ... (Inter-

ruptions). As far as injuries  are
concerned. . . .

An hon. Member: That was not
the question.

Shri Nanda: I am giving fuller in-
formation. Because, the report con-
tains all the facts—and I am pre-
pared lo lay it on the Table of the
House—about the persons injured,
what were the injuries, the number of
girls injured etc.

Shrimati Vimla Devi: Sir, my ques-
tion was . . .
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Mr. Speaker: Order, order. Mr. Speaker: Qrder, order, Y
X . would not allow these interruptions

The first question is about the num- .. g

ber of persons injured. The second ﬁ:::be: n}:ias ag;tg' t;ﬂ:henqu:;ci.onho}?é
z:;‘elsthg:it?:; tl;rll:‘dywe;gns"]il:ﬁf should allow others to put questions.

charged, of course, according to the
allegations and some injuries have
been received by them. Why were the
males in-charge of doing that also?
Why was not female police also
empiloyed there?

Shri Nanda: There were 50 students
admitted. Of them 11 were girls.

Mr. Speaker: Now the second part
of the question s whether female
constables were also there.

Shri Nanda: As far as I am aware,
it was not so,

Shri Shivaji Rae S. Deshmukh
(Parbhani): The only question I
wish to ask is whether Government
had the knowledge of this hunger
strike because of the students’ unrest
in Tibia College and whether the ques-
tion of ill-management ang also the
question of affiliation was pending at
least one year hbhefore this incident
that has taken place. What steps
Government took to see to it that a
situation which is reported today by
the Home Minister could mnot have
arisen,

Shri Nanda: Such situationg might
arise in spite of the best possible
efforts and steps that might be taken.
And I have hag discussions with the
students—I was with them Jfor 2}
hours—and the Mayor was there and
others were also there and I learnt
from them that they were considering
this matter, discussing this matter and
they were in correspondence with the
other authorities, with the University
and all that and they met the Vice
Chancellor, they met the Health
Minister and, theccfore, continuous
action was being taken on this,

Shri S. M. Banerjece: The Chief
Commissioner was never.... (Inter-
Tuptions).

it ware g (Foe) - WU g
T3 & f5 AT g WA "giaw agq
dred arr a%aad & agl FAemg-gf &
fam wr =7 fady gf afs=st a7t v
gy ¥ fau aw & @gw ?

ot ®=av : 7g faega oA 1@ 81
st o § J gy €, 9 g1 7 e fhey,
# =gt o, fafsag Frest #, wifeaes § )
TF TF goa-g=41 4 foar, @, ara @r
AT S ¥ T | 39 F 9" R
gz Y Afew F | 37 F T oy
3 et do7 AT 39 F a8 FAET TIK
Y, S {5 g & A1 % a| FF @
FAT FIAT AT | Tgr aF gfaw arat
NITE, T T T AR Gt § 7
et fa gufvweds e gfaw wr a9y
=T A AL 98 1o F27 96T 8 |

UL AERT ¢ TG WA F1 HY
Tifge f& F arwd F1 9gr @97 & 9 7R
foe wdbt &

Shri  Swell (Assam-Autonomous
District): The Home M:nister in mak-
ing the statement this morning ob-
viously did not refer to the many
things that were 2lleged to have
happened under the plea that these
would be subject matters of the in-
quiry. It would appear that the
police had gone berserk not only in
beating up women besides men, but
they also went and beat up....

Mr, Speaker:
to the question.

Shri Swell:

Ha should now come

..the pressman. Even
when the pressman wag identified,
they took him inside the police

station and beat him. May I know
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[Shri Swell]
if the inquiry would alsb be made into
‘this alleged beating of a pressman.

Shri Nanda: In the first place, I
-have been trying to avoid mentioning
‘incidents one gside or the other, I
have got the report from .the District
Magistrate and I have got before me
~the press-note issued in which some of
‘those things have been stated already.
Regarding the question of somebody
.else whio had been hurt or something
‘had been done to him, the terms of
veference cover that also.

Shri Warior (Trichur): May I know
“how many students are still in the
hospital—not  released—and  how
‘any persons were, prosecuted by the
‘police?

Shri Nanda: My latest information
is that most of the students are still
-there in the hospital.

Shrimati Jyotsna Chanda (Cachar):

May I know whether the girl students ’

who were injureg are still in the hos-
pital?

Shri Nanda: So far as girl students
are concerned even when I went
- there, about three of them were pre-
.sent, The test had already left.

Mr. Speaker: 3Shri Kapur Singh,

Mo TW WAL wfgm (wHeEr-

a1%): wEqq "R, HaAT TERT TE
. TAT-AATAT F W@ &
L e WREE AT T W Qs
Aty ogw aw A AT BT G |
g wEy & frogw § g e
- 1o T wAgT Afgar - F A of
oy wiEl ¥ @

O weaw wgtem - § A qwe ¥
Y g waT wE T Qg R T wer
.z‘mm%a

Shri  Kapur Singh (Ludhiana) 1

‘‘agk whether the’ ‘Government approve
“that the “police ‘may lathi charge by
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way of = minimum necessary = use of
force to control unarmed girl students
and, if not, whether the Govermment
pu'opose to take action sgainst those

ble, suspending them . forth-
Wxth pendmg inquiry? ’

Shri Nanda: I have explained it in
the morning. There is no question of
suspending any police .officer. It is
prejudging the situation. We need
thig police to protect the citizens. We
cannot demoralise them we must first
determine if there is anything wrong
with them.

Shri Kapur Singh: My first part of
the question has not been answered.

Mr. Speaker: The first part cannot
be answered unless thie report is re-
ceived whether the force used was
really excessive.... (Interruptions),.

glo TR AT wifgar : meae
wglad, ag qaq a T & fa gfew are
@y aaf w7 73 Mmoo F fewmw
#YE FTAAEY F3H F awTd 49 qgwg
IT WY WA W G

Shri Kapur Singh: My question
does not relate to the facts of the
situation. My question relates to the
administrative principle: Whether the
Government approve of this adminis-
trative principle that lathi-charge may
be made 10 control unarmed girl
students, ‘That has mnothing to do
with the inquiry.

Shri Nanda: We do not approve of
any lathi-charge anywhere unless it is
forced on the police or somebody.

Shri P, Venkatasubbaiah = (Adoni):
Since ‘this incident -has - happened -at
the Original Road Police Station when
the students attacked violently'on the
police staff, 1 would like  to know
lathi-charge inself-defence,  :and 'if
that- is 50, whether the modmal certifi-
cates could ‘be prodiiced showing- the
injuries ‘that' have ‘been receiveq by
both the students and the police.
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Mr. Speaker: Whether it is the
minimum force (1 not, that has to be
determined by that commission of in-
quiry.

Shri P. Venkatasubbaiah: I wanted
to know whether it hag been done in
self-defence,

Mr, Speaker: This is a direct point
of reference as to what amount of
force was wused. Wheiher it was
minimum or not, that, of course, can-
not be brought into at this moment.

Shri P. Venkatasubbajah: I would
like to know whether it has been done
in sclf-defence,  (Interruptions).

Mr. Speaker: Order, order. I can-

not work in this manner,

Shri Nambiar (Tiruchirapalli): He
1s assisting the Minister. The Minis-
ter can look after himse!f.

Kr. Speaker:
Member doing?

Shri D. €. Sharma (Gurdaspur):
The commission of inquiry has been
appointad so far as ths very very
unfortunaie incident is concerned.
May T know it anything is going to
be done to enquire into the grievances
of those siudenis wis-a-vis the Health

Ang what is the hon.

Ministry, vis-a-vis the Education
Ministry and so on?
Shri Nanda: I have answered it

fully.

Shri Indrajit Gupia (Calcutta-South
West): As far as I could understand
from these terms of 1'cference, they
may not cover any allegations into the
conduct of the jail avthorities because
there are serious allegations that after
some of the students were removed
to the jail hospital, after the lathi-
charge, they were left without medi-
cal treatment for several hours and
were without any  warm coverings
during the night. T only want to
know whether thes2 ferms of re-
ference, as frameq now, would cover
that. They cxtend to the policemen,
but they would not cover the action of
the jail authorities,

AGRAHAYANA 18, 1885 (SAKA)

Atltention to
! Matter of Urgent
) Public Importance
Mr, Speaker: It is very clear, It
would not extend to anything done by
the jail authorities.

3808

Shri Indrajit Gupia: I would like
to know why that should not be
brought within the purview of the in-

quiry.

Mr. Speaker: Now, the notification
is there and if he wants to put another
term of reference....

Ehri Indrajit Gupiz: Let us know
why it is excluded. There has been
an allegation made in the press.

This has never come
to our notice. On the other hand, my
information is that those hunger
strikers were very helpfui; they very
soon took milk and thercfore, the
question of that .. . (Inierruptions).

Shri Nanda:

Shri Indrajit Gupta: 7T am referring
to those who were injured.

Skri P. R. Patel: Within the pre-
miseg of the Tibbia College, how many
girl students and how  many boy
students were hauled vup and how
many received grievous hurts?

Shri Namnda: These are the details

about which I would net like {o com-
mit myself. I have got the informa-
tion about the total number.
But he iust now said
that he had the information. Now,
the question is, how many were
grievously hurt?

Mr. Speaker:

Shri P, R, Patel: I mean inside the

Tibbia College.

Mr. Speaker: The Tome Minister
has only got the reports of the doctors.
How can he say that this injury was
received within the precinets of th-.
Tibbia College and this was outside
the Tibbia College?

Shri P. R. Patel: Reference is re-
garding the force reccived before the
Police Station. You will see that
paragraph 2 savg nothing regarding
the hurt or the injuries received by
the boy students and the girl students
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[Shri P. R. Patel]}
within the premises of the Tibbia
college, Does it include that?

Shri Nanda: Yes, it does include.
And may I give the information about
the number of cases? In all, 50
students supposed to have been in-
jured were examined. Tlere was no
obvious evidence of any injury on the
person of 17 students  though they
complained of pain and tenderness in
various parts of their bodies. Some
32 students showed evidence of sim-
ple injuries in the way of contusions
an dabrasions. Only one student haa
grievous injury by way of fracture of
the left fore-arm.

ot a2 : fom w7z "z IE
3% qRT TA LI AT I FEAT
Era'arw:-rirfmrﬂ Sl
3q avg ¥ =i feur g1 7

g AEled : AF AN SAFATEd
T g

=R mfmdsa (a0dr) @ 4Eg W
qam ° fafqeey ama o T fF Q@
qgH W ETUA I TE T AL A
Fr graa =ora £ A ofers @ e
femy wam for ww D I FE W SOOAT
s | H StTawT St 2 e gfes-
F 0 &1 e ggatfast o e & fam
o AT = AT F 75w aar gfem q
F1$ i 27, F97 99 TIEAmA Ay °

weae WERA T TE AT 7 fA
sty fear S

ot IS ¢ °qF AW W0 QT QA
Farat &1 wara fear T g

qeqer WERY ¢ AT HT SO GHT
qaT g Ag w47 E1 AFAT & | WAIH

WG FAANAN TA BT IGAT |

Y A ¢ FE AR w gEEe
fa nam o FEY T s o
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weqe wgRa : (wadl gfem ng,
g TAGHAT & AT FAT A NG

Shri Nanda: The information with
me is that there were about 50 per-
sons.

=t awe : fafaar oS w71 oy
H A s Prar av 1 =z W Ay
HrETEEY gz fam &t a7¢ gawifar
aArsr 7 ‘T, :?M'r’mwr-vr T g, A
8 1T HA & W F aiaw
gatfaal A7 grad arE 41 | # [y
FEAT E oo 580 & AL & W27 & g
zzarfaal @1 g w avan fEdr a9
T ar fafawa 7 awncd afamfeat #y
ar gfe & ar fa dfeedz 7 ar g
#eT a1 qET 47 5 erew A g, o
gferer o ¥ gw@ 7 7 o & agi S a7
Ty T AqTAT g ) Oy v fharmd wEy
FIAE AT AR nzr sfaer dradrtadr g
for wra yferw agr o= A7 F1A T A 0T
T & AT agt 1 F IH F I gt
g

SEAEY WEIH AT FHe T FL
g gfeT | T &8 Fg dEAr <
7y & fa gafoma & av

oY aTdt : 39 qvg ¥ {7 ma‘rt
F AT & TET S Bl WA g 7T
A FET &7

HAR RGRA
gar

¢ EET AT RIEA

oY ARTEY : FAT OF SEw 9y av
fg

WEAL WEISH : T AT & T,

s AWEY ¢ H AT I T ey
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qeqy wgRy ¢ 5O qfwd g9z 8
fe mma AT s & ey A& €, Az
qF qH FREA F AT ATE rgs“?
AT AL AT F qOFEA A AAT
fsraT Aarm w # o wEAr g | st
& AT INFT T qFaT F 1 arer 7@
FETHT AT AT AT 470 2 | {71 qA1T
=T ¥ fa 8, waT 8 a7 41 # g
& gaar g omma fafare ar #e ot
afaadt Fraw & ¥, SFEA &g
Ty &1 47 fa mi &1 e et £ g

ot ML TW F AR 0T AN
d F v war

TR T ¢ UF AT WA
&fh 1 za 47 21 avg T fear S

&ﬁmﬁ-'&'m( ) Famv HE

FEATE 1A wAT A AR E Y
gar g fa g < T—'frﬂzr ggt a¥ arfiaq

§ oY 97 #51 wZeT 39 ¥ wafae )
g

HqEAT t@zﬂ A T E A1 T T
SUEAR AR AR e S R P

~

AT ZW AT EH WY T A

Y aETEY @ oH 9ad A4 .
AN WEEA A 'tm Fag N

q1T 98 F‘W qFT N3 1

st e 0 wrzfRAT Y &7 a2,
TR 9E 3% ﬁm v 2 fir g3 arefaai
ggF ¥ A € ¥, W 1z AT I qaq
a3 a7 74T € | 7 A Ag g O few
& wgd Az 93 F5 gAT 1 F ¥ 3T Ay
ST At wifam #7181 gfae § |g-a-
gx madr wel ¥ §5 Ag0 Cear ) i
FAER & AT F gAT § AR S7E0 A
g grat &1 Jar AR 7y fFar

st W A% e 3 AW F
a1t W OF sgedr &7 I g | I TP
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f*zn 4 AR Fa9 3B AR ¢ faar
ST QY &5 TR owaar o # fiyad
HEAT

TEUAR AR TEM SAE @
fear &

st UFdEw +1E : ow dfwz
Y AT gq AT L IS &
AT 7 g F1 gar v #fremT
F°? mar Ag ar fwoams ¥ By
afgarr & ¥ 9 g 3faar & ar
FfwAT & FH o0 weAr T8 L

AL WGEA : A TTAT 9z FF
ZAAT AW AR HT Tegd F7 Garg A8%
&1 | e w1 2 f ofew gea-ge
TE | WT WITHRT STATT AT ATET AT
LT A7 ST g

st SwerE | (FRT)
fo swae & o757 § @g Avdy Ane
ZM SH ARTT &I FAT T FJFTL
qr f ag @0 AT W oAT ¥ g%
AR 7@ J g faers sn o« &
aY 3T ST ARAY @1 g9IT F¥ feAr
T § ar ®2 a7 fagw @ or saay
T AT TET § Y

NeueT NGTT : FHFT STATT AT T4

& {5 saar qafas 2di fear s e @

#q7 ag @ 2 s@ar wfaa ar
ar qit a0 | ag wfamw we Al
G

&t gFIEE met (i)
# gam g4 ot & aF ama 7g qm T
FTEITE | FAT T AV AT AW A
FT wrree wAAT & wiEw A1 s g fw
ST FE 93 T fuwE AT,
f& ofqg & = famradr o®
grqiarg g1, §7 | A15At 99, 9647
G Id SEF I IT 9T FIE FEATEr
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aTar ¥ A o 7 OHOw O S
TET gy 7 fagedt A% § 7 Eoa
fufirer Sy i an 9 | a9 g@F
f& o gew fufaedy ot 9w vy 5
T TaAT ANTATET F WL AT qF F z
TH I F AT 75:7 T AT
S @ w5 ¢ OF qeAr | §
f6 oy wwarg ¥ o well off A0 @
T g 7

.-1

gt @5, afaw o W qm
a9 qfaq W1 (7 FOgTE wgE) -
SE AT AR ATE§ AV AW FIE IH
faafaer # oy =t

=t wFRarT mEsy : et s
I q 1

=t SAET Ag® 1 MAZ qA
g, g7 ¥ a4 ¥ fumd & 1w A

wTAT 37 A g7 5 faet afatdr
F v 77 TS ufwioge g1 a8 -
gEa Tt "waa g, famas wfewe
AT £ 1 IAHT mfr gadr fawe
21T F gavw & OF gar gz
g 1 wiEd gfnT ar 17 Wgig
ar qF TATAT | ATE AR F [ I
i 359 3 fed afraf=d w1 garerd
B, TART AT FIAT g, TR aF FLAT
% sroe fem s A7 AT 92 27
TF FE AEH 1 €A E A [ @it
oz 7 T fenar ST A 4w A
& ST | o YSAIRT ATT AT S
& sgrar ag =14 g | U aW g famr 7
aTdl F A% f‘aﬂz 5,7, v ag 741 &1 FET
% 1 Ty wfiEe ama g

st qEEER WEY o gaE 7T
S FT Teg HTIA WY eI ar

=Y T Y% AT : aqT g HET &
o frad o9 & aui § FT&F HY ATIAT

m—————
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gfvafadt & wrazar v @y & |t
qgl &1 91 wseaF afafa g AR agi
F S e, sRE fame e
IR ar e et At iw ¥ /g
W E 7 ST miwd wEER o
f’ & OF A4 S w4, §1H e
argar g 4 fuge ois gl § g 78
=T =&t o7 Y & o T g9 9 agd
TES FTLATS TET AT AL AT WIATHOT
F faams &1 & W 9 7

st AR < A qETE gH TUF qAT

et 2 | afew f6v o § o9 @A
g B & wux wrem & o faem qr AW

IR Fgr & zo amar 0% T g

T § A ugme v fea s wmr £

afes a9 g ar 747, @ oa9m ®

adt 7 wEaT

Mr. Speaker. The House will nowr
stand adjourned..,.

s} TN ¢ TTo W AT ATMgAv

waw wgRd : sy, nav #w
TAIT AT F | FAFT ATH qH FE AT
CEANEZ I

Y FOEY : AEA AEH T oA

e WEEY : BV O AT A
T o
Tro W WAER Wifgar : wI

TATEA T 1.
Mr. Speaker: The House will now

stand adjourneq and ineet again av
11 a.m, tomorrow,

17.29 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
December 10, 1963/Agrahayana 19,
1885 (Saka).
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ORAL ANSWERS TO QUES-
TIONS
S.Q. Subject
No.
444 Indians in Ceylon
445 Directoratc of  Military
Intelligence . .
446 Jute Wage Board
447 Warships .
450 Air crash near Agla .
451 War scrvice concessions .
452 Shaktiman trucks .
453 Hindustan Aircraft Ltd .
454 Survey of border arecas
of U.P. and Punjab .
WRITTEN ANSWERS TO
QUESTIONS
£.Q.
No.
448 Bull-dozers from U.S.A.
449 Advertisement hOardlngs
in New Delhi
455 Devclopment of undcr-
developed regions
456 Hcavy  Electricals Ltd.,
Bhopul . .
457 Conference on labour
relations in  public under-
takings
458 Coal mines in Blhar
459 Sino-Indian border dis-
pute .
460 Industrial anutcs Act .
461 Lducational system in
Goa . . .
462 DPersons of Indian ori-
gin in Ceylon .
463 Employees’ State  In-
surance Scheme .
464 Safcty  helmets for mi-
ners
465 Code of (_,onducl fm rhc
Press
466 Indians dctamcd in Txbcl
467 Wage Board for non-
journalist employees
468 Indians in Mozambique
469 Dock workers .
470 Cantonment arcas .
471 Immunity enjoyed by
diplomatic persormel .
472 Screcing of Indian films
in Karachi .
473 Economic growth .

CoLUuMNSs

3563—99

3563—67

3567—175
3575—78
3578—80
3580—85
3585—88
3588—93

3593-94

3594--99

3600—52

3600

o1

v

3601-02

3602-03
3603

3603-04

3604-05
3605

3505-06
3u06

3606-07
3607

3667-08
3608

3608-09
3609

3609-10

3610-T1

3611-12

3612-13
3613

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.

No.
1269

1270
1271
1272
1273

Ta74

1275

1276

1279

1280
1281

1282
1283

1290
1291
1292
1293

1294

1295
1296
1297

Subject

Quarters for H. A. L.
cmployces . .
Bharat Electronics Ltd

S. Cs. and S. Ts. regis-
tered in Orissa Employ-
ment Exchanges
Workers* Education
Centres in Orissa .
Film on removal of
untouchability .
Jeejeebhoy Committee
on Emplovccs of Mayor
Ports

Unregmexed Duck Wor-
kers‘ Scheme

Labour Welfare Officers
in Madras Textile Mills
State  Engincering Works,
Gwalior

Educated uncmploycd
in Madras . . .
Planning Commission

Officials’ visits abroad
Tibetan refugees .
Release of  Sheikh Abu-
dullah . N .
Naga hostiles

Office of Controller GL-
neral of  Defence  Pro-
duction . .

Ex-servicemen in NEFA
U. K. Comets for China
Mangla Dam

Foreigners in IIlmal.xv.m
expedition .

Accidents in coal zmd
iron ore mines .
Plan outlay in R'u'us—

than

Indians in South Afnca
Bharat Sewak Samaj
Electronic complex .
Facilities to Army Officers
and Jawans . .
Civilian Officers  for
Army Commission

Space research .
National Defence College
Emergency Commission
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CoLUMNS

3014
3614-15
3015
3615-16

3616

3616-17
3617-18
3518
3618
3619

3619-2¢
3620

3620-21
3621

3621-22
3622-23
3623

3623-24

3624
36z4-2%

3625
3626
3626-27
3627
3627-28
3628-29
3629-3¢

3630
363
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3818
WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONSfCOntdA QUESTIONS—contd.
U.S.Q. Subject U.S.Q. Subject
No. No.
CoLuMNS COLUMNS
1298 Recruitment for Air Force 1 i < for ac
E P o 328 Minimum wages for ag-
‘I:‘lk‘;tj‘h f. . - 3630-31 riculture labour . 3648-49
1299 Reloading of empty Y _—
cartridges . . . 3631 1329 113% ﬂt‘(’]w ; .I ‘U P 3649
R . 1330 Finai elp t . P.
1300 Atomic knife . 3831-32 33 va:rcl;imn;‘:p 0_ . 3649-50
1301 Technical persons re- 1331 St .
S D " 33 udy of employment
g}f““‘d in Employment and occupation pattern 3650
Exchanges of U.P. . 363 33 Fourth Fi P
1302 Gnat Aircraft 0333 1332 P;)un. vac Year ]an: 3650
1303 Procuremeant of arms 3533 1333 Dan ﬁul ay for 17)64-6’, 3650-51
1304 Cyclone in Cad 3634 1334 N;;;:’g;gxum‘SchL'mcs lf‘ 3651
1305 Defence Production and 133 Ci\;ilian radar hechanics ’
Research . . . 3634-35 B35 Devlai e 3551-52
1306 Manufacture of  trucks nnf i Acpc .
and jeeps . 3635-36 1336 Pension cases . 3652

1307 Documentary ﬁlm on

agriculture 1n Punjab . 3636 CALLING ATTENTIGN TO
1308 Publicity ia NEFA MATTERS OF URGENT
and Assam . . . 3636 PUBLIC IMPORTANCE
1309 Do2fence personnel in (@) Shri S. M Baneri
. - . M. jee
Afro-Asian countries . 3636-37 called the atiention of the
1310 Educated uncmpluym-m Minister of Home Affairs
in Bihar . 3637 to the lathi charge by Delhi
. o police on the students  of
1311 Loss of money in Tczpur 3638 Tibbia College on the 6th
1312 Army Commissions . 3538-39 December, 1963. .
1313 Pak. pilgrims for India . 3639
1314 Object on against the The Minister of Home Affairs
film “ Mere Mchboob” 3639 (Shri  Nanda) madec a sta-
1315 Civil arca, Delhi  Can- tement in regard  thercto.
tonment . . . 3639-40 (#) Shri Jashvant  Mchta
%allcd the attention of the
rime Minister to the
1316 Sagar Cantonment 3540-41 reported zrming of civilian
1317 Planes from Canada 3541 population by Pakistan
crease in Densions A4l $0 4s 1O create  tension on
1318 Increase 1.n pensions e 3141 42 the cease-fire line in Kash-
1319 *‘‘ Inner Line” Regulation.  3542-43 mir . . . .
1320 News regarding P. M.'s
Press Conference  on The  Minister of State in_the
A.LR. . . . 3643-44 Ministry of Exter a] Affairs
i [ e i - (Shrimati Lakshmi Me-
1321 National Defence ‘I“und i.  3644-45 hon) | made a statement
1322 New Magazine ““ Wed- in regard thercto,
ding Bells ™ . . 3645 Shi H F Dai
N (1) ri omi %, aji
1323 %\2‘1?11;::;1‘-" r)v:bhhshcgm?r‘x called the attention of the
« Playboy ”* . . 3645-46 Prime Minister to the news

of forcible occupation of
Indian Village  Dumabari
by East Pakistan forces.

1324 Industrial dlsputc at
Ramnagar Colliery . 3646-47
1325 Industrial dispute at New

Jemehary Khas Colliery 3647 The Minister of State in the

1326 Labourcrs in_village, cot- Ministry of External Affairs
tage and small-scale indus- (Shrimati Lakshmi = Me-

tries . . . 3647-48 non) made a statement
1327 Berubari . . . 3648 n regard thereto. .
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